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LEGISLATIVE ASSEMBLY.
Thursday, 28th January, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. .

QUESTIONS AND ANSWERS.

RecovERIES FROM THE BRITISH TREASURY ON AcCcOUNT OF DRAWINGS
" BY THE IRAQ ADMINISTRATION ON INDIa, ETC.

842. *Mr. B. Venkatapatiraju: (z) Will the Government be pleaged to
:state whether the Indian Exchequer received from the British Exchequer
the £1,700,000 mentioned in the explanatory memorandum by the Financial
Secretary on the Budget of the Government of India 1925-26 regarding
recoveries on account of drawing by the Iraq administration on India, and
‘whether any additional amount is still due on that acecount?

(b) Has the attention of the Government been drawn to the complaints
in London by the Public Accounts Committee taking exception in their
report to two payments to the Government of India, the first being one of
£2,801 being half the cost of the passages by the Indian Marine steamer
for the High Commissioner of Iraq in 1920 and the second £47,888 being
the expenses of a mission to the Sultan of Nezd in 1917-18 and stating that
‘those refer to expenditure incurred by the Government of India and the
saddling of the British Government with a moiety of it?.

(c) Will the Government be pleased to state why India should pay even
:a moiety of the expenditure for the journey of the High Commissioner of
Iraq and for negotiations with the Sultan of Nezd and whether it was not
incurred wholly for Imperial purposes and in pursuance of Imperial policy ?

The Honourable Sir Basil Blackett: (¢) Recoveries are made in England
from month to month as disbursements are made in India. The amount
in question does not relate to any old outstandings but merely represents
one of the methods in which remittances are made to London for pur-
poses of the Government of India's expenditure there.

(b) and (c). The Government have seen the Report of the Public
Accounts Committee referred to. It does not bear out the suggestion in
the question that the Government of India bore a moiety of either of the
two items of £47,338 and £2,801 respectively. Payments on this account
were initially made by the Government of India on behalf of His Majesty's
‘Government, and the amounts disbursed have since been recovered in

full.
‘War CramMs unper DiscussioN BETWEEN His MaJsesty’s GOVERNMENT
AND INDIA,
848. *Mr. B. VenkalapatiraJu: Will the Government be pleased to
gtate whether there were any outstanding umadjusted balances between
land and India on the 81st March 1925, and, if so, what was the amount
due from England to Indis and whether any interest will be paid by England
-on final adjustments? »

(;107) a
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The Honourable Sir Basil Blackett: I assume that the Honourable
Member refers in question No. 843 to the war oclaims under discussion
between His Majesty’s Government and India. Negotiations are still in
progress and I hope that a conclusion satisfactory to India will shortly
be reached; I am not yet in a position to make any further statement.

FunerarL EXPENSES OF THE LATK EX-QUEEN SuPAYALAT oF BunRma.

844. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state whether the amount of Rs. 20,000 sanctioned for the funeral expenses
of late ex-Queen Supayalat of Burma was paid by the Central Government ?

Why should Rs. 5,000 in excess of the amount sanctioned for the funeral
of the late ex-King Thibaw be spent on this occasion ?

Will the Government be pleased to state what was the mo_nthl‘y allowance
paid to the late ex-Queen Supayalat?

Sir Denys Bray: 1. Yes, Sir.

2. Because the funeral of the ex-Queen took place at Rangoon, where
a more elaborate ceremonial in accordance with Burmese traditions was
expected by local public opinion and was actually practicable than at
Ratnagiri, where very few Burmans could be present to take part in the
funeral of the late ex-King Thibaw.

8. Rupees 2,500.

StaxpaRD M1NIMUM WaAGEs ForR INDIAN LaBouners 1N CEYLON, THE
Mavray Srares, Fur axp Britise Guiana.

845. *Mr, B. Venkatapatiraju: (a) Will the Government be pleased to
state whether a legal minimum' wage was fixed for Indian labourers in
Ceylon, the Malay States, Fiji and British Guiana, and, if so, what are the
respective amounts fixed in the several places?

(b) Will the Government be pleased to state whether the minimum
wage fixed eliminates extra profit of industry which arises from oppression
of the workman?

Mr. J. W. Bhore: (z) A legal standard wage has as yet been fixed only
in the districts of Klang, Kuala Selangor and Kuala Langat of the State of
Selangor in the Federated Malay States, the rates fixed being 40 dollar
eents. for male labourers and 80 dollar cents. for female labourers. The
question of fixing a suitable standard wage for Indian labourers throughout
Ceylon apd Malaya, to which Colonies alone emigration of unskilled lsbour
is at present lawful under the provisions of the Indian Emigration Act, is
under consideration. As regards Fiji and British Guiana, the reply is in
the negative.

(b) The standard wage for the Klang, Ruala Selangor and Kuala Langat
districts referred to above has been fixed by the Government of the
Federated Malay States and the Government of “ndia are not in a position
to say to what extent it affects the profits derived by the employers of
Indian labour. The question of the adequacy of the rates fixed, however,
is being considered along with the general question of fixing standard wages
for Indian labourers in Malaya. o
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OrpER rassEp oN THE REcOMMENDATIONS oF THE Fu1 DEPUTATION.

846. *Mr. B. Venkatapatiraju: Will the Government be pleased to
place on the table the final orders of the Government on the recommenda-
tions unanimously made by the Indian Deputation to Fiji in 1922? ’

Mr. J. W. Bhore: As indicated in my reply to part (d) of Mr. Gaya
Prasad Singh’s question, regarding Indians in Fiji, the Colonies Committee
of the Government of India made representations in regard to the more
important recommendations of the Fiji Deputation to the Secretary of
State for the Colonies and thesc arc still the subject of discussion. Pend-
ing-the conclusions of the negotiations, no final orders can be passed by
(l}ovemment on the recommendations contained in the Deputation’s

teport.

Mr. Gaya Prasad Singh: How can the Government justify the expendi-
ture of the ratepayers’ money over a deputation whose report they want
to suppress?

Mr. J. W. Bhore: My Honourable friend is quite wrong in suggesting
that we wish to suppress anything. He does the deputation less than
justice when he suggests that their report has not been of the utmost value

to the Government of India in enabling them to carry on negotiations with
the Colonial Office.

Mr. A. Rangaswami Iyengar: May I know if it will be possible for the
Government to pass final orders during the lifetime of either of the mem-
bers of the deputation?

EvicraTioN ofF INpiaN  LaBourers FrRoM Fur To THE TaHITI
IsLaNDS.

347. *Mr. B. Venkatapatiraju: (a) Will the Government be pleased to
state whether the Government of India have any objection to send 8,000
Indian labourers from Fiji to the Tahiti-Islands as requested by the Presi-
dent of the Chamber of Agriculture in Tahiti?

(b) If so, are the Government of India prepared to enter into negotia-
tions with the French Government so as to afford facilities to Indian
labourers in Fiji to earn a decent livelihood elsewhere?

Mr. J. W. Bhore: (a) and (b). Proposals for the emigration of Indian
labourers from Fiji to Tahiti. have not been placed before the Government
of India, and they are not prepared to commit themselves to initiating
negotiations on the subject without more information than they at present
possess.

Torat. INCREASE OF INCOME 1N THE Acruars or 1924-23.
348. *Mr. K. Rama Alyangar: (a) Will the Government be pleased
to state what has Leen the total increage of income in the actuals of
1024-25 as against the revised budget estimates?

(b) Will they be pleased to state how much the actual expenditure
for 1924-25 is less than the revised budget under (1) ‘ Capital ' and
(2) ‘ Revenue Expenditure ~ of each department of Administration as
follows :

1. Military, 4, Customs, - 7. Currpncy,
2, Railway, 5. Incomo-tax, 8, Bedndgtl;xguunduvoidmeo .
" 8, Posts and Telegraphs, 6. Salt, of debt, E

0, General Administration,-

X2

and other'Departments?
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MiLiTary AND RaiLwaY EXPENDITURE.

849. *Mr. K. Rama Alyangar: (a) Will the Government be pleased
%0 state in a tabular form the difference between the revised estimate
of 1924-25 under each sub-head of the various items of military expendi-
ture and the actuals of the same year as shown -below?

1924-26.

RBVISED ESTIMATE, AOTUALS.

Hends

Gros cxpenditure.
Net expenditure.
Gross expenditure.
Net expenditure.

Receipts.

Recciptr.

Part A.—Standing Annx—
1. Maintenance of the Stand-
ing Army.
2. Cost of education, etc.,
" establishments and |
working - expenses of
Hospitals and Depots,
te

ete.
8. Army Headquarters staff |
of comma otc. l

4, Stock account o

6. Special services . .

6. Miscellnneous charges and

receipts.

7. Non-effective charges
Total Part A.—Standing Army
Bart B.—Auxiliary and Terri-

toria] forces.

Bart C—Royal Air Force
GrAND ToTAL . |

(b) Will the Government be pleased to give similar comparative figures
showing the revised estimate and the actuals of 1924.26 for the various
sub-heads of expenditure of rediway expenditure?

The Honourable Sir Basil Blackett: I will answer questions Nos. 848
and 849 together. The actuals for 1924.25, will be available in the
Finance and Revenue Accounts for that year and will, as usual, be incor-
porated in the Budget statements which will be presented to the House in
due course. .
RerreEncrMENTS IN THE Posts axp TELEGRATAS.

350. *Mr, K. Rama Alyangar: Wil] the Government be pleased to
state if any action has been taken on the Report of the Ryan Committee
on retrenchment in the Post and Telegraph Department? If so, what
steps have been taken and what retrenchment has been effected ?

The Honourabie Sir Bhupendra Nath Mitra: A statement showing the
action taken to date on the report of the Ryan Committee is laid on the
table. It will be seen that definite decisions have not yet been reathed
on the major recommendations of the Committee from which substantial
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economies might be derived eventually. I would also make it clear thgt
the desirability of ensuring that the interests of the existing staff shall be
duly safeguarded is s complicating fsctor in arriving at a final decisiom
snd must in any case tend to retard the realisation of the economies anti-
cipated.

of

Bricf summary of recommondation, Brief summary of action taken.

Item No,
Paragraphs
. report,

Centrol of Telegraph Traffic Branch,

The present administrative arrangeménts whereby the | The Goy of India have accepted
2 telcl;nph trafic branch is under the control of Post- | the Committee’s conclusions, P
masters<General should not be distarbed.

Control and Supervision of Post Qffices.

3| & (1) The present system of control and supervisfon over | (1) The Government of India have aocepte
1-47 st offices should continue, Under this system ) ed the Committee's conclusions, P
rat class Postmastors control and supervise head
offices and the town sub and branch offices subor-
dinate thereto quite independently of the local
postal superintendents whose wupervision and
control extends over all other poat offices within
their reapective divisiona. The system followed in
the British Poat Office of exercising such control and
supervision through pestmaster-surveyors was
tried experimentally in the Foema Division and

,

-

roved a faflure,

(3) The Postal superintendents should devote more | (2) The Government of India agree with
time to ingpection ; the increase fu the nambers of the Commfittee that postal suporine
fraude losses during the lawt fow years has tendents should be encouraged totour
been attributed very largely to tho curtailment of thefr divisions as much as possible
their aotivities in thie respeet. The slight sav. and the budget grants for travelling
in travelling allowances resulting from suel allowances are being inorcased to
onrtailment. cannot be regarded ana true econom this end, The Director-Gene!
an it lende to the growth of irregularities a) Posts and Telegraphs, has {ssu
general fuefficiency. Each inspection of an office orders fn ascordance w‘th the Come
should be followed at & reasonable interval by a mittee’s recommendation on this
second vieft to onable the superintendent to subject.

ascertain whether the defeots pointed out in his
original inspection have been removed or not.
(3) The existing divisional boundaricse should be | (8) The matter is under consideration

reconsidered with a view 10 enlarging the areas of by the Government of India.
divisfons and so reducjug the number of superin- .
" tendents, .
Local Audit,
3 48 | The gquestion of introducing & schemo of local audit! A seheme of local inspecifon by accounts

of post offices which is under considorstion hy the | officers s at present undergofug trial
::omt.:.x-ﬁnony Posts and Telegraphs, should | {n certain selected localitios,
pursued. -

Recargemisation of the Railway Mail Sevvice.

4| se-63 | The present organisation of the Railway Mail Servico | The matter {8 uuder congideration by the
in theee oiveles having headquarters st Calcutta, | Government of India,
Poona, and Ambala, respectively, each under a Deputy
Postmaster-General should be abandonsd as the
consequent isolation of this service from the remainder
of the postal department results in serfous adminis-
trative dlnmltm a8 well as in unnecessary expendi-
ture. The Raflway Mail Service should be placed
under the control of the Postmasters-General having
their headquarters at the headquarters of the more
* {mpol sfiway sdmioistrations. These Post-
oral v‘:nld c:mﬁo n:.umhn over all
railway mail service work en oystems
administered from their respestive headquarters.
This innovatfon would lesd to sabstantial econemiss .
in staff and establishment charges while at the ssme
time enhancing the effiefoncy and comtentssent ofthe
e oarosomy el s ot o part mighe
should be introduo s
be made fa the Mldsu Postal Cirels as o tontstive '
measure. S
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! Item No,

of]

Paragra;
re]

1

Betef mmmary of recommendation.

Brief summary of acton taken,

64-70

463

1 se-110

|
i
|
i

necessity for tranafe;

Altevation in the status of R, M, 8. scrécrs.

The bulk of the sorting work {n the Rnﬂn& Mall
Bervice is nét of such a nature as- o justify the
employment thereon of men of the clerical class as at

resent. Most of it could be dome quite emclom.l&
gy menT:f the pomnltn :lnu Nc;t‘n l:l‘:oh l:"‘m nt:u R
. eoxgorlnnn of substituting so men
f:r’ soiting clerks should be tried on .‘ mﬂo?e‘nmhrge
soale 10 enable the success or faflure of the scheme to
be properly tested.

Reorgonisation of Director-Goeneral’s Office,

(1) Bes:nte sections should be formed in the Directas-
neral’s office to deal exclusively with questions
of establishment and budget and acconnts. At
sreunt there ia a serfous lack of co-ordination in
ealing with matters relating to recruitmen
postings, promotions, leave, pay, pension, an
appeals, and to ensure that such questions are
cxamined by those possessing the requisite
knowledge and experience and also to wecure
uniformity, it ia essential that they should all be
dealt with in one section. For simflar reasons
the formation of a separste budget section is
advocated. The constitution of these new sections
should jnvolve merely a rearmsungement of existing
staff and establishments without extra cxpense.

(2) The question of abolishing the appointment of
Controller of Telegraph Trafio should be conai-
dered. At present the jncumbent of this office in
no sense ‘controls traffic’ but merely acts as s
touring officer and ’renonl sssintant to the Deputy
Director-General, c. The latter will be
relleved of a considerable amount of work when
the scheime for the formation of a separate estab-
lishmwent soction ‘matures. The question of
whether it would be pnssible for the holder of the
appointmeut of Controller of T ph Trafls to
exercine the funotions implied by the uame shonld
however firgt be investigated.

Combination of Toest and Telegruph Qffices.

(1) Departmental lele;Ln h officen should as far as
ponsible be abolished and ed by bined

The matter {s under consideration by the
Government of Indis, -

(1) The Government of Indis generally

approve the Committee’s recom-
mendations and the details of
scheme necessary to give effect to
them are being worked out,

(2) The Govermment of India are not

prepared at present to accept the
Committec’'s recommendation on
this point but the question i being
further considered as rrt of the
more general ono relating to the
reorganisation of the Director-
General’'s Ofce as a whole (gos
item 6).

1) Tge Government of Indis accept the

s recommendations and

offices, The latter are much more cconomical
owing to the fact that postal clerks trained in
telograph-aigualling draw lower rates of pay than
regular “"’{"x,"""“ The combination of post
and lolocng‘ offices leads to other obvious econo-
mfes also. Beparate departmental telegraph offices
should only be maintained in cases in which for
technical or other reasons the work.conld not be
efficiently performed by the postal staff.

(3) Wben the maintenance of & departmental telegraph
office {s necessitated purely for military or politioal
reasons, any extra expense thereby thrown on . the
Post aud Telegraph Departmment should be recov-
ered from the departmnent on whose behalf the
separate office in retained.

Recruitment for Geneval und Station Servics.

Recrultment of telegraphiats should he soadjusted as
1o bring the strength of general service men down
10 an equality with the strength of statfon servioe
men a8 soon as possible. The latter class are much

less expensive than the former and equally efficlent.” At

present the accepted proport ion hetween the -strength

of the two ol s 4 g to 1 -
nervice telegraphist. The former class are lablo to

The . 3“-(10::1- undér consideration by
the

have instructed the Direotor-Genoral
of Posts gnd Telegraphs to take
action acoordingly, Owing to the
:‘xmmo-oi m ¢ in the m;mbor

teleg , the process of com-
b!mmnu& offices lnp reusnce of
this policy is likely to be held up to
some extent for a year or two,

(3) This question {a under consideration.

overnment of Indla.

tranafer bat it js uot necessary to have such a pre-| . S

dominance of trausferahle men... Moreovor as.t
combination of post and telexraph offices proceods the

'

il be largely dimfutshod: | . s oo e




QUESTIONS AND ANSWERS.

413

’ teem No:

10

11

12

of

Paragraphs
report.

Brief sumniary of recommendation,

Briet summary of action taksn,

111-118

119-131

137131

133-188

179-148

‘300-104

P rates for prems messages with t

Employsh ent of telegraphists en nom-operative dutiss.

The empl t of 34 non-operative telegrap for

every 100 operators which .is allowed ab present is
not justifiable under existing conditions and the former
number should be roduced to 18 by substit uu:z
o) elerks for suoh of these men as are employ:
on non-‘echnical duties.

Standard of output for telegraphiste.
In view of the introduationof the Baudot.system ?f

The Government of India generally accept
the Committee’s recommendations but
untfi the surplus number of tele-

fsts has heen absorbed no definite
a0 st be taken in the matter.

The Govermment of India have accepted
a standard of 43 signalling opers-

signalling the existing basis on which the

strength of signallers is calculated should be revised.
At present 42,000 signalling operations snnually for
each operator §a the atandard; this number should
be ralsed to 47,000 in the casc of large offices.

The Zone Systems,

The location of depots or zone centres for-the collestion
and distribution of traffic should be carefully studied
and systematioally developed so as to eusure the
handling of trafic by the most economical and effi-
clent methods.

Telephone System.

(1) With a view to effecting economy in the telephone
administration a lower soale of pay shoald be fixed
for employees in the smaller and less expemlvw
atations, Bteps have already been taken in this
direction and they should be peraisted in as far as
is consistent with efiolent working.

(3) In cames in which the public demand does not
necessitate a 34-hourn service the cost of any extra
operative staff employed on maintaining such a

d from that

clv|
administration.

(3) No extension of small Government exchanges exist=
in places where larger exchanges worked by
vate companies exist should be permitted. .

Absentocism,

The existing leave rules are far more '
those granted by any commercial undertsking with
the result that the working expenses of the P, and
T. Department are burdened with the cost of an
abnormally large leave reserve. The possibility of.
fomﬂl;hl.lng : net‘ of lm'vdo‘ rules m:l:ld"d mioro
" nearly approximating 1o ordinary co praotice,
aur:l‘,l-gem doue on the railways, nllwuld be :conai-
-de o .

Tross Telegrams,

Tho rates for press telegrams are much below those for
" private mossages and the feaulbﬂlt{' of nlllnf the

¢ object of {m-
the department shonid ' be

Al

proving .the revenue: of
connjdered.

nervice in order to meet the requiremente of the |
Aminintration should be 7

!mero\u than |

tions aunually for each operator.

The Government of Indiu agree with the
Committee and have instruoted the
Director-General of Posts and Tele-
graphs to submit to them an annual
report showing the progress made in
developing the gone system on the lines
indicated by the Committee,

(1) Aetionds being taken in accordance
with the Committee’s recommendation.

(3) The matter s under consideration,

(8) The Government of India generally
-accept the policy recommended’ by the
Committee.

The matter is under consideration by the
Government of India.

The question of enhancing the rates for
press telograms has been considered by
the Government of India aud it has
been dacided t0 amakeno change for the

E . 1t. wan ancertained that the
iritish Post. Office concessions in the
matter of prees telegrama care, when

“compared. “with the  public tariff,

* practivally equivalent to the Indian
I‘HM KT -
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<
u
.2- ‘§. x Brief su yof r dation Brief sammary of action taken,
g| 28
et - .
= &
Repairs and maintenance of buildings.
16 ;165-168 ' (1) In order to avoid as far as possible the heavy over- | (1) The Governmeut of Indis have ac-
head charges levied by provincial Public Works cqpted the Committee’s reconimendas
! Departments on work carried out by them for the tion and the new serrangements
i Post and Telograph Department the telegraph will be introduced with cfiect from
Siretas ordiary Anmusl ropaire, whitemashing, the 1at April 10%.
m anou tewas!
: ete., to posts and telegraphs buildings. !
: (2) The headquarters administration of the bufldings | (2) The matter is under conaideration as
! branch should be entrusted to the Chief Engineer forming a part of the larger question
, instead of to the Deputy Director-General of the of the reorganisation of the Director-
| Post Office as at present. General's Office as a whole (see
: item 6).
i
i
1 Minor suggestions,
16 i 109 (@) Demurrage charges ghould be levied on V. P. P. | (a) The matter is under conajderation.

parcels retained at post offices for more than 48
ours.

(3) The charge for fngurance of letters and parcels
should be raised.

(¢) The charge of Re. 1 per mensem for post box faci-
lities should be enhanced. Feea should alwo be
levied for special sorting of foreign mail for parti-
cular addressees and for window delivery,

(d) The minimum lim{ts at present imKoled on (1) the
amount of sfugle deposits, (2) the total deposit
during ":i one year, and (3) the total amount that
any d?o tor may have at call at any time, {n the
Poat Office Savingw Bank, should be raiged. In
particalar (1) should be raised from four annaa to
one rapee,

i (e) Sorting in travelling sections—particularly in the

case of parcels—should be reduced as far as possie
ble with the object of saving haslage and other
railway charges.

}Vhile not. ucomx;wndlng the substitution of horse-
Tawn transport for motor transport as a general
poueun regard tothe con ce of mafls there
mnay be apecial cascs in which the reduetjom of
motor services would prove desjrable and consis-
tent with eficfency.

(9) The expenditure on used for the
tranepert of pestal mattew very heavy. Come
tant and vigilant supervision ja necessary over the
accounting, disposal, and repair arrangements in
respect of these¢ bags.

(A) The list of oficials whose pessongl correspondence is
apecially sorted out on reeeipt of the fereign
inward mafl ghould be reviewed and ctrtafled.,

N

(¢) The of reducing fture on post office

» by stasdardining such equipment should be
g . g quip)

() The rdhﬂw of effecting s maving in stationery
» ispenaing with th t
thnlnihnl‘bc o meres, o prosent used for

by the Government of India.

(b) The matter fe uunder consideration
by the Governmeut of India.

(¢) The matter is under cons{deration by
the Government of India,

(d) The Government of India are opposed

to the raising of the limits as suf-

eated by the Committec except In

the case of the maximum deposit

that can be held st call in an

account opened on behalf of a minor,

The question of raisiag this limit

above Bs, 1,000 i under counsideras-
tion,

(o) This is already being done as far as
possible. .

(f) Departmentalinstructions have been
iasued 10 ensure that the cheapest

form of t rt consistent with:
ressonable officlency fs resorted to-
in each canc,

(g) The question {v under {uvestigation,.

(%) The Government of India do not
consider that the eurtailment of the
list in question would secure any
saving or appreciable reduction of”
work and as it would probably on:
the other hand mean a certain:
‘amount of inconvenience they de not
propese to pursne the matter.

(¢) This question 48 uader investigation.

o) 'l':n(a suggestion is under considers--
on.
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v

Brief summary of recommendatfon, Bief summary of sotion taken,

Pappgraphs of

- report,

l Item No.

Minor suggestions—contd.

(k) Tho rentals recoverabls for telegraph 1nan leased | (k) Aetior fs] taken as snggested .
to reilway and canal adminjstrations should be th C:::fttn.
reviewed in the lght ofu:h:‘ commereislised | by the
system of acoounting and revised if necessary,

(1) An officer should be specially deputed {o cxamine | (1) The matter is under consideration.
the possihilities of economy in regard to contin-
gent cxpenditure, and consumption of forms and
stationery,

(m) The question ‘of charging for special’ postsl and | (m) The matter is under consideration, .
telographio facilities granted to .cortain:high |- v '
officials should be considered. :

(n) The cost of the spocial staff employed in Rangoon | (r) The matter is under consideration, .
on the examination of parcels for contral
articles should be recovered from the excise
suthorities.

(o). The poasibility of seecuring economies by combin- | (o) The matter is under consideration.:
iug postal and tclegraph atock depots at .places .
where both exist -hmﬂs be examined,

_Mr. A. Rangaswami Iyengar: May I know, Sir, whether the recent.
dispute between the Anglo-Indian telegraph staff and the Government is the
cause of the delay in passing final orders in this matter?

The Honourable Sir Bhupendra Nath Mitra: No, Sir.

DiskstaBrisHMENT oF THE CHURCH OF ENGLAND 1N INDIA.

851. *Mr. K. Rama .Alyangar: (a) Will the Government be pleased.
to state what arrangements have been made for the disestablishment of
the Church of England in India? ST

(b) Is it true that pressure is being brought on them from the United
Kingdom for & special service of chaplains for the army for British troops?-

(c) Will the Uovernment be pleased to state cleawly the financial
effects of the proposal in (a) and in (b)?

The Honourabls Sir Oharles Innes: (a) The Government of India are
now in correspondence with the Secretary of State for Indis, re ing a.
proposal for the severance of the legal union between the Church of
England and the Church of England in India. No decision has yet been:
arrived at in the matter.

(b) No.

(c) Does not arise.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether the Govern--
ment will be prepared to allow this matter to be discussed in-this House "

The Momousable Sir Oherles Innes: That is nob pur inkention, Sir.
‘lr._.mm Lall: l\isy_l ask, Sir, what the seversnce will involve?:
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The Honourable Sir Oharles Innes: That, Sir, is rather s difficult point
-and I would rather not try to answer it within the limits of an answer to
this question.

Mr. A. Rangaswami Iyengar: Does not the Honourable Member think
the question of disestablishment of immensge importance to the interests of
:this country?

The Honourable Bir Oharles Innes: I rather take the view that it is a
‘matter of great importance to the Church of England in India.

1852.

INcoMr-TAX RECEIPTS FROM THE VARIOUS PROVINGES.

858. *Mr. K. Rama Alyangar: (a) Will the Government be pleased
to give the monthly income-tax receipts from the various provinces up
to the end of the calendar year?

(b) Will the Government place on the table any report that they have
‘received on the subject of the effects of the protracted state of the textile
industry in Bombay on income-tax receipts of Government from the Income-
tax Department, Bombay ?

The Honourable Sir Basil Blacketi: (a) A statement is laid on the
‘table.

(b) No such special report has been made.

Statement showing the nett monthly imcome-lan receipts from the various Proriacss from
April 1935 to November, 1925. S

] )
K :
. E | § g 8
- %§53 i ! [ £11
. 5.,?;5, j'aif B EEREE B
RN RERE AN BERE AR

“April. . . !11,65,000 | 30,000 | 8,08,000 | #,08,000 1,23,000 [2,49,000 | 342,000 | 1,000 | 3w0e0 ' 83,000

May . . .| 7,55000 | 33,000 | 1,83,000 | R,61,000 {1,17,000 (1,383,000 | 3,894,000 | £0,000 {1,29,000 08,000
June . . .|26,63,000 | 14,000 | 4,76,000 | 17,88,000 [1,35,000 [1,60,000 | %,01,000 |1,3,000 | 53,000 ' 63,000
July . N . 1 94,01,000 | 89,000 [ &,21,000 | 23,£0,000 (3,37,000 |2,88,000 | 6,790,000 [1,56,000 1;110.000'5 09,000
.August .lco,oa,ooo 87,000 | 6,685,000 |37,00,000 |4,48,000 13,58,000 | 16,72,000 13,26,000 |3,66,000 1,11,600
“Beptember . . |45,00,000 | 71,000.| 30,73,000 | 47,0000 {3,97,000 567,000 | 12,63,000 [5,36,000 6,13,000 97,000
-October ., . 100,43,000 | 73,000 |13,63,000 | 33,06,000 {5,08,000 |6,75,000 | 48,085,000 (3,61,000 {2,88,600 2,30,000
November , . ., |71,61,000 | 88,000 | 18,38,000 | 95,50000° {31,000 ,87/000 ﬁmmiw:ﬁ.w,ooo

7. '+ Answered on the Z7th Jamiary; 1936, along with question® 6, B57. 3
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‘ProtEcTioN or INDUSTRIES IN INDIA.

854. *Mr. K. Rama Alyangar: Will the Government be pleased to
state whether their views with regard to the protection of industries in
India have undergone any change as the result- of Cabinet changes in
United Kingdom in connectijon with the Safeguarding of Industries Act
for saving indigenous industries from foreign competition?

The Honourable Sir Charles Innes: If the Honourable Member will tell
me exactly what this question is, I will endeavour to answer it.

PuxcHases o¥ Parkr BY THE STATIONERY OFPICE, CALOUTTA.

355. *Mr. K. Rama Alyangar: (a) Will the Government be pleased
to state the total amount of purchases of paper by the Stationery Office,
Calcutta, indicating how much of it was imported and* how much made
in India?

(b) Will Government be pleased to state for how many Deépartments
this Stationery Office caters and whether the purchases of Irovincial
Governments are covered by their operations? '

The Honourable Sir Bhupendra Nath Mitra: (a) ¥or the year 1925-26,
contracts have been placed for paper to the value of Rs. 86,286,000 of which
?s(.l_ 7,91,000 is for imported paper and Rs. 28,35,000 for paper made in
ndaia. ¢

(b) The Stationery Office caters for all Departments of the Govern-
ment of India as well as State Railways. Its operations include purchases
fordaII; Provincial Governments except Bombay, Madras, Bihar and Orissa
and Burma,

Ruree TenpErs For INDIax Stomes.

‘356. *Mr. X. Rama Alyangar: Will the Government be pleased to
state what progress has been made in formulating the policy of the pur-
chase of Government requirements of this country by rupee tenders and
whether Government intend to accept the Assembly’s Resolution on this
subject passed in the January session of 19247

The Honourable 8ir Bhupendra Nath Mitra: The Honourable Member is
referred to the reply given by me to question No. 94 by Khan Bahadur
Sarfaraz Hussain Khan on the.same subject, from which he will see that
the question is still under consideration.

QuarLiFicaTiONs OF STorEs PunrcHase Orricers or THE State Rarlr-
WAYS.

857. *Mr, K. Rama Aiyangar: (o) Will the Government be pleased
to state what are the qualifications of Stores Purchase Officers of the
principal lines of State Railways? '

(b). Will they be pleased t6 state the method of recruiting these officers
and why most of these officers happen to be Europeans? -

Mr. G. G. 8im: (a) No definite qualifications are laid down. Officers
possessing sufficient experience and knowledge of railway stores are en-
trusted with the work in question. S

v
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(b) As regards the first part of the question, hitherto there have been
no special rules for recruitment of officers of the Stores Department of
State Railways but the Government propose to select officers in future
for the Btores Department from amongst the officers of the Mechanical
und Civil Engineering Departments.

The reply to the latter part of question (b) is that Government have-
appointed Indians with requisite qualifications.

Drrariep EsTiMATES OF THE Suxxun BAgRAGE ScCHEME,

358. *Mr. K. Rama Alyangar: (a) Will Government be pleased to-
state if the detailed estimates of the Sukkur Barrage Scheme in Bombay
were placed before them?

(b) Have they been examined by any competent official of the Govern-
ment of India?

(¢) Were they sanctioned befora Government undertook to make avail-
able to the Government of Bombay the necessary capital ?

The Honourable Sir Bhupendra Nath Mitra: The reply to all three parts:
of the question is in the affirmative.

SerrieMeNT oP INDIaN Craims acaiNst His Maresry’s GOVERNMENT.

1359. *Mr. K. Rama Alyangar: Will the Government be pleased to-
state whether the several claims, which India had against His Majesty’s
Government and for the adjustment of which Sir B. N, Mitra was deputed,
have now been settled in India’s favour and at what figure?

LoaNs To Provinciar, GOVERNMENTS.

360. *Mr. K. Rama Alyangar: (a) Will Government be pleased.
to state what is the total amount which they have lept out tq.various Pro--
vinces for purposes which are grouped under the heading ‘‘Develapment’’ ?-

(b) Is sinking fund provision being insisted upon and, if “so, at what:
rates?

(c) How are the future requirements of various Provinces in this direc--
tion estimated and in what manner are they checked?

(d) Do the Government of India exewsise any control over the objects and
purposes for which these moneys are spent?

The Honourable Sir Basil Blackett: (¢) I take it that the Honourable:
Member does not refer in part (a) to advances for developmental purposes
generally but only to those for expenditure in connection with sehemes
such as the Bombay Development S8cheme. If so, the advances made:
(excluding amounts re-lent to lecal bodies) up to the 81st March, 1925, is:
about 9 crores net. This represents entirely amounts lent to the Bombay
Government,

(b) to (d). I would invite the Honourable Member's attention to the-
Finance Department Resolution No. D.-1250-F., dated the 25th March,
1925, regarding the constitution of the Provincial Loans Fund which was:
published a¢ that time in the Gasette of India.

. tFor the answer to this, aee answer to question No, 343.
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Mr. A, Rangaswami Iyengar: May I know, Bir, what progress has been
:made in regard to the creation and operation of this Fund?

The Honourable Sir Basil Blackett: The Fund is in full operation.

M:. A. Rangaswami Iyengar: Will the Government be prepared to make
.a statement about its operations?

The Honourable Sir Basil Blackett: If the Honourable Member will let
.me know what kind of statement he requires, I shall be very glad to do so.

Mr. A. Rangaswami Iyengar: I have put down a question, Sir.

AMALGAMATION oF THE STAFFs oF THE OriuM, Satr, CUSTOMS AND
INcoME-TAX DEPARTMENTS.

361. *Mr. K. Rama Alyangar: (a) Will Government be pleased
.to state what work has been done to combine the staffs of the Opium,
Salt, Customs and Income-tax Departments so as to reduce expenditure
.a8 far as possible?

(b) If so, what steps have been taken and by how much has the
-expenditure been decreased ?

(¢) What further proposals have been made to give effect to this reduc-
tion in expenditure?

The Honourable Sir Basii Blackett: (a), (b) and (c). After careful
-examination of the whole question it has been found that for various reasons,
such as geographical conditions, necessity for knowledge of the vernaculars

and so on, the combination of the staffs in question is not a feasible pro-
position.

OreENING OF A Post OFFICE AT BaARAKULIA.

862. *Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the letter published in the Forward of the
- 818t December, 1925, page 11, under the heading ‘‘ Want of a Post Office’’?

(b) If so, will Government please state if the complaints made therein
are true?

(c) If true, do they propose to open a Post Office at Barakulia?

(d) If the answer to (c) be in the negative, do they propose to make
.such arrangements at the Kulia Post Office, Jessore, as may remove the
“inconveniences complained of?

Mr. G. P. Roy: (a) Yes.
(b), (¢) and (d). The complaints are being investigated.

ConTrACTS FOR COOLIES AT STATIONS ON THE OUDH AND ROWILKHAND
RaiLway.

863. *Khan Bahadur Sarfarax Nusssia Khan: (o) Has the attention
.of Government been drawn to the article published in the Wealth and
Welfare of the 28th Becamsber, 1925, page 6, under the head *‘'Cooly
‘Contract " ? ‘
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(b) If so, will they please state if the following facts are correct: ;
(i) that the contract is given to one individual for all stations
on the Oudh and Rohilkhand Railway sections to gontrol
coolies?
(ii) that the system that obtains in Delhi station is that a retired
Station Superintendent is appointed to be in charge of
coolies ?
(c) Do Government propose to introduce the departmental system as
suggested in the artiele?

(d) If -not, why not?
Mr. G. @. 8im: (a) Government have seen the article referred to.
(b) (i) Government have no information.
(ii) Yes.
(¢) No.

(d) It is considered unlikely that the adoption of the suggestion would be
an improvement on the existing system.

Prison REFORMS.

864. *Khan Bahadur Sarfaraz Hussain EKhan: (a) Has the attention
of Government been drawn to the article in the Servant of India of 24th
December, 1925, pages 556 and 557 under the head ‘‘Borstal System’'?

(b) Are the following statements in it correct?

(i) ‘‘ In recent years Juvenile Jails have been established in India,
and young offenders collected at Tanjore, Lahore, Meiktila,
Alipur, Monghyr, Narsinghpur, Dharwar and Bareilly."”

(ii) ** The Indian Jails Committee of 1919-20 recommended ‘ the
creation of a class of special adolescent institutions which
will be essentially reformatory in character and will be for
the adolescent what the Reformatory School is for the child-
offender. Every adolescent who is hereafter sentenced to
imprisonment and who is not sent to a juvenile jail for grave
crimes should be committed to one of these institutions ’."’

(c) Has the subject of prison reforms been engaging the attention of
the Government of India?

'The Honourable Sir Alexander Muddiman: (a) and (b). Yes.

(c) As the Honourable Member is aware, Jails is a provincial subject,
but I can assure him that the question of prison reform is one that is con-
stantly before the Government of India.

Provisiox or Facinities ¥or Navar Trainive 18 Inpia,
865. *Khan Bahadur Sarfarazx Hussain Khan: 1. Will Government
please state:
(@) if it is & fact that India makes an annual payment of £100,000
towards the upkeep of the East Indies squadron?
(b) if it is a_fact that there are no Indians in the superior ranks
of the Royal Indian Marine? ‘ ‘ perlor ra
2. If the answer to part 1 (b) be in the negative, will Go%emment"please
state if any special facilities have been afforded for naval training in India?
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Mr. E. Burdon: 1. (a) Yes,
(b) Yes. '

2. No.

Mr, Gaya Pragad 8ingh: May I know, Sir, why no Indian has as yet
been appointed to any office in the superior service of the Royal Indian
Marine ?

Mr. E. Burdon: I have previously stated in answer to numerous ques-:

tions in this House that Indians are eligible for such appointments but
that no one has yet come forward with the necessary qualifications.

Mr. Chaman Lall: Have Government provided any facilities for their
training ? A

Mr. E. Burdon: That is also a question which I have answered on many
other occasions before in this House. The Government have so far not
provided special training or educational facilities.

Mr. Gaya Prasad Singh: How then do Government expect people to
come forward with the necessary qualifications under those circumstances?

Mr. E. Burdon: It happens in other places.

Mr, Gaya Prasad Singh: How are Government justified in expending
money out of Indian revenues when they have provided no special facilities
for the training of Indian officers for the Royal Indian Marine?

Mr. E. Burdon: I am afraid I do not follow my Honourable friend'’s
argument. It appears to me to be more an argument than a question.

Mr. Ohaman Lall: Will the Honourable Member ask the Government to
provide facilities for the training of Indians in this profession?

Mr. E. Burdon: The matter is actually under consideration at the present
moment. .

Cost oF OPERATIONS UNDERTAKEN AGAINST THE NORTH-WESTERN BorDER
TrIBES.

366. *Khan Bahadur Sarfarax Hussain XKhan: Will Government please

state:
(a) the number of operations undertaken against the North Western

border tribes since 1911?
(b) the total cost of these operations from out of the Indian
Exchequer since 19117
(c) the total amount paid to these trites in the shape of allowances
since 19117
Mr, E. Burdon: (a) There were no operations conducted against the
Frontier tribes between 1911 and 1914. Since 1915 and up to 1924-25,
altogether 88 operations were undertaken. This figure includes several
minor actions and movements, but not the operations connected with the
8rd Afghan War. .
(b) The approximate net expenditure incurred on the February expedi-
tions between 1011-12 and 1924-25 inclusive of the cost of the 3rd Afghan
War. amounts to approximately Rs. &8 crores.

(c) Approximately Rs. 67 lakhs.
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CoNVEYANCE OF TaHIRD Crass Passexesrs 1 Goons Waaoxs
BY THE BENGAL AND NorrtH-WrsTERN RarLwav.

367. *Mr. Gaya Prasad 8ingh: (a) With reference to question No. 152
of the 19th March, 1924, asked in the Council of State, and the reply of
Government that ‘‘early in 1922 instructions were issued to railway
administrations that steps should be taken as far as practicable to put
a stop to the practice of conveying passengers in goods vehicles '’, are

+ Government aware that third class passengers continue to be conveyed
in goods vehicles by the Bengal and North-Western Railway on many
- occasions ?

(b) What steps do the Government propose to take to ensure com-
pliance with their own instructions issued in 1922, by the Bengal and
North-Western Railway Administration?

Mr. G. G. 8im: (a) and (b). Yes. The Government have ascertained
that in the last 8 years 101 third class coaches (in terms of 4 wheelers)
have been added to the stock on the line. It wae anticipated that this
number would suffice to cope with the increase of traffic but this expectation
has not proved correct and the Railway Board are in correspondence with
the Agent in order to remedy this state of affairs.

Mr, K. Ahmed: Have Government seen their way to pay compensation

‘in the way of reparations to those unhappy Moplahs who were locked up

in the luggage van and while in transit were almost all found dead, and

- some of whom were left behind in a dying condition and 67 died altogether
“in 1921 in the Podanur train tragedy in Southern India?

Mr, @, @. Bim: May I ask if the Honourable Member is referring to the
Bengal and North-Western Railway?

Mr, K. Ahmed: Is it not the same Department as the one of which the
Honourable Member is in charge, namely, Finance, and might he not as
well pay compensation to the heirs and dependants of those unhappy
Moplah people who were illegally put into the luggage van and died on

- the Southern India Railway line in Madras?

Mr. @. G. 8im: I submit, Sir, that that question does not arise in con-
nection with the Bengal and North-Western Railway.

RepvuctioN oF THIRD Crass FARES ON THE BERGAT aXD NoRTH~-WESTERY
Raivway,

868. *Mr. Gaya Prasad Singh: (a) Is it not a fact that fares of all classes
on the Bengal and North-Western Railway were enhanced during the
+ Great War, and that they are kept up even up to now?

(b) Do the Government propose to ask the Bengal and North-Westermn
Railway authorities to reduce their fares, especially third class fares?

Mr. G. G. 8im: (a) The reply is in the affirmative.

(6) Existing fares, especially third class fares, on the Bengal and North-

Western Railway are already low as compared with those charged on other

"Railways and in the circumstances the Government do not propose to take
- any action. ' o a
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Mr. Gays Prasad Singh: Are the Government aware that-the: facdities
and amenities provided by the Bemgal and North-Western Railway are
also especially low as compared with the facilities and amenities provided
on other Railways?

Mr. @&. G. Bim: The Honourable Member, I think, does not suggest that
they are specially low as compared with the lowness in the fares.

Mr. Gaya Prasad 8ingh: Yes.

ConcmssioN Tickers oy THE Easr INpian Rainway.

369. *Mr. Gaya Prasad Singh: (a) Is it a fact that the East Indian
Railway Administration has begun to issue 45 days’ return journey tickets
at concession rates to first, second, and intermediate class passengers from
Ist January, 1926, between certain stations?

(b) If so, are mot Howrah, Allahabad, Lucknow and Delhi on the
list of such stations where concession tickets are available? If so, will
the Govérnment kindly state why Patna, which is. the capital of a
Province, has been excluded from the list?

Mr. G. @. 8im: (a) Yes.

(b) The reply to the first part is in the affirmative. As regards the
second part (tovernment understand that the Railway Administrbtion has
decided to confine the experiment, for the present, to bookings between
certain selected stations only.

Mr. Gaya Prasad 8Singh: Will' the Government kindly give a list of
those stations to which this experiment has been confiped for the present?

Mr. G. G. Sim: The Honourable Member will find the list in the
tariff of the Railway concerned.

Mr. Gaya Prasad Singh: May 1 know why Patna haa boen excluded
from that list? Tt is the capital of a major Province. =

Mr. G. G. 8im: If the Honourable Member will refer to the time table
he will find the information he wants.

Mr. B, Das: May I inquire if it is because the (Government of Bihar
and Orissa occupy & very secondary position among the Provincial Govern-
ments that Patna has been excluded’

The Honourable 8ir Charles Innes: I may expluin to the P[onouruble
Member that the question of including Patna has been discussed by the
Local Advisory Committee, and the last information I had was that the
Agent had promised to look into the matter.

EXHANCEMENT cr THE Duty ox ForereN LiQuogs.

870. *Mr. Gays Prsad Singh: Will 'she " Gevernmernt Lindly state
when the import duty on foreign liguors was fixed at its present rate?”
‘And do Government contemplate enbangjng, the, rate of duty.3,

Thie Eonousable Sir Obaries Tnwew: The present rates of  duties’ on
hquors were fixed ‘by the Indian Pinanee Acté’of 1921, 1929 axd 1923
It is_contrary to the practice of (Goverpmen} to, anmounog. ;hpu_-mwnong
in regard to such matters in anticipation of the Budges. .,



424 LEGISLATIVE ASSEMBLY.. [28TR JaN. 1926.

Mr. K. Ahmed: Are the Government aware that there was u Reso-
lution passed only the other day during the last Session thut there should
be prohibition of liquor in India and that we do mot want any duties to
be imposed? Under the circumstances do (Government propose to respect
the passing of the Resolution, and pay heed to it by not allowing fareign
liquors to come into this country at all?

The Honourable Sir Basil Blackett: 1 do not think that question urises.

Mr. K. Abmed: Do I understand, Sir, that the Government of India
indulge in liquor so much that they are sympathetic towards foreign liquor
in this country ?

Lickxsks ror Firr-Arus.

371. *Mr. Gaya Prasad Singh: Will the Government be pleased to
state:
(a) the total number of applications for licenses for fire-arme during
the years 1923 and 1924 received from (i) Europeans and (ii)
Indians, Province by Province: and
(b) the total number of applications that were refused in. came of
(i) Europeans, and (i) Indians?

The Honourable Sir Alexander Muddiman: The information is not
readily available. 1t was collected for the year 1920 at great trouble and
expense and laid by the Honourable Sir William Vincent on the table of
this House on the 18th January, 1922. 1 am not prepared to have it
collected for 1923 and 1924 owing to the expenditure of labour and money
involved in its collection. ‘

QuariricaTioNs oF INpia’s DELEGaTES TO THE INTERNATIONAL OPIUM
CoXFERENCE.

872. *Mr. Gaya Prasad 8ingh: (a) Will the Government be pleased
to state the qualifications of Messrs. Harold Clayton and J. C. Walton
to represent India at the International Opium Conference?

(b) What is the total amount of allowances, if any, drawn out of
Indian revenues bv the delegates of India to the International Opium
Conference, so far held?

The Honourable Sir Basil Blackett: (a) The two gentlemen had
acquired, in the course of their official duties, the one in ‘Burma and the
_other in the India Office, a knowledge of the opium problem in India
which qualified them to represent the Government of Indja at the Inter-
national Opium Conference. '

(b) The information i8 not available in India.

INDIAN REPRESENTATIVE AT THE xext Inmemvamowar Lasown
CONFERENCE. i

373. *Mr. Gays Prasad Singh: Will the Government kindly state if
‘they propose to consult the Legislative Assembly befors selectitg India's
representative - at the next Internstional Labout Conference?

"‘m‘c”xanw.bu‘ﬂrj, Bhupendra Nath Mitra:: The -anewer is in the
pegative. N '
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Tae PHirLapELPHIA EXHIBITION.

.374. *Mr. Gaya Prasad 8ingh: (a) Have the Government received any
intimation as to when the Philadelphia Exhibition is going to be held?

(b) Is India going to participate; and if so, what amount, if any, is
going to be spent out of Indian revenues in this connection?

The Honourable 8ir Charles Innes: (2) Yes, the Exhibition will be held
from 1st June to 80th November, 1926. »

(b) The Government of India do not intend to participate and there
will accordingly be no charge on Indian revenues.

Dirnay 1IN TRE TransMissioN BY TELEGRaM oF THE SPEECH OF Liata
Lasear Rar at THE Cawxrore CoNGRrEss.

375. *Mr, Gaya Prasad 8ingh: (a) Are Government aware whether
Lala Lajpat Rai’s speech in the Cawnpore Congress ‘‘ was held up by
the censor for a fews hours and then released ’’'?

(b) If so, are they aware why it was done?

The Honourable 8ir Bhupendra Nath Mitra: The message in question
appeared to contain objectionable matter and was consequently referred
by the Telegraph Office to the Chief Civil Ofticer of the station under Rule
15 of the Statutory Rules relating to telegrams. This reference necessarily
involved some delay in the despatch of the telegram.

Mr. Chaman Lall: May I ask the Honourable Member if he would
indieate what the objectionable matter was or the nature of that objec-

tionable matter?

The Honourable Sir Bhupendra Nath Mitra: 1 cannot possibly contra-
vene the provisions of the Tndian Telegraph Act.

Mr. Chaman Lall: May I ask if the Honourable Member is- himself
satisfied that the matter was objectionable?

The Honourable Sir Bhupendra Nath Mitra: T have nothing to add to
the reply which T have just given. :

Mr. Chaman Lall: Ts it not a fact, Sir, that the message was subse-
quently released? . _ o

The Honourable 8ir Bhupendra Nath Mitra: The reply to that question
ton will be found in the reply I have already given.

Mr. A. Rangaswamy Iyengar: Mav I know, Sir, whether in holding
up these telegrams the Government of India serve either the interests of
the public or of the Government themselves and whether they are merely
delaying thesc things for nothing?

The Honourable 8ir Alexander Muddiman: That; Sir, is a matter of
poliey and it in & power which the Executive Government must have. An
to the exercise of the power in this particular case, I.know nothing.

Mr. A. Rangaswami Iyengar: May T take it, Bir, that the exercire of
this power is to be wholly arbitrary and 'despotig?
The Nomourable Sir Alexander' Mwddiman: Certainly not; hut # is a
necessary power, the exercire of which will be used with great diseretion.
3 2
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Mr. Chaman Lall: May I ask, 8ir, it it was net arbitrary when the
me;ssage was delayed for a little while gnq releqsed. after an_hour or
80

The Hononrsble §ir Alexander Muddiman: That, Sir, is 8 question
really for my Hopourable colleague to answer, but I imagine that the .
officer concerned carried out the rule, and I am not sure whether the
telegram issued or not. .

Mr. Gaya Prasad 8ingh: May I know, Sir, if the part of the message
which was first considered to be objectionable was subsequently allowed
to pass or was it withheld?

The Honourable 8ir Bhupendrs Nath Mitra: I. am sorryv, as 1 have
already said, I cannot divulge any information without contravening the
provisions of the Telegraph Act.

Mr. Gays Prasad 8ingh: I am not asking for any information which
would contravene the provisions of the Telegraph Acts What I want to
know is whether the telegraphic message which was first withheld wau
;ull)gt?'quentlv allowed to go intact, or was any portlon of it d(lotod or with-

e

The Honourable Sir Bhupendra Nath Mitra: That would be equivalent
to my divulging the substance of the message, and I cannot possibly do
that.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether the Honour-
able Member has at least now satistied himself that ‘this delay and een-
sorship was exercised not arbitrarily but on the merits and havmg had due
cause and reason for doing %o?

The Honourable Sir Bhupsndra Math Mitra: The discretion is allowed
to a particular ofticer, and he ‘used it. "

Mr. A. Rangaswami Iyengar: Ma) I know, Sir, whether the Honour-
able Member has satisfied himself that the discretion in this case has been
used for a reasonable cause?

The Honourable Sir Bhupendra Nath Mitra: The discretion is glven to
the officer by law. I cannot interfere in the matter.

Mr. A. Rangaswami Iyengar: May I take it, Sir, that the censor in
question is absolutely unrestrained by ‘any. rule or regulstion of the, Gov.
crnment in regard to the discharge of his duties?

The Honourable 8ir Bhupendra Nath Mitra: I would refer the Honour-
able Member to the statutory rules on the subject.

Mr. Ohaman Lal: May I ask, Sir, whether the Honourable Member has
satisfied himself that the method adopted by the local officer on the spot
in this case was correct, or whether hig had anw hpecial* gwumdz*ﬂb sot’ in
the manner he had acted?

The Honourable Sir Bhnpondn Nath Mitra: His actlon certsmlv did
not contravene the provisions of the rules an.the suhjeeprc:zent & 2%

Mr. M. A. Jinnah: May I ask if the Government suggest that they:
have no power to inquire. into. the : peapriety. of: the m&mhcﬁm affieer
in charge who withheld: that message? = -~ -t

.
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The Honourable Sir Bhupendts Nath Mitra: That is the position tinder
the rules.

Diwan Bahadur M. Ramachandra Rao: Is it seriously contended, Sir,
that the Government have no power to see whether the discretion has
been properly or improperly used? Is that the suggestion which: the Hon-
ourdble Member is making?

The Honourable Sir Bhupendra Nath Mitra: The discretion is given to
this particular officer by statutory rule, and the question is entirely onc
for his discretion. 1f an appeal is allowed under these statutory rules,
then only can the Government of India come in.

8ir Hari Singh Gour: Is it not a fact, Sir, that the discretion exercised
by an executive officer is subject to the executive control of hig superior
officer?

- The Honourable Sir Bhupendra Nath Mitra: This is a discretion given
to him-under a provision of law.

Mr. Bipin Ohandra Pal: I want to know, Sir, if an officer of Govern-
ment who is empowered to do certain things in the exercise of a certain
discretion given to him by the law, is not the superior officer respensible
to see that the discretion is discreetly exercised?

The Honourable Sir Alexander Muddiman: Yes, certainly, and 1 think
that in this casc the discretion has been properly exercised.
Mr. M. A. Jinnah: May I ask the Honourable Member whether he

has made any inquiries to find out whether the discretion was properly
exercised by the officer on the spot? '

The Honourable Sir Alexander Muddiman: That is not a matter within
my Department, nor have I heard any allegations that it has not been
properly exercised.

Mr. M. A. Jinnah: My question was not put to the Honourable the
Home Member; it was put to the Government. o

The Honourable Sir Alexander Muddiman: Does the Honourable Mem-
ber object to my replving to these questions?

Mr. M. A. Jinnah: On behalf of Government, no.

What I want again to ask the Government is this: whether they have
inquired that the discrotion has been properly used? If ‘not, do the Gov-
ernmient propose to make inquiries and give us the information?

The Honourable Sir Bhupendra Nath Mitra: The inquiry has been
made and the answer is in the affirmative.

AMALGAMATION OF THE On1vA-SPEAKING TRACTS.

376. *Mr. B. Das: Will Government be pleased to state if their con-
sideration of the- Madras Government’s letter and the. Report ofPhxlnp-Dllff
Commission (vide reply to starred question No, 8 of 25th August, 1925),
have reached a finality and will they be pleased to mforgn the House
of their final decigion on the amalgamation of the Oriva-speaking tracts?
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The Honourable 8Sir Alexstider ‘Muddimian: 1 invite & refevence by the
Honoursble Member to my reply to Khan Bahadur Sarfaraz Hussain
Khan’s question No. 86, dated the 21st January, 1926, on the same sub-
ject. This answer covers the Honourable Member's question No. 877.

Mr. B. Das: May I just inform the Honourable Member that he told
the House that the reply would be given on the debate on my Resolution
when it would be taken up in the House, but owing to the long specches
that were delivered the other day, my Resolution could not be taken.
Will the Honourable Member be pleased to reply to my question or give
us an hour on some Government day for the discussion of that adjourned
debate?

The Honourable Bir Alexander Muddiman: The first part of the ques-
tion regarding the long speeches of his Honourable colleagues cannot be
addressed to me. On the second point, the Honourable Member has still
hopes of the ballot, and I trust he will be successful.

Mr. B. Das: We were expecting that the South African Besolutxon
would take a long time to-day, but, as it is not coming on, may I inquire,
whether my Resolution can be taken to-day?

Mr. President: Order, order. That question does not arise.

AMALGAMATION oF THE ORIYA-8PEAKING TraAOTS,

1877. *Mr. B. Das: (a) Is it a fact that a deputation of representatives
of the Oriya people waited on the Honourable the Home Member to press
the urgency of their demand about the amalgamation of the Oraya-speakmg
tracts?

(b) Are ‘Government aware that there is & great dea] of disappointment
amongst the public and press in Orissa over their delay in amalgamating the
Oriya-speaking tracte? -

(c) Will Government be pleased to state if they contemplate in the
near future to create a sub-province for the Oriyas and to place them under
a Deputy Governor?

\
.

Prevextion or Froops,

878. *Mr. B. Das: (a) With reference to starred question No. 11 of 25th
August, 1925, will Government be pleased to state if they have received nny
further communications from the Local Governments regarding co-ordina-
tion of action to prevent floods in the country?

(b) Will the Honourable Member for Irrigation be pleased to state how
far his Department has investigated :

(i) the causes of floods due to irrigation embankments,
(ii) the stoppage of flow of natural waterways due to canal embank-
ments and railway embankments?

(c) Will Government be pleased to inform the House if the technical
experts on waterways in the employ of the Government of India have given
their attention to the causes and ravages of floods?

(d) 1f the answer to part () be in the affirmative, will Government be
p]eased to lay their views on the table? .

1+For answer, #re answer to question No. 376.
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The Honourable Sir Bhupendra Nath Mitea: (a) .Oaly one sych com-
munication has been received, in which the Local Government concerned
stated that they were fully alive to the necessity of maintaining drainage
lines intact and that safeguards to that end were already provided. They
saw no necessity for any special investigation in the matter.

(b) and (¢). In so far as canal embankments are concerned, the ques-
tion js a provincial one, and the technical advisers of the Government of
India assist in such igvestigations only when invited to do so by the Local
Government concerned. They have not yet been so invited by any Local
Government. The position in regard to Railway Works remains as stated
in my reply to the Honourable Member’s question No. 11 on the 25th
August, 1925,

(d) Does not arise.
Mr. B. Das: May I inquire whether other Local Governments besides

the one which has been in communication with the Government of Indis
are carrying out their duties in the matter of the prevention of floods?

The Honourable Sir Bhupendra izth Mitra: The Government of India
have no reason to doubt the bona fides of the Local Governments in the

matter.

Mr. B. Das: May I inquire if the Government of India are aware that
there have been floods all over India during this year, and there has been
distress in many parts of India, particularly in Orissa?

The Honourable Sir Bhupendra Nath Mitra: They are aware of it,

Sir.
Mr. B. Das: Still Government deny that there has been distress.

OFFICERS IN THE INDIAN STORES DEPARTMENT.

879. *Mr. B. Das: (a) With reference to starred question No. 57 of 26th
August, 1925, will Government be pleased to state the number of perms-
nent Europeans since taken into the Indian Stores Department besides the

six on that date drawing a salary above Rs. 500?

(b) Will Government be pleased to give an up-to-date statement shew-
ing a list of officers in the Indian Stores Department on the permanent and

temporary cadre as per table given below and for:

(i) officers above Re. 500,
(ii) officers and staff above Rs. 200?

PERMANEXNT CADRE. | TEMPORARY CADRE.

Rs. 500 Rs. Rs.
and above. | 200—5600. Re. 500. ,

1. Indians—

(a) Hindus . . . i
gb) Moslems . . . . ;
¢) Other Indians . . . ! |

2. Anglo-Indians and Eurasians
3. Europeans . . .
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The Monoursle Sir Bhupétilies -Weth MW {a) Vome: - wivil
) A statement is laid on the table.

Statement of officers sn the indian Sioves Depariment on permad and temparar, I’
<adres whose pay or mazimum pay (i) cxceeds Ra. 500 a month and (i) exceeds
Rc 200 but does not exceed Rs. amonth.

|

ik s

| PeRMANENT CADRE. ‘, TEMPORARY CADEE. t

|
t
[
|

Pay or ! ,1 Poy or
—_ | Pay or | MmaTimum/ Pay or MAXIIUM | o pre,
: max{mum pﬁ)" '2%8' ® ! msngmm | P, sa.;&\)re !
| pay above but not | P&Y s Ve | bat not, A .
: 'Pﬂn 500, above Re. ‘ above Pt s
Rs. 500(a). ' R 500(a).
o | — .1:? g Mt
1. lndiln.——_ 1 E ' o
. i !
ta) Hindus. .. 3'D) 47 17(c) 38 | The officers and
. i .| Bubordjnates, are
b) Moslems L 7 1(¢) 2 classed as péhna‘
| ' "| mnent or tempor-
(r) Other Indians. Bie) ! 5 |.ary with refer-
} i R ) 1 ence . to their.
2. Anglo-Indians and l 3(b) ¥ ey ! : mﬁsl ‘status
Euragians. . ; nnd not with re-
| :  favenoce to that of
3. Europeans 8lc) 3 21(c) ! 1 | the appointment
—— ‘ which they hold.
Towl .1 18 | s i | e |.
e . J
GBaxDp TotaL I 159 el

-

(a) These are dl non~gamtaﬂ -appointments.
(b) One gazetted and two non-gazetted officers.
{e) ANl gazetted officers.

(d) Non-gazetted.

APPOINTMENT OF AN INDIAN TO OFFICIATE AS CHIEF CONTROLLER OF
STORES.

880. *Mr. B. Das: Will Government be pleased 4o state whether any
attempt was made to find a suitable Indian to officiate for Mr. Pitkeathly
as Chief Controller while he was on leave?

The Honourable Sir Bhupendra Nath Mitra: Government did not con-
sider that there was any Indian to whom the officiating post could suitably
be offered.

Mr. Gaya Prasad 8ingh: What inquiry was made to find out whethet'
any suitable Indian was available or not?

The Honourable 8ir Bhupendra Nath Mitra: Personal inquiries and
departmental inquiries.

Mr. B. Das: Does that mean that there was no Indian available in the
Finance Department of the Government of India to be transferred to the
ftores Department? There are many Indians there.
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The Homourable 8ir Bhupendra Wath Mitra: The answer to that js in
the affirmative, that is, no Indian possessing suitable qualifications was
found svailable. -

Ll

Br. B. Das: Does that meéan that Government are not carrymg out
at all the recommendstions of the Indian Steres  Purchase Comm:ttee but
are always going beyond it?

The Honourable Sir Bhupendra Wath Hltrl ‘The answer to that is in
the negative.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether there has been
any change in the policy of this Department since Mr. Pitkeathly’s trans-
fer?

. The Honourable Sir Bhupendra m "Mikra: Thi. apnswer to that ggain
is in the negative.

THe ANGLO-INDIAN DEPUTATION TO THE SECRETARY OF STATE.

381. *Mr. B. Das: (a) Will Government be pleased to state if they
have received any communicsation from the Secretary of State for India on
the Anglo-Indian deputation that waited on him?

(b) Is it a fact that the Amnglo-Indians demand special pnvileges for
past services and past oons:derablons?

The Honourable Sir Aloxander Muddiman: The Government .of Ind.n
have received & despatch which is under their consideration, - I 4m wnable
to give any further mformatlon on the subject at present.

/

382. *Mr. B. Das: (a) With reference to the rep‘ly to starred que'stio‘n
No. 61 of 25th August, 1925, stating that the Government of India have
had complete control over the London Stores Department since Ogtober,
1920, will Government be pleased to state:

(i) if they contemplate bringing over the London Stores organisa-
tion to Delhi?

(i) if they contemplate having one head for both the Indian Stores
and London Stores Departments ?

(iif) if they contemplate control and direction in entirety from India?

(b) Will Government be pleased to state their Eolicy of iiitesent control
over the London Stores Department and how is the same directed?

(¢) Does it mean that the High Commissioner for India  tekes his
instructions from the Government of India regarding the policy and eontrol
of the London Stores Department?

-The Honourable Sir Bhupendra Neth Mitra: (a) (i) No.

(ii) Not for the present.. .

(iii) Yes, through the High Commissioner. for India in London. .

(b) The Honourable Member is referred to the correspondence which
was laid on the table of this House on the 18th March, 1922,

(c) Yes.
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PrrCENTAGE OF INDIANS IN “vRE -Orrion or TRE ‘Hiow CoMMIsSIONER
PoR INDIA, ETC.

383. *Mr. B. Das: (¢) Will Government be pleased to state if the
percentage of Indians in the High Commissioner’s office has increased
beyond 8 per cent. as was stated in reply to starred question No. 59 of 25th
August, 1925?

(b) In view of the transfer of control of the London Stores Department
to the Government of India, will Government be pleased to state what
their policy is:

(i) r¢ Indianisation of that department,
(i) re reduction of staff in London, and
(iii) re transfer of the office to India? ‘

The Honourable Sir Charles Innes: (a) The position is about the same
as on last August, there having been very few vacancies since that date.

(b) (i). I would refer the Honourable Member to the reply given to
question No. 215, asked by Khan Bahadur Sarfaraz Hussain Khan on the
26th January, 1926.

(i) It is not intended to retain in London a staff larger than is neces-
sary to meet requirements from time to time. .

(iii) The Honourable Member presumably refers to the question of mak-
ing the London Stores Department a branch of the Indian Stores Depart-
ment. If so, his attention is invited to the reply just given to his previous
question.

Mr. B. Das: May I inquire if the Government of India will at all
advise the High Commisioner that in the future recruitment of staft he
will employ Indians in London?

The Honourable 8ir Oharles Innes: I may sav that the High Commis-
sioner invariably keeps that point in mind.

ArrPoINTMENT OF INDIAN Trapr CommissioNErs 1IN FoRrEIGK
COUNTRIES.

384, *Mr. B. Das: With refcrence to the reply to starred question
No. 108 of August 35th, 1925, will Government be pleased to state if they
again contemplate the appointment of Indian Trade Commissioners in
foreign countries and dominions?

The Honourable 8ir Charles Innes: No, Sir.

Mr. B. Das: Is it not a fact that last Bession when the Honourable
Member replied to a similar question, he said that for financial reasons
Trade Commissioners could not be appointed in foreign countries? May
T inquire if it is8 not time when the financial solvency of the country will
allow of Indian Trade Commissioners being appointed in foreign countries
and dominions?

The Honourable 8ir Oharles Innes: If the Honourable Member will in-
dicate to me privately in what country he thinks an Indian Trade Com-
missioner will be useful, I promise to consider the question.

Mr. B. Das: T will do that, Sir.
$385. :

+Answered on the 27th January, 1926, along with question No. 337.
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‘SuvceLiNG or Birps' FEaTHERS.
386. *Mr. B. Das: (a) Is it'a fact that certain featheis and plumage are
prohibited as contraband for export from India? :

~ (b) Is it a fact that a large quantity of feathers is smuggled out of
India every year?

(¢) Will Government be pleased to state the number of instances in
which their Customs Department hayve detected such smuggling?

The Honourable Sir Basil Blackett: (a) Yes: the prohibition applies to
skins and feathers of all birds other than domestic birds, except (a) feathers
of ostriches and (b) skins and feathers exported bona fide as specitnens
illustrative of natural history.

(b) This is believed to be the case.

(c) Particulars for all ports are not available, but the following extract
from the Report on the Sea-borne Trade and Customs Administration of
the Bombay Presidency, excluding Sind, for 1924-25 may be of interest
to the Honourable Member: ‘‘ The illicit export trade in wild birds’
plumage has not been entirely checked, although we have brought to book,
by skilful detective work, some of the leaders of the trade in different
parts of India. There were seven cases of export or attempted export
during the year as against 18 in the previous vear. The offenders were
penalised in all cases . '

Mr. B. Das: May I inquire, Sir, why, when feathers and plumage are
exported from South Africa, Australia and New Zealand, their export

from India is prohibited ?
The Honourable Sir Basil Blackett: I think the Honourable Member

had better give notice of that question or else look it up in the books on
the subject.

SeLecTion of INDIAN MEMBERS OF THE DEPUTATION TO SOUTH AFRICAs

887. *Maulvi Muhammad Yakub: Will the Government be pleased to
state why both the Indian members of the South African deputation were
selected from the Council of State and none from the Legislative Assem-

bly?

Mr. J. W. Bhore: Only one member of the Indian deputation to South
Africa is a member of the Council of State. A member of the Legislative
Assembly was asked to join the deputation but was unable to accept the
invitation for private reasons.

Mr. B. Das: Was the Legislative Assembly consulted before the depu-
tation was sent? .

Mr. J. W. Bhore: No, Sir. The Legislative Assembly was not in Ses-
sion to enable this to be done even if it had been decided to consult them.

Mr. B. Das: Would it not have heen possible to consult the leaders?
The Honourable Bir Basgil Blackett: Who are they?
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APPOINTMENT Of o RovaL CoMMISSION ON AGRICULTURE.

888. *Maulvi Mahammad Yakub: (s) Will the Governshemtk be pleased
to state if the appointment of 8- Roys! Commission on Agriculture has been
decided upon?

(b) If the answer to (a) is in the affirmative, will the Government be
pleased to state the reasons for and the object of the appointment of such a
Commission ? * ' e "

(c) What will be the terms of reference of the Commission?

(d) What will be the personnel of the:/@ommission? .. wxlf

(e) Will the Legislative Assembly be properly represented on the Com-
mission? - :

(f) What is the estimate of the cxpenditure on the Commission?
(9) Is agriculture an Imperial or a Provincial subject?

Mr. J. W. Bhore: (a), (b) and (v). The Honourable Member is refer-
red to the reply given by me to Kumar Ganganand Sinha’s question on
this subject. '

(d) and (¢). Government are not yelt in a positior to announce the per-
sonnel of the Commission. ‘ ‘

() 1t is not possible to frame an accurate.estimate of the expenditure
in connection with the Commission until its -strength and the date on which
it will begin work is determined. A provisional estimate of Rs. 8 lakhs
during the coming financial year has been made.

(9) Agriculture is & Provincial (traneferred) subject in Governors® Pro-
vinces. ' '

Mr. N. M. Joshi: May I ask, Sir, whether in view of the fact that .Ag.ri-
culture has been declared a Provincial -t‘rpansf_egred,squect{ the. inj,,hnt-xve
for the appointment of the Royal Commission was taken by thé Ministers
or by the Secretary of State for India? .

Mr. J. W. Bhore: As far as I am aware the initiative was not taken
by the Ministers but, as the Honourable Member is already aware from
the reply I have given to a question relating to this subject, the Provinces
were consulted subsequently and their replies have been:laid in-the Library
of the House.

8ir Harl 8ingh Gour: May I inquire, Sir, whether, in view of the fact
that Agriculture is a Provincial transferred subject, the Provinces will con-
tribute in proportion to the cost of the Royal Commission?

The Monourable Sir Basil Blackett: The answer, I am nfraid,.ié in the
negative. o '

~ Bir Hari Singh Gour: Will the Government be pleased to state any
reasons why the Central Government should be made to bear the burden
of the Royal Commission when the subject it deals with is a provincial
transferred subject?

The Honourable Sir Basil Blackett: T think the Honourable Member's
premise is incorrect. The subject of the Royal Commission is not a trans-.
ferred subject. It is the co-ordination of. Agriculture in India. That ig
a central subject. o L ‘

Mr. A. Rangaswami Iyengar: Co-ordination, not Agrieulture.
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Mr. N. M. Joshi: May I ask whether it was not the intension of the
Government of India Act that.the initiative in matters of transferred sub-
jects should rest maifily with the Minigters. and not with. the Gowernment
of India or the Secretany of State for India? ‘

Mr. Pregident: It is a question of opinion.

Mr. N. M. Joshi: It is a question of fact, Sir.

Mr. President: Order, onder:- ‘

Mr. K. Ahmed: Is it not a fact, Sir, that the Secretary of State made
a statement with regard to the establishment of the Royal Commission on
Agriculture and thereafter the Government of India have been thinking of
getting certain undesirable persons as the personnel of that Commission
ignoring the wishes of the agrieulturists, the masses, their Ministers and
their representatives in the Legislative Assembly? There are 95 per cent.
of Indians who are agriculturists, Sir, and against the wishes of those
95 per cent. of the people of India the Government are pulling the wire
from behind and are trying to put this personnel on this Commission.

Mr. President: Order, order. It is not a question.

SeraraTioN oF Juprciat axp ExecrTive Fuxcrioss.

- i

- 889. *Maulvi Muhammad Yakub: Will the Government be. pleased to
state the reasons for the delay in giving effect to the scheme for the separa-
tion of judicial from executive functions?

The Honourable Sir Alexander Muddiman: I refer my Honoursable friend
to the answers I have already given on the subject in the present session.

Lala Duni Chand: Will the Government honestly and frankly state if
they do not mcan what they have expressed all this time?

Mr. President: Order, order.

AvroINTMENT OF MR. KENNEDY NORTH As IDECORATIVE ARTIST FOR
Nrw DeLul

890. *Maulvi Muhammad Yakub: Will the Government be pleased to
state whether the services of Mr. Kennedy, North, the decorator and
designer from England, have been engaged for the purpose of the decora-
tion of arts and crafts in conformity with Sir Edwin Lutyen's designs?
1f 50, will the Government be pléased to state the precise riature and extent
of his work? How Inn# will Mr. North stav in Indian? ~After his departure
from this country will he carry on the work entrusted to him?::~

The Honourable Sir Bhupendra Nath Mitra: I have nothing to add to
the terms of my reply to question No. 284 by Lala Pivare ILall given on
the 26th January last.

Quavirications of MR, KENNEDY NORTH FOm APPOINTMENT aS.
Drcorative Armsr, New Dernr.

+891. *Maulyi Muhammad Yakub: Will the Government be pl'eas_edlbo
state Mr. Kennedy North's precise qualifications for the' proposed: work
and his experience of the conditions in India in the matter of art and
erafts ? : e

"’Edt"..amwe{to thisﬁuution, see answer to. guestion. No. 390.
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ScHEME POR THR ENCOURAGEMENT OF INDIAN ART FRAMKD. BY THE
Prize or Drrmx CoMmITTRE.

302. *Maulvi Muhammad Yakub: Have Government received the
scheme for the encouragement of Indian art framed by the Prize of Delhi
Committee? Do.the Government propose to take any immediate aetion
in conformity with tfe proposals embodied in the scheme?

The Honourable Sir Bhupendra Nath Mitea: The answer ta the first
part is in the affirmative. As regards the second part the Government of
India propose to consult Local Governments on certain ‘suggestions for the
establishment of a Central Art Institute at Delhi.

SCHEME FOR THE thounwEunu oF INDIAN ART FRAMED BY THE
Prize or Denur CoMMITTEE.

1893. *Maulvi Muhammad Yakub: Are the Government awsare of the
resolution passed by a public meeting at Bombay in November lust
demanding that all decorations at New Dethi be stopped until the considera-
tion of the scheme for the encouragement of Indian art, formulated by the
Prize of Delhi Committee?

Diversion or THE rrorosen Rainway Lixe rroM CuHaNpPur S1at 70
N EHTORE, .

394. *Maulvi Muhammad Yakub: (a) Will the Government~be pleased
to state whether they contemplate the construction of a railway line from
Chandpur Siau, a station on a branch line of the late Oudh and Rohilkhand
Railway, in the Bijnor District?

(b) If so, is it true that Nehtore, in the vicinity of Chandpur Siau, has
been left out of the project?

(c) Do the Government propose to direct the Railway Board to re-
examine the project and divert the proposed line in such a direction as to
include Nehtore in the scheme?

Mr. @. G. 8im: (1) A proposal to extend the Gajraula-Chandpur Branch
through Bijnor to.Chandok is at present under investigation.

(b) and (c). It cannot yet be stated definitely whether the line will
puss through Nehtore or not, but as this town is a long way off the direct
alignment of the proposed branch, it is hardlv likelv that a diversion to
Nehtore would be financislly justifiable.

Provosep Traxsrer or Ttk Crais BraNcu or tHe East Invrax
Raruway rrod Luckyow 1o Carcrrra.

395. *Maulvi Muhammad Yakub: (a) Is it proposed to transfer the
Claims Branch of the East Indian Railway from Lucknow to Calcutta? .

(b) If 8o, are the Government aware that the ‘proposed transfer is cal-
culated to cause great hardship and inconvenience to the mercantile com-
munity of the United Provinces, and do the Government propose to cancel
the proposed transfer? .

Mr. G. @. Sim: (a) and (b). As s result of the amalgamation of the
Oudh and. Rohilkhand Railway and the East.Indian Railway and in the
interests of efficient administration it was found necessary to remove cer-
tain offices from Luckriow to Caleutta, the Claims Office hethg offe 61 them.
Government regret thev cannot see their way to cancel the orders whwh )
were issued after onreful consideration. :

+For answer 10 in quostmn xee answer to question No, 390.
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. ConstructioN of THE Rosa-Haruk Braxch or tHE Egsr INDiax
Rainway.

896. *Maulvi Muhammad Yakub: Will the Government be pleased to
state when the work of constructing the Rosa-Hapur Bramch on the late

Oudh and Rohilkhand Railway section of the East Indian Railway will be
taken in hand?

Mr. G. G. 8im: Goverpment are unable to state at present when the
construction of the Rosa-Hapur line will be put through. The first por-
tion Rosa-Budaon-Babrala is not under consideration as it is not likely to
be remunerative but the other part is under examination now and a report
is expected shortly on a proposal for a line from Rajghat to Bulandshahr
twhi}cih it i3 understood the Agent considers prefersble to & line from Rajghat
hO) apur.

CONSTRUCTION OF A SHED OVER THE NEW (OVERBRIDGE AT MORADABAD
Rainway StaTtiox.

397. *Maulvi Muhammad Yakub: (a) Are the Government aware that
there is no shed over the new overbridge at the Moradabad. railway station
and that the passengers and railway servants, on duty, are exposed to rain,
heat and cold? ,

(b) Do the Government propose to issue orders for the construction of
& shed over the aforesaid bridge and on the platform connecling the bridge
with the main shed of the station? :

Mr. G. @G. 8im: Government are not aware of the inconvenience re-
ferred to and would suggest that the matter may be referred to the Agent
through the Local Advisory Committee.

REINTRODUCTION OF THE 0LD 3YsTEM Rrrurx Tickers ox THE Easr
Inviax Rainway.

398. *Maulvi Muhammad Yakub: (a) Are the Government aware of the
inconvenience, trouble and disadvantage caused to the travelling public of
the United Provinces by the discontinuance of the return journey concession
tickets from and to all stations on the late Oudh and Rohilkhand Railway,
and the substitution of 45 days return t'ckets only from and to certain
stations?

(b) Do the Government propose to order the reintroduction of the old
return-fares ticket system from any station to any station on the East
Indian Railway?

Mr. @. G. 8im: (a). No. . ‘
(b) No. It was found that the return tickets previously issued were only
wvailed of by a amall percentage of the travelling public.

N .

Repuverion 1x Ixterueoiate axp THirp Crass Raitway Fauxs,

399. *Maulvi Muhammad Yakub: () Are the Government aware that
» reduction in the intermediate and third class fares only for passengers
travelling over 300 miles is not calculqtgd to give any substantiad reliof

to the poor clarses?
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() Do the Government propose to introduce the reduction of fares for
distamces over 100 miles in order to: ghe some substantml relief to the
poor clagees.? T SRV

Mr. G. G: S (2) and (). The questxon of reducing psssenger farey’
has been receiving careful consideration by raitways and as & result certain
railways have reduced or propose to reduce intermediate and third class
fares over varying distances according to local circumstances. The effect
of these reductions will be watched before making further’ reductions.

Provisiox or QUARTERS POR Rainway axp Rammway Marn Servics
Eurrovees at MoRADABAD.

400. *Maunlvi Mubammad ¥skub: (a) Are the Government aware that
the Railway and the Railway Mail Service employees at Moradabad are
undergoing great trouble and inconvenience for want of residential quarters?

- (b). Do the Government propose to take immediate steps for providing
the servants mentioned above with residential quarters at some place near

the railway station? y _

Mr. G. @. Sim: The Government have no information. A copv of the
guestion und answer will, however, be sent to the Agent, East Indian
Railway, for such action as he may consider necessary.

" CoxstructioN oF 4 DEap SipiNG AT FyzaBap City Rarnway StaTtiox.

401. *Maunlvi Muhammad Yakub: Are the Government aware that the
public of Fyzabad, Sshibgunj and Deokali are put to great trouble and
inconvenience for want of a dead s'ding at the Fyzdbad City railway
station, and do the Government propose to issue orders for the construc-
tion of the dead siding mentioned above, as soon as possible?

Mr. G. @. 8im: Government are not aware of the inconvenience refer-
red to. The matter is one that should be referred to the Agent, East
Indian Railwayv, through the Local Advisorv Committee.

R

- t402,
" 1408.
1404,

RerorT or THE AUXILIARY AND TERRITORIAY, Forces Commirree,

© §405. *Mr, B. Das: Will Government be pleased to state if they intend
to give effect to the Report of the Auxiliary and Temtorisl Foroes Com-
mittee?

Deveropment or AarIcULTURE IN INDIA.

406. *Mr. B. Das: (a) Will Government be pleased to state the
nature of the correspondence thev have addressed to different Provineial
Governments regarding development of agr culture in India? .

(b) Have they mwted the opmmn of non oﬂ‘icmls in Indm on tha sub-

%t? ot e

.. TAngwezed on- the m-u Jus
$Answered on the 26th January vy, 1& along with & hon Nom
§For answer to this qnutwn sée answer to qlentlon 0. 2 on the' B January, 1906

'l‘
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Mr. J. W. Bhore: (d) and (b). The Honourable Member is' referred to
the replies given by me to Kumar Ganganand Sinha’s questions Nos. 280
-and 281 on thia subject. ' UL

Mr. B. Das: Does that answer apply to (b) of the question, namely,
‘“ Have they invited-the opinion of non-officials in India on the subject *’?

Mr. J. W. Bhore: The reply is in the negative.

Mr. B. Das: Is it the opinion of the Government that non-officials do
not know anything about the development of agriculture in India?

Mr.'J. W. Bhore: Not in the least.

Prevextion or Froops.

__407. *Mr. B. Das: (a) Arc Government aware that agriculturists in
different parts of India suffer terribly from thehavoc of floods? :

(b) Have Government invited the opinions. of the Provincial Gaovern-
ments as to how best calamities due to floods can be avoided?

_ Mr. J. W. Bhore: (a) Government are aware that considerable damage
is caused by floods from time to time in different parts of India, and that
great distress results therefrom. ‘ '

(b) The Honourable Member is referred to the reply just given by the
Honourable Sir Bhupendra Nath Mitra.

Mr. B. Das: In connection with part (a) of the question, will it form
part of the inquiry of the Royal Commission? Will the Commission go
- into the effect of floods on the economic condition of the agriculturists?

‘Mr. J. W. Bhore: My Honourable friend is aware of the terms of
reference to the Commission and he must leave it to the Royal Commission
to interpret those terms of reference.

Mr. B. Das: T am not at all satisfied with the terms of reference.

Syed Majid Baksh: Will Government be pleased to state whether it is
within their knowledge that the floods in Bengal are always due to the
high railway embankments raised for the purpose of railway lines?

The Honourable 8ir Oharles Innes: I am not prepared to accept that
statement.

.Byed Majid Baksh: Will the Honourable Member concerned be kind
enough to read the various reports on the North Bengal floods that were
issued under the auspices of the various committees that went there for
flood relief, especially the one presided over by Dr. P. C. Ray?

The Honourable Sir Oharles Innes: As the Honoumble Member' knows,
the Railway Department had special reports on this subject some time ago
and we put in such additionsl waterways as were thbught necessary &s 8
result of those reports. ‘

Syed Majid Baksh: Will the Government of India say that those wgter-
ways are sufficient and will not again cause floods? 5

. The Honourable Sir Charles Innes: We. have done what we think neces-

i ireumstances.
sary in the circu c
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U. Tok Kyi: Have Government received the report of :the Flood
Inquiry Committee in Burma?

Mr. J. W. Bhore: I am unable to reply to that question without pre-
vious notice. .

RoxarL CouuissioN ON AGRICULTURE.

408. *Mr. B. Das: (a) Do Government intend to appoint any Com-
mittee or Commission on the development of agriculture? ‘

(b) Do Government propose to raise discussions on the subject in
the Central Legislature and provincial Councils to ascertain popular feelings:
on the ‘matter before the appointment of such a Commission? .

Mr. J. W. Bhore: (a) Yes.
(b) The appointment of the Commission has already been announced.

ArrornTMent oF Mge. KEN¥EDY NoRTH s DECORATIVE ARTIST FOR
New DeLHI.

1409. *Mr., Chaman Lall: Will Government be pleased to state.
whether the services of Mr. Kennedy North, the decorator and designer
from England, have been engaged for the purpose of -the correlation of
arts and crafts in conformity with Sir Edwin Lutyen's designs? 1f that is.
80, will Government please state the precise nature and extent of his work?
How long will Mr. North stay in India? Will he after his departure from
this country carry on the work that has been given to him? *

QuaLiFicaTioNSs oF Mge. KexNEDY NORTH FOR THE AFPPOINTMENT OF
Decorarive Armist ror NEw DeLni.
+410. *Mr, Ohaman Lall: Will Government be pleased to state
Mr. Kennedy North's precise qualifications for the proposed work and his
experience of the conditions in India in the matter of arts and crafts?

ScureME POR THE ENCOURAGEMENT OF INDIAN ART FRAMED BY THE
Prize or DrLR1 COMMITTEE.

}411. *Mr. Ohaman Lall: Are Government in receipt of the scheme for
the encoursgement of Indian Art framed by the Prize of Delhi Committee?
Do Government propose to take any immediate and practical action in
conformity with the demands embodied in that scheme?

EXCOURAGEMENT OF INDIAN ART.

+412. *Mr. Chaman Lall: Are Government aware of the resolution
passed by the public meeting in November in Bombay demanding that all
decorations at New Delhi be stopped until due consideration and practi-
cal form is given to the scheme for the encouragement of Indian Art for-
mulsted by the Prize of Delhi Committee?

413—428.|

Mr. Ohaman Lall: As regards questions Nos. 418 to 428, I requess
that thev may be treated as unstarred questions in order to save the time
of the House.

4For answer to this question, see answer to question No. 360.
*For answer to this question, see answer to question No. 392.
IIThese questions have been transferred to the Unstarred List for the 3rd February,
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The Honourable Sir Basil Blackett: The answers to questions Nos. 413-
428 in so far as they are really of any importance will be laid on the table.

Mr. Chaman Lall: Do I take it that the Honourable Member presumes
that the replies are of no importance?

The Honourable 8ir Basil Blackett: I referred to the questions.

Mr, Ohaman Lall: I referred to the replies.
+429.

Ruree TeNDER rFoR INDIAN STORES.

430. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
%leased to state whether they have come to any decision op the question of
upee tenders for Indian Stores?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member is
referred to the reply given by me to question No. 94 by Khan Bahadur
Sarfaraz Hussain Khan, on the same subject.

Diwan Babadur M. Ramachandra Rao: May I ask the Honourable
Member when Government are likely to come to a decision on the matter
which has been pending for the last two years?

The Honourable Sir Bhupendra Nath Mitra: I think if the Honourable
Member had listened to the replies I have given in this House to the
questions that were put a few days ago he would have realised my position.

Diwan Bahadur M. Ramachandra Rao: I fully realise the difficulties of
the Honourable Member, but what we want to know is when these diffi-
culties will be solved and whether there is any likelihood of these difficulties
disappearing in the near future?

The Honourable 8ir Bhupendra Nath Mitra: I hope so.

Diwan Bahadur M. Ramachandra Rao: May I know when they are
likely to disappear? :

The Honourable Sir Bhupendra Nath Mitra: I mdde a very full state-
ment on the subject in this House a few days ago in aswer to a question,
"1 believe, by Mr. Das and I can only refer my Honourable friend to that
reply. .
Diwan Bahadur M. Ramachandra Rao: I have heard the reply, but
what I wish to know is whether the Government are likely to come to any
decision, and, if so, when. This has been pending for two years. ..

Mr. President: Order, order. The Honourable Member need not argue.

Diwan Bahadur M. Ramachandra Rao: I wish to know when a decision
is likely to be come to in this matter?

The Honourable Sir Bhupendra Nath Mitra: It is impossible for me to

answer that question. .

Diwan Bahadur M. Ramachandra Rao: May I ask the Homourable
Member whether Government are not in & position to say what time
approximately they require to come to & decision on the subject, whether
2 years, or § years or 10 years . . .

+Answered on 2lst January, 1926, along with question No. 12.
03
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' Mr. K. Ahmed: Or never?
Diwan Bahsdur M. Ramachandra Rso: Or never?

The Honourable Sir Bhupendra Nath Mitra: Sir, I am sorry I am not a
prophet and 1 cpnnot meet my Honourable friend. As I said on & previous
occasion, the Government of India are trying their best to expedite =
decision on the matter.

1481,

REecoMMENDATIONS OF THE Lem ComMissioN RE THE INDIAN MEDICAL
SERVICES.

482. *Diwan Babadur M. Ramachandra Rao: With referemce to the
answer given to question No. 78, asked at the meeting of the Legislative
Assembly held on 25th August. last, will the Government be pleased to
state whether they have come to any decision regarding the recommenda-
tions of the Lee Commission about the Indian Medical Services and place
the final orders of the Secretary of State in Council on the table?

‘Mr. E. Burdon: I would invite the Honourable Member's attention to
my reply to unstarred question No. 78 asked by Baboo Runglal Jajodia on
the 21st January, 1926.

Dr. K. @. Lohokare: Have the Government noticed a statement in the
Hindustan Times of the 24th January regarding this question?

Mr. E. Burdon: I have not seen it.

Dr. K. G. Lohokare: Have they received any telegram from medical
unions in India regarding this question?

Mr. E. Burdon: I have not received such a telegram.

Dr. K. G. Lohokare: Has the Health Department of the Government
of India received such telegrams?

Mr. E. Burdon: I have not received any such telegram. That is the
only information I can give you.

Dr. K. G. Lohokare: Is it possible for this House to be given an
opportunity to discuss this question?

Mr, XK. Ahmed: For the benefit of health?

Mr. E. Burdon: That question was asked and answered s few days
ago.

. Rerorr or THE TerrITorIaL Forces CoMumIirraes.

483. *Diwan Bahadur M. Ramachandra Rao: Will the Government be
pleased to state what action has been taken on the Report of the Territorial
Forces Committee and whether it is proposed to give effect to the recom-
mendation of the said Committee?

Mr. E. Burdon: The attention of the Honourable Member is invited to
the reply which I gave on the 21st Japyary last to Khan Bahadur
Sarfaraz Hussain Khan’s starred question No. 20.

+Answered along with question No. 96 on the 25th January, 1926,
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ArPOINTMENT OF A LocaL ApvisorY COMMITTEE ¥OR THE BENGAL
Naervr Ramway.

434, *Mr, B. Das: (a) With reference to the reply given to starred ques-
tion No. 988 of 16th September, 1925, will Government be pleased to state
whether the Bengal Nagpur Railway has agreed to appoint a Local Advisory
Committee for it? '

(b) Will Government be pleased to state if they have allotted a certain
number of seats to the Oriyas on this Advisory Committee?

_ Mr. @ G. 8im: (g) The Honourable Member is referred to the reply
given to starred question No. 178 asked by Khan Bahadur Sarfaraz
Hussain Khan in this Assembly on the 21st January, 1926.

(b) The question of allotment of a certain number of seats to Oriyas
on the Advisory Committees was brought to the knowledge of the Agent,
Bengal Nagpur Railway.

Mr. B. Das: Mgy I know why the Bengal Nag}ﬁr Railway, which is
one of the very big railways of India, should enjoy this special liberty and
not have an Advisory Board for the public scrutiny of its work? ‘

Mr. G. @ Bim: If the Honourable Member will refer to the reply I
have given, he will find that they have already decided to appoint Local
Advisory Committees.

Mr. B. Das: May I inquire why it took such a long time to appoint
that Committee, while other railways have had their Committees for a
long time?

Mr. G. @G. 8im: I presume they considered the matter was one re-
quiring very careful consideration. -

APPOINTMENT Of INDIANS as DErury Acexts ox RaiLways.
485. *Mr. B. Dag: Will Government be pleased to state if they
have so far appointed any Indian as Deputy Agent to any Indian Railway?
The Honourable 8ir Oharles Innes: The reply is in the negative.
‘Mr. B. Das: Has not the time come to appoint an Indian as Deputy
Agent? '
The Honourable Sir Charles Innes: No.

RECRUITMENT TO THE SUPERTOR SERVICES OF RATLwaYs.

436. *Mr. B. Das: (a) Will Government be pleased to state if in the
recruitment of the superior services to the Indian State Railways the recom-
mendations of the JLee Commission regarding the percentage of Indian
recruits are being strictly adhered to?

‘(b) Will Government be pleased to state if .the 'Company-mg.ed
Railways have accepted this principle for the recruitnaent of their superior

services ?

GraNT or CONCESSIONS RECOMMENDED BY THE Lee CoMMISSION TO
EmrLoYEES OF THE RalLways.

487. *Mr. B. Das: () Will Government be pleased to state if Company-
mansged Railway employees receive the concessions awarded by the Lee

Commission ?
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(b) Will Government be pleased to specify the Company-managed Rail-
ways that have accepted the Lee Cowmmission’s recommendations?

(¢) Will Government be pleased to specify the Compa.ny-managed Rail-
ways that have so far not agreed to the Lee Commission’s recommenda-
tions?

CARRYING oCT oF THE RECOMMENDATIONs oF THE LEr CoMMIssiON BY
1COMPANY-MANAGED Rarnways.

438, *Mr. B. Das: (a) Will Government be pleased to stabte if .the
Company-managed Railways that have accepted the Lee Commlsslon 8 re-
commendations have recruited Indians to the superior services in the right
proportion ?

(b) What check does the Railway Board apply to see that Company-
menaged Railways do carry out the recommendations of the Lee Com-
mission ?

‘The Honourable 8ir Oharles Innes: I propose to reply to questlons Nos.
486 to 488 together.

The recommendation of the Lee Commlssxon regarding Indianisation
is being given effect to on the State Railways. As regards Company-
worked Railways e statement on the subject will be made in connection
with the Resolution for a Supplementary Grant which it is proposed to
bring before this House durmg the course of present Session.

1489.

GraxT or THE Ler ComMIsSiON’S RECOMMENDATIONS TO SERVICES OTHER
THAN THOSE MENTIONED IN THE CommissioN’s REPORT.

440. *Mr. B. Das: (a) Will Government be pleased to state what other
services have received the Lee Copnmission awards besides those mentioned
in the Report of the Lee Commisgion and sanctioned by the Government of
India at the outset?

(db) Will Government be pleased to give a list of such services and the
amount of extra expenditure incurred for such services during 1924-25,
1925-26 and 1926-27?

The Honourable Sir Alexander Muddiman: .
(2) (1) The Bombay Political Department.

(2) The Burma Frontier Service, in so far as sterhng overseas pay
and passage benefits are concerned.

~ (b) The extra cost is not readily available, and inasmuch as the
Bombsay Political Department has been merged in the Indian Political
Department since the 10th- October, 1924, and the cost of thé Burma
Frontier Service falls exclusively on provincial revenues, I do not eonsider
that the inquiry would serve any useful purpose.

Extexsiox or THE REcoMMeENpaTIONs OF THE LEE CoMMISsION To
OTHER SERVICES.

441. *Mr. B. Das: Will Government be pleased to state why the Indian
Legislature was not consulted in respect of the extension -of the Lee Com-
mission award to other services?

t+Answered along with question No. 96 on the 25th January, 1926.
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The Honourable Sir Alexander Muddiman: This House has already
discussed the Lee Commission Report at length, and Government do not
consider that the time of the House would be usefully employed in further
discussion of the detailed application of the Commission’s proposals.

Dr., Prrars MissioN To INDIA ON BEHALF OF THRE LEAGUE OF
NaTIONS.

442. *Mr. B. Das: (a) Will Government be pleased to state whether
Dr. Pillai is touring India on behalf of the League of Nations?
(b) Was this tour arranged at the suggestion of the Government of

India?
(c) Do the Government of India bear any portion of his touring expenses ?

Mr. L. Graham: (e) Dr. Pillai, who is a member of the General Secre-
tariat of the League of Nations, has arrived in India on leave and has been
granted an extension of leave by the General Secretariat with a view to his
making the organization and activities of the League better known in India.

{b) and (c). No.
Mr. K. Ahmed: And who is Mr. Marvin, who has been misrepresenting
things at the cost of the Indian people in that connection?

The Honourable Sir Basil Blackett: Mr. Marvin is & well-known and
distinguished Englishman.

Mr. K. Ahmed: Is it not a fact, Sir, that his speech was very much
discussed and very much opposed by Mr. Sen Gupta, the leader of the
Swaraj Party, on the 15th of this month and that Mr. Marvin had no reply
Is it not a fact that the Government 6f India have brought Mr. Marvin to
misrepresent the people of this country, demoralise the young people here,
and mislead the students of History in Indian colleges?

REFERENCE TO THE LEAGUE OF NATIONS OF THE DISPUTE BETWEEN
IxDpIA AND SotuTa AFRICA.

443. *Mr. B. Das: (a) Is it s fact that South Africa and Indid are

mmdependent members of the League of Nations?
(b) If the answer be in the affirmative, will Government be pleased
to state if they intend to refer to the League of Nations the dispute between

India and South Africa?
(c) If not, will Government be pleased to give the reasons?
Mr. J. W. Bhore: (a) The Union of South Africa and India are original

members of the League of Nations.
(b) and (c). The questions between the Government of India and the

Gévernment of South Africa are still under discussion between the two
Governments. As no decision has yet been reached the matter of referring

the dispute to other authorities has not yet arisen.

Syed Majid Baksh: Has the representative of India sitting in the League
of Nations an independent right of voting or is he merely voting at the
bidding of the British delegate there?

Mr. L. Graham: He votes for India.
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. Myr K, Ahmed: Is it not a faot, Sir, that the delegates for India are
porninated by the Government of India and the British people, and that
the people of India have no voice in the League of Nations at all?

Mr, L. Grabam: T have frequently stated that delegates to the League

of Nations are appointed by the Secretary of State in consultation with the
Government of India.

Mr. K. Ahmed: Are the Government of India aware that India has no

‘voice in the League of Nations and that it is the centre of bandits and
decoits?

Mr, President: The Honourable' Member -must make his question intel-
hglble and must not cast any reﬂectzons

UNSTARRED QUESTIONS AND ANSWERS.

Tha Lapy SuPERINTENDENT OF Mmssrs. BraNpox aNp Co., REFRESHMENT
Rood Coveracrors ox THE GRreaT INpian PeNinsvra Rarway.

74. Haji Wajihuddin: Is it true that the Lady Superintendent of
Brandon and Co., refreshment room contractors on the Great Indian
Peninsula Railway, is given the privilege of travelling in a first class saloon
when going about the line? Are Government prepared to consider the
advisability of directing Railways td give a similar privilege to the repre-
sentative of the ‘‘ Passengers Protecting Society of India *’, whose office
is in Lucknow, when they go about to study conditions of Indian travel?

Mr. @, G. 8im: The reply is in the negative.

Tue PusrLic Ssaviors CoMMISSION.

75. Baboo Bungl&l Jajodia: With reference to the answers to starred
question No. 79 on the 26th August, 1925, will the Government be pleased
to state:

(a) when the proposed Public Servme Commission is going to be
appointed :

«- (b) what are proposed to be its powers and duties:

(¢) what is the gist of the Government of India’s communications.
to the Secretary of State and his replies thereto: and

(d) whether this Assembly will bé consulted in the matter in con«
nection with the functions of the Committee referred to in: part
(b)?

The Honourable Sir Alexander Muddiman: I would refer the Honour-
able Member to the answer given by me to Mr. Gaya Prasad Singh on
the 21et January, 1926.

THR SINGAPORE NavaL Bask

76. Baboo Runglal Jafodia: With reference to starred question No. 80
on the 26th August, 1925, will the Government please state:

(a) the extent of India’s s'upposed commitment m the construoction
of Bingapore Naval Base: and’

(b) to what extent India is interested in the smd-;_soh_eme?'
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Mr. E. Burdon: (a) I do not understand what my Honourable friend
means by ‘‘ supposed commitments ', but so far as 1 am awsre, India
is not committed to any action or liability, financial or other, in connec-
tion with the construction of the Singapore Naval Base.

(b) I have already indicated the extent to which India is interested in
the scheme in my reply to the question cited by the Honourable Member.

v Skravamion or Jupician anp . Exxcurive FuNcrions.

77. Baboo Runglal Jajodia: (a) Will #he Government be pleased to.
state to this House the main points in the replies of Local Governments
in the matter of the separation of judicial and exccutive functions?

(b) Will they further state whether the Government of India have
b;en able to come to any definite opinion in the matter, and if so, to what
effect ? ' )

The Honourable Sir Alexander Myddiman: I invite a reference by the-
Honourable Member to the answer given to-day to Mr. Gaya Prasad Singh's
starred question No. 295. ’

Rerort oF THE INDIAN TrermIToRIAL Forcks CoMMITTEE.

78. Baboo Runglal Jajodia: Will the Government please state:

(a)%he general trend of the replies received from Loeal Governments.
regarding the Report of the Territorial Committee : and

(b) whether they propose to consult the opinion of this House in.
the matter?

Mr. E. Burdon: (a) As the Report of the Committee is still under con-
sideration, the Government of India are not prepared to make any state-
ment at the present moment on the subjeot of the Honourable Member’s
inquiry. The question of publishing the correspondence which has taken:
place with Looal Governments will be considered.

(b) The Government of India are not in a position to make a statement
on the subject at the present moment.

DiscovrageMENT oF OPIUM SMOKING.
79. Baboo Runglal Jajodia: (a) Will the Government state what action
they propose to take for the discouragement of opium smoking and. propa-
ganda in connection therewith?

(b) Will the Government lay before this House a copy of their com-
munication to the Local Governments in the matter?

(c) Will the Government be pleased to state the main points in the
replies from the local Governments? o

The Honourable Sir Basil Blackett: I would refer the Honourable
Member to my reply to his unstarred question No. 64, dated the 2lst

January, 1926.
PusLicatioX oF THE F1s1 Depuration REPORT.

80. 'Bib;)o Runglal ‘ Ja]odll: Will the Gpirerpment state the present
stage of their communications with His Majesty’s Government relating to
the Report of the Fiji Deputation -and when the same is proposed to be _

published ?
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Mr. J. W. Bhore: The attention of the Honourable Member is invited
to the reply given by me on the 21st January, 1926, to part (d) of Mr. Gaya
Prasad Singh’s question No. 78 on the same subject.

AcTION TAKEN ON THE MaJorrry ReronrT oF THE NorTH WrsT FRONTIER
Inquiry CoMMITTEE.

81. Mr. M. A. Jinnah: (a) Wil Government be pleased to state
what steps have been taken with reference to the North West Frontier
Inquiry Committee’s Report, dited the 80th of November, 1922, and the
recommendations contained therein? .

(b) Will Government be pleased to state the reasons for the delay in
giving effect to the Majority Report of the North West Frontier Inquiry
Committee ?

(c) Will Government be pleased to state whether they will give effect to
the recommendations of the Majority of the Committee?

(d) If yes, how soon?

Sir Denys Bray: For the various matters of detail in the North West
Frontier Inquiry Committee’s Report on which action has already been
taken, I would beg to refer the Honourable Member to the statement 1
made in the Council of State on the 16th March last. The agpointment
of an additional Judicial Commissioner and the creation of a Bench of
two Judicial Commissioners, which is a cardinal feature of the Majority
Report, will very shortly be announced. Owing to the intrinsic difficulties
-of this very important question, the Majority recommendation for a local
‘Council is still under consideration.

Ecroreay axp Ixpray I. M. 8. Orricers 1y Civin Enrrov.

82. Mr. M. A. Jinnah: (a) What is the total number of the Indian
Medical Service officers to be employed on the civil side?

(b) How many of them are at present Indians and how many Euro-

_‘peans? ;

(c) What would be the total number of Europeans who would be
required, if the policy of securing attendance of European doctors on-the
European personnel of the All-India Services and their families was car-
ried out? '

Mr. J. W. Bhare: (a) The present cadre of Indian Medical Service
officers on the civil side is fixed at 417 but this number is not at present
-employed.

(b) 819 European and 74 Indian Medical Service officers are employed
-on the civil side.

(c) An estimate is not yet possible. The question is being examined.

Grievances oF Posrat. EvrroveEs,

83. Mr. Jamnadas M. Mehta: Will Government be pleased to lay on
the table the decisions arrived at by them in the matter of the grievances
discussed by the Honourable Member in charge, Industries and Lahour,
with the deputation of the representatives of postal employees in March
19257
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The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
is referred to the reply given by me on the 26th January to question
No. 182 asked by Khan Bahadur Sarfaraz Hussain Khan,

PERIOD OF ATTENDANCE OF SORTERS OF THE Rovar, MAIL SERVICE AT
Vicroria TerMINTS.

84. Mr. Jamnadas M. Mehta: Is it a fact that under the local orders
of the Superintendent, Royal Mail Service, the sorters working in B-6, B-7,
and B-18 Sections are required to be present on the platform at Victorig
Terminus for one hour and thirty minutes or more before the departure of
the train? And if so, is the time thus spent on the platform calculated in
counting the working hours per week?

*Mr. G. P. Roy: Yes. The question of reducing the period of such
attendance has already been taken up.
The reply to the second part is in the negative.

AMOUNT OF GRATUITIES PAID TO THE FaMILIES oF DEcgasEp PosTar
OFrICcIALS IN THE BoMBAY PRESIDENCY.

85. Mr. Jamnadas M. Mehta: (a) Will Government be pleased to lay
on the table the rules governing the grant of gratuity to the members of the
family of a deceased postal official of the clerical, postman or inferior class?

(b) Will Government state the number of postal employees, the total
amount given as gratuity and the length of service of deceased officials
in whose cases such gratuities were sanctioned in the Bombay Presidency

during the last year?

Mr. @. P. Roy: (a) A copy of the rule is laid on the table.
(b) Grdtuities amounting to Rs. 2,978 were paid to the families of 38
deceased officials who rendered services for periods varying between 28

days and 85 years.

Rules regarding the Post Office Guarantee Fund.

6. I1. The fund shall be applied to the purpose :

»* * % * * *

(e) of paying gratuities, in very special circumstances, to the families of deservipﬁ
gost Office servants left in indigent circumstances by the premature deat
of the individuals upon whom they depend for support and to Post
Office officials who are, owing to no fault of their own, physically or
mentally incapacitated for further service before theﬁv have earned pension,
‘subject to the condition that in no single case shall the gratuity exceed
Rs. 500 and that the total amount of the gratuity sanctioned in any
one year shall not exceed 25 per cent. of the surplus of the Fund of the

preceding year. .
RevisiOoN OF THE CONTINGENT ALLOWANCES OoF Post OFFICES.

86. Mr., Jamnadas M. Mehta: (a) Will Government place on the table
their deocision, if already arrived at, in connection with the revision of con-
tingent allowances to Postmasters, as stated in their reply of the 7th
September, 1925, to unstarred question No. 128?

(b) If not, do Government propose to revise these allowances this yesr?
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Mr. G. P. Roy: (a) A copy of m{ letter No. 257-A./24, dated the 16tk
November, 1925, to Heads of Postal Circles is placed on the table.

(b) Does not arise.

Posts and Telegraphs.

. No. 257-A./24, Calcutta, the 16th November, 1925.
From

. The Director-General of Posts and Telegraphs,
All Postmasters-General and Deputy Post master-General,
’ 8ind and Baluchistan.
Sim,

With reference to the correspondence ending with your reply to this office letier
No. 257-A., dated the 3lst July, 1024, I am directed to say that.the Director-Genera¥
bas been pleased to lay down the "following revised formula for calculating the
contingent sllowance to be granted to post offices :—

(1) Cost of closing and sealing one bag daily . . . 20 pies P.M.
(2) Cost of stationery for each member of the supervising
and clerical staff (excluding reserve clerks) . 6 annns ”
(8) Cost of burning ane lump for one hour dnily thmugh- .
out the month . 8 hmmas »
" (4) Cost of burning one lnntorn for one hour dail _y
throughout the month . 4 amns o,

(5) Cost of affixing 100 seals to insired envelopes cloud 1 anna »

2. This formula for fixing the contingent allowance should be applied to all
post offices, head, sub and branch, subject to s minimum of Re. 1.

3. For offices in special localities, however, the rates may be increased or decreased
at your discretion, but for any increase above 25 p. c. the case should be submitted
for the orders of the Director-General.

4. The amount of eontmgont allowance fixed according to these instrmotions may
include s fraction of a ruj but a fraction of an anna should be rounded off to
the next higher anna in the ‘case of a branch office and to the nearest four’ anﬁu
in the case of a sub or head office.

5. 1 am to ask you kindly to review the sanctioned contingent allowances for alf
head, sub and departmental branch offices on the principles enunciated above, and
to revise the allowances to the extent necessary out of the funds at your disposal.
If you are unable to carry out the entire revision this year from the allotment as.

ur disposal you should submit as soon as possible an estimate of the extra cost.
involved, if any, in revising the present rates.

I have the honour to be,
Bm,
Your most obedient servant,

H. A. SAMS.
Deputy ~Dt'nctor-G¢Mrd..

LocaTioN OF A LATRINE OVER 4 MusLiM GRAVEYARD 1N PESHAWAR
CANTONMENT.

87. Hafl Wajﬂmddin Is it & fact that the Cantonment Authority at
Peshawsr is responsible for putting a publie latrine over a Muslim grave-
yard outside Babgari Gste in Peshawar Cantonment, and if so, what notwnA
do the Government: pmpose to take in the matter?

Mr. E. Burdon: I am inquiring info the matter and will lét the Hono'ar-'
dble Member kmow the result as soon as possible. 5
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I had previously received a representation on the subject from parties
interested and I gather that the incident referred to took place in 1908.

Exrurston of Muxin Kuax, o CONSERVANOY JAMADAR FROM RiIsaLPUR
CANTONMENT.

88. Hajl Wajihuddin: Is it a fact that one Munir Khan, a Conservancy
Jamadar of Risslpur Cantonment, has recently been expelled from the said
<Cantonment ‘‘ within one minute *’ from receipt of order and, if so, will the
‘Government be pleased to state reasons and refer to the provision of law
under which the said order was served on him?

Mr. E. Burdon: I am inquiring into the matter and will let the
Honourable Member know the result as soon as possible.

STATEMENT OF BUSINESS.

The Honourable Sir Alexander Muddiman (Home Member): With
your permission, I desire to make a statement on the probable course of
official business during the next week.

On Mondsy, the 1st February, it is proposed to make motions to take
into consideration and pass the following Bills :
1. The Madras Civil Courts (Amendment) Bill,
2. The Guardians and Wards (Amendment) Bill,
3. The Small Cause Courts (Attachment of Immoveable Property)
Bill, and ’
4. The Indian Lunacy (Amendment) Bill,

On the conclusion of this matter, which, it is hoped, will be treated
as non-controversial, the consideration stage of the Trade Unions Bill will
be resumed and it is hoped to conclude it. The motion for passing the
Bill will not in any case be made till Wednesday, the 8rd February. On
oonclusion of the consideration stage, the remainder of the business placed
on yesterdsy's agendas, that is to say, the Bill to determine the liability
of certain (fovernments to taxation in British India in respect of trading
operations and the Contempt of Courts Bill, will be taken.

A motion will be made for leave to introduce a Bill further to amend the

Code of Criminal Procedure. The elections to the Public
12 NooX. 4 .oounts and Standing Finance Committees will be held imme-
diately after questions on the same day.. On Wed_nesday, the .3rd
February, it is proposed to move a Resolution, of which I have given
notice, ‘regarding the appointment ar.xd emoluments of persons having
Indian experience to the Privy Council and to resume discussion of the
Resolution on Standing Committees to deal with Bills relating to Hindu
and Muhammadan Law, the discussion of which was adjourned on the
17th September last. The Railway Bupplementary Demands will be
rosented on the same day. Thereafter, if time allows, leave will be
asked to introduce a Bill to amend the Indian Teriff Aot and a further
Bill to amend the Indian Income-tax Act.
, Members are already aware that Tuesday, the 2nd, and
Th‘f&fﬁftﬁlg ifh, have been allozted for non-official Resolutions and

Bills, respectively.



RESOLUTION RE UNEMPLOYMENT AMONG THE MIDDLE
‘CLABSSES.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, with your permisgion I beg to move the Resolution, of
which notice has been given by Kumar Ganganand Sinha. The Resolu-
tion is in the following terms:

* This Assembly recommends to the Governor Gemeral in Council that he may be.
pleased to appoint a Committee having a non-official majority to investigate into the
problem of- unemployment among the middle classes and suggest remedies for the
same.’’

I have to apologize to the House, Sir, in that, having had such short notice:
giving me authority to move this Resolution, I am not in any way com-
petent to deal with this vast and comprehensive subject, of which my friend
Kumar Ganganand Sinha gave notice to the Assembly. 8ir, this problem
of unemployment of the middle classes is one which I know has been exer-
cising the minds of all sections of this House, not merely the non-official
but also the official sections. It has also been exercising the minds of a
very large class of people outside the House. The question of unemploy-
ment ig one in which the gublic takes a good deal of interest, and, in so far
as the question of general unemployment is concerned, we are all aware that.
the problem is very acute in western countries at the present moment and
there have been acute controversies going on in England and on the
Continent as to the best way of meeting the unemployment problem there.

The present Resolution, Sir, deals only with one particular phase of
unemployment, thsat is, of the middle classes. So far as the unemployment of
the poorer classes is concerned, we all know the old adage that the poor are
always with us; the unemployment problem of the poor is the whole
economic problem of this country. But, 8ir, that problem has been left
unsolved by the Government of this country, on whom we consider lies the
primary responsibility for the eolution thereof. @ We have always urged
on this side of the House, Sir, that the low economic . condition of this.
country, the rank poverty and semi-starvation in which millions of people
in this country are kept, is due to the economic results of the foreign
domination that exists in this country. Therefore, so far as that is con-
cerned, it is & perpetual problem; it is a vital problem upon which this.
House is much exercised; for, as we conceive it, .80 long as we do not get
Swaraj, so long as this country is going to be under the domination that.
now exists, and so long as the existing system of administration continues.
to be what it is, there will be no real or lasting solution of this problem.

But, Sir, so far as the immediate question before the House is concerned,
we say that is a phenomenon which has been growing in recent times to
alarming proportions. This middle class unemployment is one which has.
been seen by us in various forms at various stages. Some years ago we had
the unemployment of those who used to be called failed B. As. or failed
Matriculates. 1t was then supposed, Bir, that those who gradusted from
the Universities and those who had a decent sort of education were able to
find employment, particularly in the services. Sir, that phase has passed..
'We have now a very large unemployed class of the intellectual proletariat.
‘We have not only the failed B. As. who are unable to find employment ;.
we have also the B. As. who are unable to find employment, and the problem
of the graduate clerks, the unemployed B. As. who cannot get clerkships,
has been growing apace for some years. The question of dealing with these:

( 462 )
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qualified educated people was always answered by those on the Govern-
ment side by saying, ‘* Oh, this system of intellectual education is wrong.
Macaulay’s policy was wholly wrong. This country should have had its.
youth educated in the technical lines. They should have been educated
for industrial purposes ', and so forth.

Sir, there was a period during which many of us thought fit to deflect
our young men from the ordinary University courses into technical colleges,
into engincering and medical colleges, etc. Then we started associations:
for the purpose of sending these people to foreign lands to learn special
industries or technical pursuits. We spent a lot of money on them. And,
Sir, when they all returned, we had the additional problem of not even.
being able to find employment for the technically qualified youth of this.
country who belong to the middle classes and who have been at great pains.
to spend money and labour and time to acquire technical knowledge. They
are without employment. 1 know that when His Highness the Gaskwar of
Baroda took special steps to send youths from his State years ago to learn.
special industries abroad, when they came back he was. unable to find em-
ployment for them. I was told at that time of one case in which a man-
went to Switzerland to learn the intricacies of watch making, but when he-
came back His Highness was not able to find employment for him and
offered him a post as & Naib Subadar, or a sort of Tehsildar in a petty:
talug. And so, Sir, we now find in this country failed B. As., Matriculates,.
passed B. As. and passed specialists, all of them without employment.
‘What is the reason for this state of things? It is easy to say that the.
system of education is wrong. It is easy to say that you should not crowd:
into the public services; it is easy to say that you should not crowd into-
the Bar; it is also easy to say that the best thing anybody can do who
cannot find employment is to become a journalist. I have the misfortune
to see every day half a dozen young men of parts and ability coming to me
and asking for some employment in the fiéld of journalism. And we know
that the profits in the profession of journalism are very small indeed in this
country. (Mr. M. A. Jinnah: ‘‘Question?’’) As a whilom Director of’
one of the best papers in the country you ought to know that. (Mr. M. 4.
Jinnah: ** I know that my Honourable friend is flourishing.”’) And I am-
trying my best to employ as many as I can. I have at least a dozen people:
whom I have recently employed in this behalf. Therefore, I am only re-
ferring to that, Sir, to point out that the scope for the employment of this
middle class is extremely limited, and, if we go into the'whole of, this
matter and try to examine what the real cause of all thig is, I think we
must arrive at the conclusion that the real cause of all this is the poverty.
of this country—the very low economic condition of this country, and the
inability of this country to increase its wealth according to the resources
which it has at its command. We find, Sir, that in this country there has-
been, to use an economic phrase. an increasing pressure of p_opulatlon on
the means of subsistence. We find, Sir, that while this is going on, such
increase of production as is taking place in this country is subject to that
continual process of economic drain of which we have repeatedly complmngd
on this side of the House and in respect of which the Government of India
have so far done nothing to alleviate our lot. Therefore, Sir, the wpolq' posi--
tion is that we being poor as we are, we being subject to this domination of
an alien system of Government, we being subject to this continual process
of drain, we find, Sir, that this questl.on of ur.len_lploy.m&nt has not. been
merely confined to the very poor of this land, it is going on extending to
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the middle classes, to the intellectual classes, to the highly trained people,
and to many people who have, in the expectation of improving their pros-
pects in life, spent their all in acquiring a skill and knowledge which they

tind they can not turn to account. The problem is really becoming very
acute.

I find my Honourable friend, Sir Sivaswamy Aiyer, hag put down an
amendment which secks to specify more particularly the directions in
which the Government can find something to mitigate the present position.
As I said, Sir, I do not think these palliatives are really going to solve
the problem. I think the problem can only be solved when the Government
of this country feels a real responsibility for the existence of this poverty
in this country, when the Government feels that every Indian who is starv-
ing is its own countryman, is a man for whose moral and material welfare
it 18 responsible, and this will not be as long &s there is no Swaraj in this
country. But to the extent to which the present situation can be alleviated
I think it is the duty of this House and it is the duty of the Government
alike to find as many palliatives as they can. 8ir, many palliatives have
been suggested, and, as I said, Sir Sivaswamy Aiyer has suggested some.
I have no objection to the adoption of any of these courses, but, Sir, along
with that I would like to suggest one which, Bir, our great and revered
leader, the late Deshabandhu Das, propounded in many of his famous
‘speeches, and that is that we should go about and reconstruct our villages,
:and in the work of that reconstruction our educated vouth should be employ-
ed to effect and to advantage. That is a scheme, 8ir, in which so many of
these people could find useful and legitimate employment and assist in the
production of more wealth. That scheme, Sir, was, however, by no means
-encouraged by the Bengal Government to whom he offered the same. I
-expect, Sir, that the Government of India at any rate will Took at this
problem of village reconstruction as one of the principal means by which
this unemployment problem may be solved. I do not want, Sir, to weary
the House by elaborating any platitudes. (Laughter.). The problem is very
acute, and I would request the Government to consider this matter in a
thoroughly sympathetic way, to see that here is a matter of constructive
statesmanship to which they can usefully apply themselves instead of trying
to parry questions or Resolutions in this House hv various devices. I appeal

therefl;)lre to the Government side to accept this Resolution and to do the
needful.

8ir P. 8. Sivaswamy Alyer (Madras: Nominated Non-Official): Sir, I
heg to move the amendment which stands in my name:

“ That for all the words after the words ‘to investigate’ the following be
Mbﬂimd : 'y
“the problem of unemployment among the educated classes of India and devise
suitable remedies whether hy a system of industrial and technical educa-
tion, or by a revision of the existing system of education, or by

offering encouragement to the starting of new industries, or by openin

new avenues of employment, or hy the establishment of employme

. bureaux, or by &ll these or any other means ’.”

‘Bir, the object of my amendment is to make the original proposition a little
more definite and a little more suggestive. I gave notice of a Resolution
in these terms more than a year ago, and as.it has not been my good for-
tune to draw this Resolution at the ballot, I have been obliged to move my
TResolution in the shape of this amendment. New, Sir, as regards the
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scope of this Resolution, let me point out first that, while I do not ignore
the general problem of unemployment of labour, this Resolution is not
meant to raise that question. It is meant to raise the somewhat more
limited but nonetheless acute problem of unemployment among the edu-
cated classes. As regards the general problem, it may be dependent upon
various temporary causes, such as seasonal fluctuations, trade cycles, and
g0 on. But as regards the problem of unemployment of the educated
classes, it is due, I believe, to much deeper causes, causes not of a tem-
porary character. It is largely due to a lack of adjustment between the
system of education now in force in the country and the needs of indus--
trial progress.

As to the existence of this evil, I do not think that any proof is re-
quired. Everyone who is acquainted with the conditions of this country
is aware how widespread and how acute this problem is among the edu-
cated classes. It has attracted the attention of some of the Provincial
Governments and it has attracted the attemtion of the public in some at
least of the Provinces. For instance, in Bengal a Committee was ap-
pointed in 1922 to inquire into the question of unemployment, gnd this.
Committee under the Chairmanship of Dr. Meek has presented an excel-
lent and very valuable report on the subject, & report which contains many .
suggestions which it is desirable to have carried out. In Bengal the ques-
tion has also engaged the attention of the University and of the late Vice-
Chancellor, Sir Ashutosh Mukherji.. There is an Indian Polytechnic Insti-
tute founded by the Maharaja of Cossimbazar, and the Principal of that
institution, Captain Petavel, has been carrying on propaganda in this direc-
tion, for the purpose of making education self-supporting and for the pur-
pose of reducing ‘the problem of unemployment among the educated classes.
I understand also that in the province of Madras a Committee has just
been appointed to inquire into this question.

The problem now before us is this. Are these loeal and separate efforts
on the part of one or two provinces sufficient to deal with this problem?
The first question is, are you satisfied with regard to the existence of this
evil? I have no doubt that there can be no difference of opinion on that.
point. The problem requires to be considered with every sympathy and
has to be grappled with in earnestness and by continuous effort. It may
perhaps be said that this is a problem which has to be dealt with by the:
provinces and not by the Central Government, as Education and Industries
are provincial subjects and not Central subjects. It is of course true that
Education and Industries are provincial subjects, but I believe that that
does not prevent the Central Government from making investigations into
a question like this, from trying to find out what the present situation is,
what the causes are and what the true remedies are and by whom thev
ought to be tackled. It is a problem, T realise, of very great magnitude.
Conditions vary.in the different provinces. Tt may perhaps be said that
the problem is not acute in all the provinces. I do not know. Speaking
for Madras and I think, speaking from second-hand knowledge of Bengal,
the problem is certainly extremecly acute in these two provinees. That the
problem exists in an acute shape in the other Provinces also is myv be-
lief. If it does not, I dare say the spokesmen of those Provinces will say
whether the problem cxists in those Provinces or not. Now, baving regard
to these facts, the widespread cxtent of the problem and the ox-
tremely eomplex characfer of it, impinging as it does upon a number ‘of
questions connected with our educational svstem, with our economic con-
dition and our social conditions, the problem requires to be dealt with in a

»
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comprehensive way by a co-ordinated effort and by such machinery
as the Central Government alone can command.

With regard to the technical objection that it is a provincial subject
and not one to be dealt with by the Central Government, I would ask the
Government to follow the excellent example which has been recently set
of the appointment of a Royal Commission on Agriculture. Agriculture
is a provincial subject and not merely provincial but a transferred subject;
still & Royal Commission has been appointed. Perhaps it may be said that
& Royal Commission is above all these laws which divide subjects into pro-
vineial and central. 1f the expenses of the Royal Commission were paid
for by the British Government, that explanation would be intelligible, but
the expenditure has, I believe, to be met out of the revenues of the Central
Government, and therefore it must be justified under the scheme according
to which subjects are divided into central and provincial and our expendi-
ture is divided into central and provincial. If an extensive inquiry into
the conditions of Agriculture is permissible by the Central Government and
if the expenditure can be defrayed out of the revenues of the Central Gov-
ernment, I conceive that an inquiry like the one which I am asking for can
be equally met from the revenues of the Central Government. Then, Sir,
it may be said that it may perhaps wound the susceptibilities of Provincial
‘Governments if the Central Government embarks upon an inquiry which
is entirely within the province of the Provincial Governments. I, for one,
-do not believe that the Provincial Governments are likely to entertain any
such sensitiveness or susceptibilityv on this matter, but, on the other hand,
they would in all probability be glad if the burden of this inquiry could be
taken off their hands and conducted by the Central Government themselves.
‘Then, again, it may be said that there is an inquiry to be started in Madras,
that there has been an inquiry completed in Bengal and that we should
wait and see. Now, the dnswer to that is that this process of waiting and
seeing the results will involve an enormous amount of delay. This Com-
mittee in Bengal was appointed in March 1922 and it submitted its report
some time about the end of 1925, more than 2} years after it was appointed.
We do not know when the Madras Committee is going to send its report.
The problem is no doubt one which has to be ‘examined from various as-
pects and will require very considerable time; but the sooner the inquiry
is started the better. If we are to go on waiting for the re-
sults of the Committees which may be appointed or may not
be appointed by the DProvincial Governments, we should have
to wait for an indefinite length of time. I trust therefore that the Govern-
ment will not meet this proposition merely with a show of sympathy and
shelve it quietlv. The problem is one which requires not to be shelved with
svmpathy but to be grappled with in all earnestness and T do hope that the

Central Government will make up their mind to accept this proposition and
do what thev can to solve these problems.

We thay be asked how do you expect this problem to be solved? Is it
not one of an immensely difficult character dependent upon so many fae-
tors, upon the character of the pecople, upon the educational svstem and
various other things. The fact that it is complicated renders it ail the more
urgent, that not a day should be lost in dealing with it. I do not believe
that the Government js omnipotent, or even omniscient, but I do believe
that the Government can as & collective organisation do a great deal more
than a mcre private individual can do and that it requires the application
of several minds and co-ordinated effort to arrive at some solution of this

-
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‘problem. In my own mind there seem to be two or three very radical
defects in our present condition which require attention. The system of
education which is now in force is conspicuous for its want of touch be-
tween the requirements of the employers and the courses of instruction
and the standards of instruction and the facilities for training. We have
several technical institutions such as Engineering Colleges, but their chief
defect is that the products of the colleges when they are turned out are
informed that their education has done them no good for want of practical
training. What we want is a co-ordination between the theoretical and
“the practical sides of technical education and a co-ordination between the
needs of employers and the needs of industrial progress and the educational
facilities in the country. .

There are other defects no doubt which can be easily pointed out. In
these and various other directions the problem should be attacked.
There is, for instance, one question which, to my mind, is very important
and which T am sorry to say has not been pursued in any detail by Dr.
Meck’s Committee. That is the question of small industries. The exis-
“tence of openings for employment depends upon the economic progress of
the country. That, again, depends upon & number of factors,
such as capital, initiative, enterprise, co-operation and so on.
There is one direction in which it is absolutely nccessary to consider the
possibilities of development and that is the possibility of starting small
industries which do not require much capital and which by the employ-
ment, of a certain amount of labour-saving machinery in substitution of
manual labour may enable people with limited means to carrv on small
industries with a fair measure of profit. No sufficient investigation has
been made into the possibilities of this question by the Committee in
Calcutta. In this and various other directions it is quite possible for a
‘Committec to arrive at some tangible remedy for this crying evil. I hope,
‘therefore, that the Government will accept this Resolution and make an
effort to deal with this evil which is productive of very great discontent
among the rising generation. The discontent may be economic in its origin
in many cases but it is bound to lead to political discontent and it is the
duty of the Government to remove the causes of this discontent and grapple
with this evil, the gravity of which, I am sure, will be recognised by the
Government as well as everybody here. The question therefore now is:
Irs it the desire of this House that a really comprehensive inquiry into this
question should be undertaken by the Central Government or is it merely
ta he left to be dealt with by the various Provincial Governments as they
choose? T hope that the House will agree with me as to the necessity for
an inguiry by the Central Government and therefore I commend my amend-
ment to the acceptance of the House.

Of course, we may be told that there are caste prejudices and that the
young men of India belonging to the educated classes are themselves to
blame to a large extent for want of employment. But I believe that these
causes, though thev did exist to a very great extent at one time, are dis-
appearing. Caste prejudices do exist even now to a certain extent. For
instance, if you tell our educated men to undertake menial labour or some
kind of employment which involving manual labour alone is a mere blind
alley without prospects, there may be an objection. But to manual labour
by itself the objection has been fast disappearing and I know from my
personal knowledge that even among the most conservative clasaes in South-
ern India, namely, the Brahmins, the objection to manual labour has largely
disappeared. T have been in Engineering Schools in various parts of India—

p 2
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in Bangalore, in Jamshedpur and other places and I know that even the-
Brahmin lads who have been taken as apprentices or students have been
working as hard as members of any other classes. So, I do not believe that
it is caste prejudices that stand in our way. It is the want of variety of
walks of life, the absence of industrial expansion and the delects in our
present system of education that are responsible for this present deplorable
situation. I hope, therefore, that we shall receive not merely the lip
sympathy of the Government but their earnest attention to this question .
by the appointment of a Committee to investigate the whole subject.

Mr. 8, Badiq Hasan (East Central Punjab: Muhammadan): Sir, if
we were to accept the Resolution as it stands, it would mean the exelu-
sion of poor classes of people from the benefit of this inquiry although
we know that they are the greatest sufferers in this matter and deserve

our full sympathy. It is a common fallacy to believe that unemployment
exists only among the middle classes und that the poorer classes of people
can find sufficient work. Sir, from my personal experience as an employer
of labour I can say that it is not true. The question of employment.
affects all classes of people except the idle and unemploved rich, and
no one would be more glad than myself if they could be made to work if
not for themselves at least for the good of society.

I do not say, Sir, that general poverty has necessarily increased.since
the beginning of the British rule, but I do say that, when there was no
big modern industrialism in India, people lived on agricultural lands and
if they did not roll in luxuries, they at least got enough to live upon.
When there was no wholesale exportation of grain, the people at least
found sufficient to eat. Famines were exceptional cases of course. But
now, although these acute famines are fewer, on the other hand there are
everlasting scarcities. On one side grain is exported and thus the prices
of foodstuffs are always at famine rates; on the other hand unemployment
caused by foreign competition has deprived the people of the means where-

‘with to buy.

In England there is unemployment, but the Government provide for
the unemployed. Various methods are adopted to give them work, and,
if it is not possible the State at least provides them with the necessities
of life. The question of employment is a gigantic problem for India and
it will be the first duty of the Swaraj Government to tackle it. But we
cannot postpone the question till the dawn of that millenium. We have
to investigate the causes and suggest remedies. In my opinion, Sir, the
introduction of new industries is absolutely essential. The revival of old
industries is not quite ~sufficient. The charkha although very helpful
cannot alone solve the problem of the unemployed. We -do not want the
Government to help big capitalistic industries; they can take care of them-
selves. We want sinall modern factories in all parts of India which will make
it easier for men with small capital to start factories and thus give employ-
ment to a large number of people. But this is not sufficient. Even this
would not solve the problem and it would be necessary to introduce small
machineries in cottage industries which should enable them to compete
with foreign goods.

Sir, T am an optimist and I firmly believe in the inherent goodness of
human nature. T certainly think, Sir, that most of our fellow beings who
go astray and choose the ignoble paths of life do not do so from any
innate viciousness of their natures but are compelled by ecircumstances. |
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If we could give them a chance, may be, they would make very good
-citizens. Who can tell how many men and women, capable of good and
great things, are driven to the ruin of their lives and souls? Only a
-superhuman record keeper can gauge the loss thus sustained by humanity
-every day.

Both in the cities and villages there are a large number of women who
-can find no work. If they could be given work, if co-operative associations
to give them work could be started, centres for training them in small
industries could be established, and their productions sold in the markets,
I aw sure, Sir, this would markedly affect the economic well being of the
people. The Government ought to be aware that there is & large number
-of widows and other helpless women who are actually starving, The signs
of prosperity visible in this House are not unfortunately universal in the
country. There are millions of people starving and certainly it is the
duty of the Government to do something for them. The well being of the
industrial labourer is very important, but still more important is the
cmployment of those people who have not even those imperfect means of
livelihood. .

We have before us the example of the Salvation Army, and we can
certainly follow their methods of employing people. If co-operative societies
are formed by the Government I am sure thousands of people will benefit
by them. The utter disregard by the Government of this vital question has
aroused bitter feelings in the country. It is not too late even now. I
carnestly hope that the Government will lose no further time and will
appoint u Committee to investigate the problem of unemployment and
suggest remedies for the same. With these few words I move that
the words ‘‘among the middle classes’’ be omitted.

*Maulvi Abul Kasem (Bengal: Nominated Official): Sir, it wae said
when this Resolution was being discussed that we would not be satisfied
with only an expression of sympathy from the Government, but would
expeet the Government to appoint this Committee. Nobody denies that
the question of unemployment is a keen and an acute one, and it is a
question not peculiar to India only, but to other countries as well; but at
the present moment, for various reasons, it is more acute in India than
¢lsewhere. I am sorry I cannot agree with the terms of this Resolution;
heeause T am not one of those who believe that the panacea for all evils
‘is the appointment of a committee. (Hear, hear.) This Resolution says
that a committee consisting of officials and non-officials, with a non-official
majority, shall be appointed. For the consideration of this question no
political issues are involved, and therefore it is not a question of official or
non-official ; it is & question of experts that is to be considered, people who
have knowledge and experience and can say whaf remedies should be
adopted. If T may be permitted, Sir, to suggest what is the best course
for my countrymen it would he to appoint a committee of experts them-
selves purely non-official, and presided over by a non-official gentleman,
and to consider the question and submit a report for the consideration of
the Government, and then we will be in a position to consider and report,
and as Members in this Assemblv we can press upon the Government to
take such action ar we deem necessarv as the result of the report of
‘that Committee. Whether the committee ia appointed by non-officiala

*Speech not corrected hy the Honourable Member.
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themselves or by Government, it will have to submit a report to Govern-
ment, and then the Government will be in a position to consider the report
and they may reject the recommendations or accept them. If that is so,.
why not appoint & committee of our own ‘instead of leaving it to the
Government to appoint that committee.

My friend opposite, who moved the Resolution, said that the real cause
of unemployment in this- country is poverty, that the poverty is due to-
foreign domination, and that there is no remedy. So far as I could
gather from him, there is no remedy other than the removal of the foreign
domination. I think the appropriate course would be for us to work for the
removal of the foreign domination and not to talk of solving the problem of
unemployment; but that is beside the mark. We have to consider the
Resolution as it stands.

Reference has been made to a Committee appointed in my province,.
which made certain recommendations which are now under the considera-
tion of the Government of Bengal. I think the Government of Bengal has
taken & pretty long time to consider that report, but it is for Members
of the liegislature in Bengal to press these recommmendations on the
Government and-force the Government to take action. At the same time
I cannot ignore the fact that the question of unemployment is a great.
question which should be tackled by the Government with their depart-
mental experience, and some steps ought to be taken.

Sir Sivaswamy Aiyer mentioned certain institutions for the’ technical.
education of our boys in Bengal. I may add that there is a Bengal
Technical Institute, but the organisers of that institution find it a difficult.
problem to work it out because it is only generally the failures of Univer-
sitics that seek admission there. What we want for our industrial and
technical schools are the best brains of our voung men and not those
rejected by the Universities. In my part of the country I think a great
deal is due to the fact that the profession of law is a very fascinating one
for my countrymen, and naturally every ohe who comes to a school looks
forward to the law courts as the fittest place for his activities and aspires
to attain the position of Rash Behari Ghose. It is only when he fails that
he looks for other avenues of employment. Therefore, Sir, I think the-
people of this countryv should exercise their influence with their voung
men, I mean to say their desirable voung men, to join technical institu-
tions.

There is another matter. It has been said, and said with a great
deal of force and justice, that even our technically qualified candidates
seek employment and cannot get it. For that I have to say that the
people ought to start industries and demand from the Government such
assistance and help as is necessary. The Government during the last
two years have been rather lavish of their help and assistance to certain
industries in this country and I think we can fairly claim that, when the-
Government, with the concurrence of this House. has supported those
industries, both by giving them protection and also money help, we, their
countrvmen, can demand that those industries should employ our technically
qualified men or train men for such employment.

I think my friend Mr. Sadiq Hasan said that we should help the
industries so that they can compete with foreign manufacturers. T entirely
agree with him. I want to remind him that he himeelf is the owner of a-
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great manufacturing concern, but his goods are sold mostly out of India.
It is a flourishing business, and employs a very large number of men,
both of the middle-class and of the labouring class, and they are doing very
well. If our wealthy men and men of education and culture will follow
the example of Mr. Sadiq Hasan’s family, I think they can give employment
to & large number of people and increase the national well-being by
selling our goods in foreign countries. We have got many industries which
are dying out because we have no market for our goods; but if we have
no market for them in this country, we have a very good market for them
outside India. Look at the beautiful embroidery work of Kashmir. They
do manufacture there articles of a very valuable kind but, because of the
poverty of the people or the change in the tastes and habits of this
country, there is not much of a market for these Kashmir goods in this
country; but those goods have great charm and fascination for people in
I%‘.luro;;e and America. Why not then export them and try to encourage
them

Sir, although I want the Government—not only the Central Govern-
ment but the Local Governments as well—to take stcps to remove this.
unemployment question by considering it in all its aspects, I am sorry I
cannot agree to the appointment of a committee which will only be an
additional expense to the Central Government and that expense will come
out of the tax-payer’s pocket and nothing good is likely to come of it.
But if we appoint a committee of our own and press the recommendations of
that committee for acceptance by the Government, then it will be time
to judge whether the Government are neglecting their duty or not.

Diwan Bahadur T. Rangachariar: Is it practical?
Maulvi Abul Kasem: I do not understand why it is not practical.

Mr. Bipin Chandra Pal: Who will pay for the expenses of that
committee ?

Diwan Bahadur T. Rangachariar: What power will they have?

Maulvi Abul Kasem: The expenscs of that Committee? The learned
Mover of this Resolution said, Sir

Mr. A. Rangaswami Iyengar: Not I, Sir.

Maulvi Abul Kasem: He moentioned that Deshbandhu Das had a cut
and dried scheme for the consideration of the Government. I think that
scheme was framed; I am sorry 1 have not studied that scheme very
carefully but I believe that it is a scheme, as my Honourable friend
opposite, said, which will give employment and legitimate employment to
a large number of young men. I think this scheme should now be pre-
sented to the Government of Bengal through the ILegislature and Gov-
ernment should be asked to help to carry that scheme out. That scheme
was made without the public paying for the expenses and if any expense
was necessary I think that as so many national funds are raired, thesc
funds should be utilised; there can be no better purpose for the employ-
ment of those funds than this.

Mr. A. Rangaswami Iyengar: Not the Khilafat Deputation?

Maulvi Abul Kasem: I think instead of spending our energv and funds
and frittering them away on useless purposes
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Mr. A. Rangaswami Iyengar: On deputations?

Maulvi Abul Kasem: We can best employ them in. making an investi-
gation into this question of unemployment, which® will remove to some
extent at least the poverty of this country. The only other remedy is the
removal of the foreign domination. I think we must cither do this or fake
mneasurcs for the removal of the foreign domination and take up the con-
sideration of unemployment later on.

Sir Willoughby Carey (Bengal: European): Sir, T have no complaint
4o make about Mr. Rangaswami Iyengar’s Resolution, and I epould like
to have supported Sir Sivaswamy Aiyer’s amendment in extension of the
detail of the original Resolution, except for the fact that I do not think
that a committee such as is suggested by the original Resolution is really
what is called for by this problem. We have already in the possession
of the country a very great deal of most useful information. I think the
Tndustrial Commission of 1916-18, the Bengal Government Unemployment
Report, which has been referred to so much to-day, ond the External
‘Capital Committee’s Report, all three deal with essential matters relating
to and bearing directly upon this question of unemployment, or its reasons,
The House has said that it does not ask for the sympathy of any one
in this connection, but we do of course sympathise fully with the situation,
and in the interests of a healthy body politic it is necessary that this
subject should be dealt with as soon as possible.

The whole point raised by Sir Sivaswamy Aiyer as to whether it
should be dealt with by an all-India Committee or whether it should be
dealt with by provincial inquiry seems to me to resolve itsclf into the
question as to whether such an All-India Committee, whether just a
non-official, or a technical or expert committee such as is suggested by
Mr. Abul Kasem, would really be able to get down to the full reasons
in each province for the unemployment existing there. I do not lay down
anything because of course I only know the situation as it exists in
Bengal and as explained in that Government’s Unemployment Com-
mittee’s Report. But it seems to me as a practical matter that local
.committees should be able to do this better than one large committee.
I think that an All-India Committee would really not add very much
to the information already available, though it might have just the
effect of crystallising what has already been laid down, and act perhaps
as propaganda. But practically I think myself that the provincial com-
mittees and inquiries are the best way of working this very serious question.
I think the whole position as it is to-day is the result, apart from the
disabilities which we know are attributed to the people whom we seek in
this discussion to help, of a wrong form of education and the lack of.
desire to dq certain classes of work. Apart from that, the real reason is
the slump in economic conditions to-day in India; and any inquirv that
is made should, I think, take that into consideration and seek, firstly
to app_ly the knowledge already made available in these various reports’
to which I have referred, and to see how far economic deve]opmeni".
can be pushed ahead. This can be assisted by the application either in
Bengal or elsewhere of many of the proposals contained in that Govern-
ment’s Report, but fundamentally it must depend upon finance and upon
the devp‘lopment of credit facilities in the country. This “has already
been said in other ways; but I think the External Capital Committes
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in Aheir Report a very good lead in this direction. I do not
pose & pe House );vith quoting st all from these Reports,
hould be very carefully considered

-giv
propose to burden th
but I do earnestly suggest that they s

in the light of this question.

I should like just to deal with two points made by Mr. Abul Kasem,
although he has left the House. One was as to the delay in Bengal in dealing
with their report and its recommendations. I would suggest that possibly

there has been no facility of late in Bengal for doing anything
1eM. i this way owing to the state of affairs in the Bengal Legis-

lative Couneil.

In regard to the Bengal Industrial and Technical Schools, as a member
of the governing body of that latter school, I would support very strongly
‘his appeal that the right type of men should come forward as students.
It is, as he has said, a very distinct difficulty.

Whatever suggestions are put forward, it is essential, to my mind,
that first an attempt must be made to tackle the question of crediy
facilities and banking, for I do not believe that without these any intensive
economic development will tuke place, which, to my mind, is one of the
first essentials for dealing on a large scale with the difficult position that
the country is in as regards unemployment.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur
cum Orissa: Muhammadan):  Sir, I have an amendment on the paper to
this Resolution which seeks to make a slight verbal change. I wanted
‘that the word ‘‘ Indian '’ should be added, because I thought that the
addition of that word would be very useful. But after hearing my
friends, Messrs. Sadiq Hasan, Sir Sivaswamy Aiyer and the Honourable
‘the Mover himself, I think it is not necessary to add that word, and
therefore I am not going to move the amendment which stands in my
‘name. At the same time, if the amendment of my friend, Sir Sivaswamy
.Aiyer, is pressed to a division, I shall be very pleased to support it.

Mr. Narain Dass (Agra Division: Non-Muhammadan Rural): Sir, the
Resolution before the House involves a very serious problem. It makes
-a deliberate request to Government to make an investigation into the
question of unemployment and to suggest suitable remedies. 1 do hot
‘minimise the fact that the problern of unemployment or the problem
of poverty is a very wide one. I admit it is as wide and as long as our
-country. But what I want to point out is this: is any investigation at
all necessary? Is the question of unernployment quite a new one? Has
it suddenly descended on us as it has in some of the European countries?
I submit, 8ir, that it is as old as the British Government itself. I submit,
‘Sir, that the problem of unemployment in this country, our sad lack
‘of opportunities, or by whatever name you. may choose to call it, is
-chronic, it is not a new factor. Tt is not what many European countries
are struggling against, it is a thing that has gone into our very existence,
it has fermed part and parcel of our every day life. I would, therefore,
9ubmit, admitting that the question is really a very serious one, that
it is a complex ome, that it is a very intricate one, it is not ane which
‘requires jnvestigation. ' Do we not know, do not the British Indian Govern-.
ment know, that there are many directions in which they can move,
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directions which they are deliberately blocking? They knbw, and our
‘country knows it as a bitter experience, what our prospects in the Colonies.
are. There a policy of ostracism, a policy of outcasting or expulsion, is
deliberately adopted. We have no chances as British‘ Indians to go out
of our country and settle anywhere in the world even with & bare existence
assured. We are looked at as aliens, as undesirables, as people _wl;o
have no right even to earn a moderate livelihood anywhere but within
the four corners of our country. Then we know, Sir, that the set policy
of exploitation, the set policy of suppression, is being carried on as
vigorously as any organised Government could do. These are the directions
in which the Government can make n move if they like to do so. It is
not so much a question for expert investigation. Ultimately, in our later
rescarches we may require the assistance of experts, and learned people.
But for the present the many Resolutions that the Assembly moves, the
many requests and memorials put forward by the country, so many
prayers made otherwise, what are these? They simply pomt out the
avenues which will give employment to our countrymen.

Sir, much is said about village reconmstruction. I am in close touch
with the villages. I know that much can be done there. -I think they
stand in need of all the help we can give them. They are in need of
orgnnisution. Their sanitation is bad. Everything is bad there. They
have no roads. There everything is in a crude and elementary condition.
Sir, it is not merely the wish that will put them on their legs. Agri-
culture, I would submit, is a highly over-taxed industry in India. Even
the Royal Commission on Agriculture is going to confine its activities to
its scientific side. It will utterly ignore the question of taxation. It is
presumed that our agriculture is in such a thriving and progressive condi-
tion that its taxation side might well be left alone, and they think that
what is required is simply a scientific research as to how to produce more.
What is the implication of this? If there is more production, more of
taxation may be screwed up. It is a very queer dicturn to put forward
that taxation has got no reference to production. My point is that village
reconstruction is not simply going to solve our question if we utterly
ignore the fiscal side, the revenue side, the taxation side of the villagers
altogether. As the Honourable Mover urged, it is only a question how
far the Britishers in India, the Europeans in India, the foreign interests.
in India, are going to give up their domination and their special privileges.
Are they going at all to slacken the grip which they have got on the
country? The question is, are the Government going to leave wide open:
the door for the sons of the soil? Sir, they can do a lot by creating a
‘mercantile marine. They can do a lot in their Army, in their Navy and’
in the Bervices. They are the sole masters of all these. That beiixg 80,
a scientific inquiry to find out the causes which lie apparent on the surface-
seems to me to be diverting us on the wrong scent. It is indeed a
wonder that a highlv organised Government ruling in this country for 160
years should not have found out vet the real causes of poverty, the real
causes of unemployment and of our abject backwardness. Is the question
so complex, so intricate, so mysterious, so hidden, that it requires a
fresh investigation, a fresh investigation only with a view to make a start?
Investigations are, of course, necessary in every department of life, but
this all-pervading question of Tndia is so apparent, so clear that I think it
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does not require & fresh investigation. It requires a will on the part of
Government, it only requires & little sympathy on the part of Govern-
ment and if they are lacking in that, I submit that no amount of investi-
gation will do.

Mr, H. Oalvert (Punjab: Nominated Official): I should like, with your
permission and the permission of the House, to try and state very briefly the
cconomic factors of what is, after all, almost entirely an egonomic problem.
The Resolution, so far as I understand it, is confined to unemployment
among candidates for superior posts. Now, Sir, taking all factories in
India, for every- 100 persons employed, there are about 8 employed in
superior posts, 26 are skilled labour and 71 unskilled. What we actually
have at present is a surplus confined to one only of the various grades of
labour required. There is, as far as I know, practically no unemployment
smong skilled labour and in the Punjab at least we are unable to find
within the boundaries of the province the unskilled labour we require for
public works. Now, the proportion of capital required per worker snd of
capital required for a skilled worker and for a higher post varies, of course,
with the kind of industry. It is low for cotton ginning, very high for wool
and still higher for certain other industries. If you wish to find further
employment for a particular class of workers, namely, those holding.superior
posts of direction and supervision, you have to assemble together various
factors. You have to get together capital, enterprise, confidence and labour
of these three tvpes, the labour of direction and supervision, skilled labour
and unskilled labour. Now, Sir, per superior post, taking all factories in
India, there is required capital varying from Rs. 15,000 to Rs. 25,000.
For an investment of Rs. 15,000 to Rs. 25,000 you can find employment
for one man in a superior post. In the high grade woollen mills it is as
high as Rs. 80,000 of capital for each superior post. In other words,
it comes to this. that for every crore of rupees which we can get
invested in industries we can find employment for about 500 men who can
hope to take part in direction and supervision. Now, Sir, the crore is there,
there is ample potential capital in this.country. I think the other day the
Honourable Sir Basil Blackett told us that there was something like 28°
crores of rupees in the Post Office Savings Bank which may be regarded
as potential capital which might be directed to industrial enterprises if there
was more confidence.

Pandit Shamlal Nehru: Have you an eye on that?

Mr. H. Oalvert: In the last 40 yecars the amount of gold absorbed in this.
country was Re. 484 crores.

If only a portion of that had come into this country in the form of"
machinery for industries, I think there would not haye been this complaint
of unemployment.

Mr, A. Rangaswami Iyengar: They would have depreciated enormously.

Mr. H. Oalvert: The difficulty is that if you are going to try to find em-
ployment for candidates for superior posts there must be skilled and un-
skilled labour in due proportion. You cannot have an industry consisting
only of superior posts. If you invest one crore more in industries giving
employment for 500 men, you will want five to fifteen thousand skilled and
unskilled labourers.
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Now, Sir, the Honourable the Mover of the Resolution had his usual
little fling about this Government and said that it was the domination of
s foreign Government that was at the root of all this unemployment. Now,
Bir, it happens that Government is the largest employer of labour in India.
Government employs between four to six times as much labour as all
the Joint Stock Companies in the country put together.

Mr. A, Rangaswami Iyengar: Thut is one instance of exploitation.

Mr. H. Oalvert: The capital in Government investments in railways and
canals is something approaching 600 crores and the total paid up capital
of all joint stock industrial companies is little over 100 crores.

Now, Sir, I notice that the wording in this Resolution is not ** work *’
but *‘ unemployment ’’. These gentlemen are seeking not apparently work
but employment, that is to say, they want to be employed by somebody
else. They do not want to find work for themselves by their own enter-
prise. The question arises as to which of these various ideas we are going
to give preference to. In the Scssion before this we had a
certain - inclination to dislike the idea of foreign capital being
invested in India. If local capital is shy and is not coming forward
for industrial investment, why should not forcign capital be cncournged to
come into this country and help as far ag possible? If these young men
want work and do not want employers to find work for them, the oppor-
tunities in this country are absolutely without limit. For example in the
neighbouring district of Gurgaon, they arc trying to introduce iron Persian
wheels. They cannot find any one to come forward and start the industry:
“Then, Sir, I will give another instance. There is unlimited scope for small
industries if young men are prepared to embark on them at their own risk
and not at the risk of some outside employer.

Diwan Bahadur T. Rangacharlar: Where can this information be

had about this unlimited spope? Is there any Government publication
dealing with it?

Mr. H. Calvert: Now, there is an extensive and unsatisfied demand for
ghi. Why not start dairy farms to produce ghi? There is now a big demand
in the Punjab for first class bulls. There is no independent enterprise coming
forward to start a bull farm. Now, Sir, in the Punjab at least new industries
are springing up very rapidly in the villages. They ars mostly on a small
scale, but, as far as I have been able 10 see, very few of these industries
are being controlled or supervised by boys from colleges. When you see
a small village foundry, or a flour mill or oil engine driving a chaff-cutter
vou find that the person in charge is not a college boy but either an ironsmith
or a carpenter. (An Honourable Member: * It in a reflection on your
education. Why don’t you change the system?’’) As far as T know the
Government has no monopoly of education at all. As myv friend opposite
knows, there is a great scope for private enterprise, a position which ha
has taken ndvantage of with great distinction. Well, Sir, one possible
solution would be such an improvement of agriculture as will serve the
two-fold purpose of providing raw material for industries and of so rnising
the economic position of the cultivators that thev will ahsorb the products

of new industrics which we all hope to see spring up.
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The final remedy for removing this unemployment is confidence amongst
the investing public. Now, 8ir, I have had a very large experience of
joint stock companies and I might perhaps say a great deal as to the causes
of that lack of confidence. That lack of confidence is one of the biggest
.obstacles to industrial expansion, but I think I had better not go into that
but leave it to the House. I might say that, in so far as there is that
lack of confidence, I do not think my Honourable friend can blame foreign
domination. The problem then, Sir, is to get together the capital which
exists in plenty, the enterprise which perhaps is not so plentiful, the labour
of which, as far as skilled labour is concerned, there is a marked scarcity,
and the confidence of the investing public. If we can bring these together
I think the problem will be solved. But I do not think a committee of this
House can do much to bring those together. I think, Sir, in so far as this
Resolution deals with unemployment and not with work it should be left
to the private employers.

U. Tok Kyl (Burma: Non-European): Sir, I rise to support the
amendment so ably moved by my Honourable friend Sir Sivaswamy Aiyer.
Sir, it is but right that we should be anxious for the welfare of the culti-
vating and labouring classes of India and Burma, but the Royal Commis-
sion recently appointed for investigaution into agriculture will no doubt see
to their well-being and we need not be very anxious about them at
present. But the question of unemployment among the educated classes
is getting acuter and acuter every duy. The state of affairs in Burma is
just asbad if not worse than that in India. In Burma all the internal and ex-
ternal trade is in the hands df non-Burmans. The sons of the soil cannot take
an adequate part in the trade and industries of the country, and consequently
discontent among the Burmans at the present day is very great. During
the last vear some feeling against all non-Burmans was exhibited in the
local Couneil, for this reason; it was not because they do not like forcigners
but because they fare worse than foreigners and non-Burmans
in trade and industries in their own country. The Burmans not only
can not have their proper share in the trade and industries, but also can-
not serve in the Departments of Government which are directlv undar
the control of the Government of India. They are practically shut ut
from the Railways, from the Accounts Department and from the Customs
Department. From these facts the House is now in a better position to
judge whether the discontent among the educated classes of Burma )s
justified or not.

*Sir, it is hardly necessary for me to say that the more discontent
there is among the educated classes, the more difficulty there will be
for Government to carry on the administration of the country. The more
discontented B. As. there are in the country, the more agitation there
will be, and there will be more trouble. Therefore it is the duty of Gov-
ernment, nay, it is the intercst of Government, to see that the discontent
is removed as soon as possible. Therc. are causes for the discontent: it
is for the Government to try and ascertain those causes and suggest reme-
dies. The wav to do this is I think by means of an All-India Committee
as suggested by my Honourable friend, Sir Sivaswamy Aiyer. My
Honourable friend Sir Willoughby Carey is of opinion that this All-India
Committee will not do. He anid that it would be moré advisable 1o
appoint Provincial Committees: but I do not agree wjth him. I think,
Sir, that this question of unemployment is as extensive, as one of the
previous speakers had said, as the dimensions of this big country. - This
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question affects not only Bengal, Madras or Burma, but it affects every
province in the Indian Empire. This question is, I think, as important
-us that of Agriculture, for which a Royal Commission has just been ap-
pointed. One or two provinces have already appointed committees 1o
investigate into the question of unemployment. 1 think it is not sufficient.
All the provinces should co-ordinate with each other, should co-operate
with each other, to go into this all-important question. With these few
words, Sir, I support the amendment of Sir Sivaswamy Aiyer.

Mr. Ohaman Lall (West Punjab: Non-Muhammadan): Sir, I rise to
gupport the amendment moved by my friend Mr. Sadig Hasan. There is no
doubt whatsoever that the amendment moved by my friend Bir Siva-
swamy Aiyer is much more comprehensive than the original Resolution
moved by my friend Mr. Rangaswami Iyengar. But if my friend 18
prepared to accept the amendment moved by Mr. Sadiq Hasan, 1 ven-
ture to suggest that it would be a further improvement on the original
Resolution in so far as it would bring into the purview of this Committee
of inquiry that we are setting up not only the middle classes, but also the
industrial workers of this country. The great problem of unemployment
affects not merely one class. The class that it does really affect is not only
the middle class but the working class, the poverty-stricken masses in
the industrial centres of the whole country. Mr. Calvert has pointed out—
very correctlv I think—that if we are trving to find jobs, superior.posts
for the better class of educated people in this countrv, we must at the
same time crente the necessary conditions which would enable them io
find emplovment. And one of the conditions is this, you must be able
“to find skilled, semi-skilled and unskilled work which would be placed
under the charge of these educated people in order £o enable us to find
ndequate employment for them. It is for that reason, Sir,—a verv im.
portant reason—that I ask the House to accept the amendment moved by
Mr. Sadiq Hasan and bring into the purview of this inquiry the working
-classes in the industrial towns.

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): May
T know which amendment you are favouring?

Mr. Chaman Lall: I am in a very great difficulty. I have been asked
which amendment T am favouring. T would much prefer the nmendment
moved by Sir Sivaswamy Aiver with the further amendment, namely,
that the inquiry should not be confined only to the educated classes. I
understand that Mr. Sadiq Hasan’s amendment means this and nothing
-else. If the inquiry is to be enlarged, enlarged for the purpose of finding
out the causes of unemployment amongst all classes of workers, to my
mind it appears rather n strange procedure to limit its reference to the
middle clasres. Here is a disense that is affecting the body politic and
vou are trying to find a remedy. If T were to discover to-day n serum,
one injection of which perhaps would turn a foolish man into a wise man,
would my friend Mr. Rangaswami advise me to confine my serum only
to the cducated classes or to the middle classes or to the rich classes
or to the journalists whom he represents? Surely not. This disease nf
unemployment affects the whole country and, as has been very clearly
pointed out, it affects more the working classes than it affects the edu-
.eated classes. I have every sympathy—and I want {o make it perfeotly
-clear that I have cvery sympathy—with the educated classes. Only ten
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days ago, Sir, a man came to me and he informed e that for two days
he had not had a bite of food in his mouth. There is a well known case,
which some people who live in Delhi are aware of, where the other day
to a Professor of this University there came a chit from a man who asked
for an interview. When he was brought into the room he asked for
nothing more than a plateful of rice and dal. He said he was a graduate
of the Caleutta University and that he had not had anything to eat for
three days. He asked for no favours, he asked for no employment; he
asked that he might be given just one meal in order that he could go his
way and imeet his fate, whatever it might be. The condition of the edu-
cated classes is undoubtedly deplorable. One of the causes no doubt is
the aystem of education under which they are brought up. That system
of education is meant, and deliberately meant, in my opinion, to turn
‘the educated classes into mere Babus, mere clerks, and nothing mora.
This is & svstem of slavery under which slaves are being manufactured
out of these machines, namely the Universities. But, Sir, the general
problem of unemployment is very much wider than this. The general
problem of unemployment is not to be dismissed as Mr. Rangaswami
Ivengnr dismissed it by merely saying that the poor will always be with
us. He is a recent convert apparently to the Christian doctrine which
is preached in the Bible. I do not believe in that doctrine. I believe
that the system creates the poor. It is not that the poor are God-ordained
to be always with us but it is the system which creates them and we want
to discover the causes which operate under this system and create ub-
employment. I would much rather believe in the other Biblical saying,
all that ye have, give to the poor.

Now, in discussing the causes you have to examine the actual state of
the country. What do we find? Mr. Calvert was absolutely wrong when
he said that there is not a large amount of unemployment in the Punjab.
Is he not aware of the fact that during the recent strike 15,000—20,000
people were thrown out of emplovment? What happened to them? Did
the ‘Government find jobs for them?

Mr. H. Oalvert: They went back to their work.

My. Ohaman Lall: They did not go back to their work. You do not
know the facts. What is the good of making a statement when you do
not know what uctually happened? They did not go back. They are
still without employment. Ask vour friends and they will tell you what
has actually happened. What happened to the 20,000 railway men who
were dismissed by the Great Indian Peninsula Railway? Has not the
Railway Board issued instructions asking their Agents to give preference
1o these men? They realise that there are thousands of men who are
out of employment. What happens to them year in, year out? At the
sweet good-will of the Railway Board or of the Agent, it -may be,
thousands of men find themselves without jobs. What happens to them?
We are asking you by this Resolution and the amendment that we are
proposing to institute an inquiry into the causes of unemployment and
to try to remedy the deplorable state of unemployment in this country.
Time and again I myself have put questions in the Asggembly asking
Honourable Members in charge to give us a reply to the question whether
there is any unemployment in this country or not and whether the Govern-
‘ment are prepared to institute a system of labour burcau or of employment
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exchanges. Every time I have been given the reply that the Government.
have no intention of instituting any such system. They have gone beyond
that, Sir. They have said that there is no unemployment in this country..
1 challenge that statement. I have challenged it on more occasions than
one. It was repeated again, I am sorry to say, in the International
Labour Conference at Geneva & couple of years ago by the Honourable
Member who was in charge of this Department before the Honourable
Sir Bhupendra Neath Mitra took over the charge of his office. But, Sir,
I shall not characterise it as & lie, I shall characterise it as the statement
of an ignorant man, a man who does not know the conditions in this.
country and who does not care to find out what the conditions in this
country are. I say there are thousands upon thousands of people in
this country who cannot find even one meal a day. There are thousands
of people who cannot find employment not because they have not
*‘self-confidence” or because jobs are waiting for them and they are oo
lazy to walk into those jobs, but merely because they are debarred from
finding employment either by their lack of education or by the lack of’
opportunity which comes their way. They have not got the-opportunity,
with the result that they go and commit dacoities, murders and thefts.
Men must live. I say criminals are being manufactured out of these
unemployed. We are simply asking you in this Resolution to” try and
do something for them. In every country in the world you will find
unemployment. Even in the best periods of trade, unemplovment is in
existence. In Englund before the war unemployment was in existence
up to about 2 per cent. of the working class population. After the war,
in 1920, it was something like 17 per cent. of the working class population
which was out*of employment. That state of affairs is chronic. It goes
with the system. And what is the systen? The system is merely this
that you produce goods not for the benefit of the people but that you
produce them for the benefit of the profiteer. It is the manufacturer
who is in charge of the industries in the country. It is he and the banker
who are concerned in industrial development. Their business is not that
you should produce as much as is necessary for the needs of the countryv
but just as much as is necessary in order that they may line their own
pockets. The result is that a man will go on producing shirts or collars
or boots or shoes whereas the people may be in need of food. and no
food is produced for them. The result is that this lack of balance is
due entirely to the system under which we are living—a system which
produces goods not for use but for profit. Wo do not ask you in this
House with o stroke of the pen to abolish this system. All that we are
asking is this, do try to remedy the state of unemployment in this country
just as in other civilized countries this problem has been solved. If in
Great Britain, finding there was a grave state of unrest among the people
apnd a grave state of unomployment among the working classes, they
brought in a system of labour exchanges, why cannot the Government
of India do the same in this country? I believe in England a man gets
15 to 17 shillings a week if he is unemployed, not because he lacks
‘“‘confidence,”’ but because he lacks the opportunity. The opportunity
is not there. ws has been pointed out very clearly by economic experts
because the land is not in the possession of the people. The people are:
barred from going on to the land . .
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Mr. H, Oalvert: In India?

Mr. Chaman Lall: Yes, in India. What do you know about India
who talk so glibly about India? Are you not aware of the fact that the
system of land tenure in’ India is rotten to the core? On the one side
You have tremendous big estates owned by the landlords, on the other
the sub-division of the soil is going on among the peasantry. Our holdings
are becoming uneconomic. Are you aware of that? Are you aware of
the charges that are levied on the peasantry in this country? The system
of land tenure, the system of land holding, the system of capitalism is ab
the root of this problem and it is not so”simple as my friend over there,
who did not want an inquiry into this question, suggested. It is a very
deep economic question, but at the same time it is a question which can
be solved. If not solved in its entirety, certainly the condition of the
people- of this country can be ameliorated if only the Government are
80 minded.

Now, Sir, there is no doubt about it that unemployment exists because
of the gystem under which we live. There are from time to time great
crises. There is the boom period when the unemployed are absorbed, and
immediately after that comes the crisis when people are thrown out
of employment. What are the real causes of these cycles in trade? What
are the real causes that bring about booms on one side and trade depressions
on the other? These have a relevancy to this question. You have to
examine the question of the trade boom, of the trade cycle, of the trade
depression. You have to examine the interdependence of industry and
the banks and of the credit allowed by the banks in times of booms and
the credit denied by the banks in times of trade depression. These causes
again are interdependent and bring about unemployment in the country.
This is a very complicated question; it is not a simple question. It requires
careful investigation, an investigation, it may be, by experts who are
conversant with the subjeet, well-versed in theories like those of Hobbs or
of Marx or of Henry George or of Jevons. But there is no reason on
God’s earth why the Government should not give us an inquiry on this
subject; no reason why the Government, who pretend so much that they
are looking after the interests of the masses of this country. should not
now tell us honestly and frankly that they do want to help the poor
classes in this country. There is no reason why they should not accept
this proposition which we are putting before them., Why do they not?
Are they afraid that the facts brought out by this inquiry would be so
bad and would so. astonish the world, that they would be afraid to face

the world?
The Honourable Sir Bhupendra Nath Mitra: Not a bit.

Mr. Ohaman Lall: Is it the question of expense? What expense is
it? It is a flea bite compared with the benefit you will confer upon the
country. I sincerely and honestly ask the Government to-look upon
this question with the eye of a humanitarian and not with the eye of the
official hidebound with his regulations, with the eye of a man who wants
to do good to this country—to do good not only to the educated classes
but to the masses of the workers of this country. There is a great future
for any man who takes up this question, and I ask the Government not

to forget their duty to mankind.
B
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Khan Bahadur W. M. Hussanally: Sir, if there was any doubt in my
mind as to which way I should vote I think the arguments of my Honour-
able friend Mr. Chaman Lall have settled it. There is such a variety of
opinion with regard to this question that I am afraid all these Resolu-
tions and amendments that have been brought forward to-day must fail.
On the one hand, my Honourable friend Mr. Sadiq Hasan wants a general
inquiry into the economic condition of the country and the poverty of
the people. On the other hand, my friend Mr. Rangaswami Iyengar wants.
an inquiry into the unemployment of the middle classes to which he-
himself belongs. On the third hand, our venerable friend Sir Sivaswamy
Aiyer is more restricted and confines himself to the oducated classes.
only. Therefore, we are left in a sort of uncertainty of mind as to what
we want. We do not know what we really want. If a wholesale inquiry is:
wanted, as my Honourable friend Mr. Joshi also wants, 1 should certainly
go wholeheartedly with him. But that is not what is wanted by the Resolu--
tion or the amendments.. The Resolution wants an inquiry into the-
unemployment of the middle classes. The amendment of the Honour-
able Sir Sivaswamy Aiyer wants an inquiry into the unemploy-
ment of the educated classes. My Honourable friend Mr. S8adigq-
Hasan wants a much broader inquiry end with him I cordially
agree. 1 also agree with my Honourable friend Mr. Chaman Lall on
that point. If a general inquiry is to be undertaken I think it will be
the duty of this House and of the Central Government to undertake it;
but if it is to be a restricted one in any way, whether concerning the
middle classes or the educated classes only, it is no part of our duty
to ask the Central Government to take that inquiry upon themselves.
On the contrary, in my opiunion, if an inquiry of that kind were taken up by
the Central Government, it would be a sort of vote of censure upon Pro-
vincial Governments, and we should be passing votes of censure upon the-
provincial Ministers of Education. That is a sort of inquiry that must
certainly be left in the hands of the Provincial Governments and the-
provincial Ministers, more specially as Education is a transferred subject.
Sir, there is no doubt that unemployment among the educated classes,
more particularly in Bengal and Madras, is very acute and to a lesser
extent in other provinces. But the unemployment and poverty of the
rural classes is certainly far more acute, it is a question into which we
ought to go as quickly as possible. Unemployment among the educated
classes is due more or less to the faulty system of education that has
been pursued hitherto by the Provincial Governments. People with their:
eves open take to that kind of education in order to get into some kind
of Government service, in which of late we find that they are not success-
ful enough; and therefore the chief thing that is required is to add a
sort of voecational education side by side to intellectual education, and that
is entirely the province of the Provincial Governments. Supposing we:
undertake such an inquiry as is recommended now' by Mr. Rangaswami
Iyengar or even by Bir Sivaswamy Aiyer, what will be the result? The
committee that is appointed can only make recommendations to the Pro-
vincial Governments to change the system of education in vogue in the
Provincegs. Beyond that neither a Committee ean go nor can the Central
Government go. Therefore it will be primarily the duty of the Provincial
Governments to make an inquiry of that kind and, in so far as the Bengal
Government have already held an inquiry in the matter, I think it will be
duplicating that inquiry if & Committee were appointed by this House or
by the Central Government to undertake the same task once more. For-
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these reasons Sir, I think my friend Mr. Iyengar would be better advised
to withdraw his Resolution at the present moment and bring
in a more general Resolution, as suggested by my friend Mr.
Sadiq Hasan and supported by my friend Mr. Chaman Lall. A Resolu-
tion of that kind would meet with the more unanimous approval of the
House than the Resolution or amendments that have been brought for-
ward to-day. I am afraid we are very much divided upon these amend-
ments and the Resolution, and the resuli will be that all of them will
fail. :

The Assembly then adjourned for Lunch till Five Minutes to Three
of the Clock.

The Assembly re-assembled after Lunch at Five Minutes to Three of the
Clock, Mr. President in the Chair.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): On a point of order, Sir? Is there a quorum.

Mr. President: The Honourable Member must know that there is a
quorum.

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): Sir, there
seems to be a considerable amount of feeling in the House that the
inquiry demanded by the original Resolution is too limited in scope. ~ At
the same time there is a feeling that the two inquiries, one into the un-
employment problem in general and the other into unemployment among
the educated classes of India, can be better made by two separate Com-
mittees. In order to achieve both these objects, I propose, with your
permission, to move an amendment which will include both objects and
which, I think, should satisfy both sections of the House.

Mr. President: The Chair will consider the question after hearing the
smendment,

Lala Lajpat Rai: This is my amendment, Sir.

‘“ This Assembly recommends to the Governor General in Council that he may
be pleased to appoint a Committes with a non-official majority to investigate into
the problem of unemployment in general, and among the educated classes in particular,
and devise suitable remedies whether by a system of industrial and technical educa-
tion, or by a revision of the existing system of education, or by offering encouragement
to the starting of new industries, or by opening new avenues of employment, or by
the establishment of employment bureaux, or by all these or any other means: and
that the said Committee do make a report on the latter problem as early as possible.’”

Mr. President: Does the Honourable Mcmber wish to speak?

Lala Lajpat Ral: Yes, if the amendment is allowed; otherwise I shall
speak on the Resolution.

Mr, Pregident: Do Government wish to say anything in the matter?

The Honourable Sir Bhupendra Nath Mitra: I have no objection to that
amendment, Sir.

I'Jla Lajpat Rai: Thank you. Now, Sir, coming to the general question,
I think this amendment is desirable from another point of view, and that is
this, that the line of demarcation between the poor and the middle classes is
very thin. In this country it is very difficult to distinguish betwéen these two
classés. Some people are of opinion that there are no middle classes in this

® 2
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country ; there are either rich men or poor men, and, therefore, the restriction
of this Resolution to middle classes practically deprives this Committee of the
chance of making an inquiry into the question of unemployment among the
poorer classes. 1 have, therefore, considered it fit, with your permission, to
propose this amendinent which includes both the questions. Of course, it
will be open to this Committee to divide itself into sub-committees, one to
make inquiries into the unemployment problem in general and the other to
devote its attention to the question of uncmployment among the educated
classes. In this amendment we say that the latter problem should éngage
their attention immediately and they should make a report on the problem
of the educated classes aus early as possible, because, after all, even the
g}(‘aneral prosperity of the country will depend upon the kind of education
that is imparted in our schools and colleges, and on that again will depend
the quality and quantity of both skilled and unskilled labour as well as other
things which are of equal importance to the country in general and to the
educated classes in particular. That is all that I have to say on the gene-
ral question.

Before dealing with the specific question of the unemployment of the
educated classes I want to make a few remarks about the bearing of the
political question on this problem. It was said on this side of the House
that foreign domination had a great deal to do with the cconomic poverty
of the country, and the remark was laughed at from the other Benches. I
want to repeat that remark, Sir. I think that foreign domination makes
our economic position in this country if not hopeless, at least extremely
difficult. At every step we meet with difficulties in solving our problems.
I am not raising the general question of political freedom here, but I want
to make it very clear to all concerned, that the solution of the political
question will greatly help not only the solution of this particular question
of unemployment, but of various other questions affecting the economic
prosperity of India and Indians. The two questions are really very much
interdependent upon each other. It is of the greatest possible
importance that the political question should be solved as soon
as possible, because, I believe, the economic problem can be effectively
solved by nobody else but those people whom the shoe pinches, and who
are directly interested in the economic salvation of the country. The
officials, who belong to a foreign Government, have to give weight to too
many considerations besides the interests of India when dealing with the
cconomic problem. They have got to consider the interests of the Empire,
they have to consider the vested interests of certain classes of their own
countrymen, and they have also to consider the interests of British trade.
All these considerations deeply affect the economic problems of this country.
The problem of unemployment is one of them and to a great extent depends
on the general economic position. All these questions have a direct bear-
ing on the political problem, as well as on the economic problem. It is not
therefore a matter for laughter at all. It is a serious question. On the
solution of the political problem depends eventually the economic salvation
of the country. After all, it is for bread and butter, for an easy or at least
a comfortable and decent life, that people are fighting. There are, of eourse,
questions of sentiment and honour also involved in the political problem,
but the most vital question is the question of bread and butter and a com-
fortable life, and that question cannot be successfully tackled without the
solution of the political problem. The two questions are, ag I have already
remarked, interdependent.

3 r.v.
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Now, Sir, the question of unemployment can be divided. into several
parts. Unemployment in India is pretty general. There is un-
employment among the agricultural classes, there is unemployment
among the traders, and therc is unemployment among the educated classes.
Practically all classes of people in this country suffer from unemployment.
We contend that unemployment has been increased by foreign domination
and by the fiscal policy of the British Government. We are not going at
this time into this fisca) policy at all. We simply say that the fiscal policy
is, to a great extent, responsible for increase of unemployment in this
country all round. Take, for example, the question of trade. The ex-
change and currency policy of the Government has got a great deal to do
with the question of unemployment among the trading classes. Ten or twenty
years ago particularly before the Reverse Council Bills policy, the trading
classes of Indin were much happicr and more prosperous than they have
been since then, and that policy alone has created a great deal of unemploy-
ment in the country and considerable discontent among the trading tlasses.

Coming to the speech of the Honourable Mr. Calvert, I confess I expect-
ed a great speecch from him, but I was sadly disappointed, and that to my
mind is conclusive proof, if any proof were needed, that however well-
disposed a foreign bureaucrat may be, and however great may be his anxiety
to know the condition of the people of this eountry, he is not in a position
to know those conditions so well as those who live in the midst of the people
and who have been born and bred in the country. The statement made
by him seemed to me to be devoid of reality. It bore no relation to one’s.
experience of the actusl state of things in the province from which he comes,
and from which I have also the honour to come. - I was really surprised at
his speech. He said, first. of all, that the educated classes had several
openings which they did not take to, and as an illustration of one of the
openings, he suggested that the educated classes should take to the manufac-
ture of Persian wheels. I'submit, Sir, that the trivial nature of the sug-
gestion at once shows what little knowledge the Honourable Member has.
of the economic conditions of the province with which he was dealing. To
suggest that manufacture of Persian wheels would give employment to a
large class of educated people showed how little the bureaucracy under-
stand our problems. If the educated classes take to the manufacture of iron
Persian wheels, they will simply be replacing the earthen pots in those
wheels, and they will be displacing another class of people which earns
its bread by that industry. In any case only & few men can find etn-
ployment in that industry. It is not a solution either for unemployment
in general or for unemployment among the educated classes. The Honour-
able Mr. Calvert further remarked that the Government is the largest em-
ployer of labour and that it spends a great deal of money on the employ-
ment of labour in running several industries. I admit both these proposi-
tions, but that does not show tha? the Governinent could not do more if
they worc entirely free to do so, I mean, entirely unfettered by outside
considerations and acting purecly on considerations of internal economy and
Indian prosperity. So far as the question of capital is concerned, I may
remind the Honourable Member that a very large amount of capital con-
sisting of the revenues of the Governinent and of other reserves at the dispo-
sal of the Government is handed over to a Bank which does not at all interest
itself in the development of industries in this countrv. It is mostly em-
ployed in helping foreign traders. It gives its help to a certain éxtent to
the Indian traders also, but not to the same extent to which it helps foreign
trade. It gives no encouragement at all to the development of smail
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industries, or cottage industries, or to any industries which may find employ-
ment for the educated classes or the people in general. As regards the
point that India has a great deal of hoarded wealth and that a large amount
of gold is imported into India which can be employed in the development
of industries, I will not go into it as it is a very controversial point. I
would simply point out that the rate of intercst at which money is ad-
vanced by Indian banks in this country is a sure index of the fact that the
amount of capital available is small and not at all sufficient. I submit it
is the bounden duty of every Government to look into these problems.
The Government may say that the main problems for them are the defence
of the country from outsidc aggression and the maintenance of law and
order inside. What is the use of defending the country unless the people
of this country are prosperous and there is something to be protected? If
the defence of the country means the defence of a few men belonging to the
well-to-do classes, then, of course, it is a different matter, but the success of a
Government is to be judged by the prosperity of the large mass of the
people under them and not merely by the condition of a few. Judged by
this test the present system of government is a decided failure. We want’
the Government to recognise their responsibility in this matter and to realise
that their duty does not consist only in providing for the defence of the
country or in maintaining law and order—I grant that these are very im-
portant functions which all Governments must attend to, but their duty
does not end there. Their duty also consists in seeing that the people are
prospering and that they are advancing in material prosperity. Judged by
that standard we are afraid the present system of government does not
fulfil that test. Of course, it may be said that the general prosperity of
the people is to be judged by the amount of things they consume. The
standard of comfort, the standard of life has risen, they says I grant that,
but at the same time, prices have also risen, and if you put these two
things together you will find that the general masses of the country are
not so prosperous as they are supposed to be. The educated classes in par-
ticular are suffering a great deal and very acutely from that lack of em-
ployment about which complaint has been so forcibly made by Honourable
Members. The educated classes have been educated under a system of
education which unfits them for any practical work in life. It has taken
them away from the old walks of life, from their old occupations, and it
does not fit them for any new occupations which will be economically pro-
fitable to them individually and to the country taken as a whole. The result
is that they are suspended, as it were, in the middle.

It was said that there was no such problem in the Punjab. I am
afraid the Honourable Member is not quite right. He does
not move among the people so much as we do. There is & great
deal of acute unemployment among the educated classes in the Punjab.
(Mr. H. Calvert: “‘Question ?’’) It is a fact which cannot be questioned. The
Honourable Member lives in great bungalows, and in drawing rooms and
travels in comfortable conditions, while we practically spend all the twenty-
four hours of our life among the people, living with the people, sharing their
discomforts, their inconveniences, and their poverty. He may go on ques-
tioning but I am not prepared to admit that he or any member of the ser-
vice to which he has the honour to belong, can know the conditions of the
country better than we know or can represent them better than we do.
We are born here, bred here. We have intimate relations with all classes
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of these people in life,—in business, in trade and in everything, and there-
fore we know their conditions much better than any of these Honourable
gentlemen sitting on the Government Benches opposite. Unless we are to
be declared mad or men entirely devoid of any commonsense or any patriot-
ism or sensc of duty to our countrymen, I submit that our statements
should be accepted as true in this matter. These friends of ours judge
things by figures compiled by themselves or by their subordinates under
directions given by them, and they judge by the conditions of a few people.
We judge by actual knowledge and experience gained from moment to
moment, from day to day and from month to month, and naturally our views
are much stronger and more reliable than the views of those sitting
-on the Government Benches. As Government servants, perhaps, they are
bound by their figures, but we know how figures are compiled and what
reliance can be placed on them. Therefore, I want to make it clear that the
question of unemployment among the educated classes is not confined to
Madras or Bengal, but it is practically general throughout India. Even in
the Punjab the distress among the educated classes on account of unem-
ployment is sufficient to warrant an inquiry into this matter. It is not a
matter for the Local Governments. The question is a general one and it
ought to be taken up by the Central Government and disposed of by the Cen-
tral Government after a comprehensive inquity as to what should be done
to remedy this state of things. The Local Governments might suggest
palliatives. Perhaps they may not have sufficient funds. It is an all-
India question and it ought to be considered on an all-India basis. There
might be sub-committees making recommendations in regard to particu-
lar provinces, but on the whole the problem is an all-India problem and it
ought to be dealt with on an all-India basis.

The Government of this country, and of every country, must accept its
responsibility to provide at least the necessities of life to every
member of the body politic. I mean the. Government of a
country has to see that no member of the body politic is without the
necessities of life, without the means to live. That responsibility is now
recognised by all the civilised Governments in the world. Here in India
temporary relief is all that is considered. But in England they are dealing
with remedies in order to make a permanent improvement. Temporary
relief is also given by way of weekly allowances in order to remove the
distress immediately. The unemployment among the industrial classes of
India is certainly large, but in my judgment it is even larger among the agri-
cultural classes. The appointment of the Royal Commission announced by
His Excellency the Viceroy will not remove it, unless those questions are
gone into which have been kept out of the purview of the Royal Commission.
They have a very important bearing on agriculture and “s half-hearted
inquiry into the methods of agriculture will not be sufficient.
Improvement in agriculture might bring about an increase of pro-
duction, but whether that will bring an increase in employment is very
doubtful. The increase in employment would come by providing additional
facilities to the agriculturists to employ their time by taking to industrial
pursuits in their spare time in the villages. 8o it requires a greater
diving into these questions than is likely to be done by the Royal Com-
‘mission.

_ Mr. Presldent: The Honourable Member has already exceeded his time
limit by five minutes.

Lala Lajpat Rai: I will finish in five minutes.
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. Mr. President: I am afraid I must ask the Honourable Member to re-
sume his seat.

Mr. N. M. Joghl (Nominated: Labour Interests): I rise to support
the amendment moved by my Honourable friend Mr. Sadiq Hasan. I
am very sorry .thut the amendment moved by the Honourable Laluji is
somewhat unsatisfactory. The amendment shows that the problem of
.unemployment among the middle classes is more important and more
urgent than the problem of unemployment among the working classes.
Sir, I am not willing to accept that implication of his amendment. The
problem of unemployment in this country to-duy is a very important one.
There is unemployment amongst all classes of people. There is unemploy-
ment amongst agriculturists in India for practicully four or five months
in the year. That is a different problem. But there is also periodical
unemployment amongst agriculturists caused by scarcity of rain, and
Govertment deal with it under the Famine Reliof Code. But, Sir, apart
from the unemployment among the agriculturists there is unemployment
among the industrial classes. My Honourable friecnd Mr. Chaman Lall has
dealt with that question to some extent. He has shown to the House that a
large number of people have been thrown on the street without work by the
closure of, or retrenchments in, workshops of the Railways, and by the closure
of factories, etc. There is unemployment even amongst seamen. You thus-
find that there is a good deal of unemployment amongst all kinds of ‘n-
dustrial workers. My Honourable friend Mr. Calvert said there is practi-
cally no unemployment amongst skilled workers, but most of the people
thrown out of employment from workshops are skilled workers. You
will find them in large numbers in Bombay and in places where there are
workshops. Therefore, I think, Sir, that nobody can deny that there is
‘s very large industrial unemployment in this country. Of course there
is also some unemployment amongst the middle or educated classes, but
Sir, I feel that the unemployment in that cluss is dependent on the un-
employment of industrial workers. You cannot separate the two ques-
tions. I feel that the unemployment amongst the educated classes is due:
also to industrial depression, as is the unemployment of industrial work-
ers. When we, therefore, deal with this question, it is desirable that
the whole question of unemployment should be first studied and inquired
into, and remedies found. We must in the first place go to the root cause
of the unemployment. My Honourable friend Mr. Chaman Lall has al-
ready stated that the root cause of unemployment is your capitalistic
system. As long as your industries arc based upon the present capital-
istic system there will be periodical unemployment. You cannot avoid
that. At present industries are controlled by people who invest capital.
But for industrial life other elements are also necessary. You require
labour and you require some brains, but the entire control at present lies
in the hands of the people who invest their money. (An Honourable
Member: “You don't require capital?’’) Capital has some share. As you
‘require capital, so you also require labour and some brains, and these
other elements must also-have & sufficient share in the control of industry.

Now, Sir, the effect of the capitalist system is that when an industry
‘is prosperous all the profits are taken away by the capitalists, the investors
of money, and when there is an industrial depression the burden of that
depression s thrown on the poor working classes. Sir, this is a.very un-
fair method of dealing with our industrial questions. If therefore vou
waut to solve this question of unemployment, you must deal with the
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root cause, the principle on which the industrial system should be based.
As long as the control continues in the hands of the capitalists, you are
sure to pass through periods of unemployment, because no country in the
world under the present system has avoided periods of prosperity and
periods of depression. During the periods of prosperity, there is employ-
ment; the capitalists begin to produce more and more, but all the profits
that they get at such a time are taken away by them, so that when the
period of depression comes on account of over-production, which is bound
to occur, they have no money to meet the losses, and therefore the burden
of bearing the losses generally falls on the working classes who have {0
suffer from unemployment. Then, Sir, unemployment’ also is caused nnt
only on account of the wrong system of control of industry but the wrong
system of the distribution of wealth. If a few people in the country get
most of the wealth that is produced in the country, it is not consumszd
properly, it is not consumed efficiently. Naturally, people who ought to.
get that wealth and who would have consumed it better and also added
to the production of the wealth, do not get a sufficient share of the wesalth
produced, and naturally they do not also produce as much as is necessary
and they also suffer from a want of demand for your goods because poor
people have not got the means to purchase the goods which you some-
times produce in large quantities. Sir, it is this root cause, namely, the
wrong principle on which your industry is based, the wrong principle of
the distribution of your wealth, that is causing the periodical unemploy-
ment through which we are at present passing. If you therefore want to-
deal with this question satisfactorily, deal with it in a proper manner,
go to the root causes which produce the present unemployment. Sir,
when you go to the root causes, you will find that the cause of the un-
employment of the educated classes and the unemployment of the in-
dustrial workers is the same: and therefore you cannot deal with the un-
employment of the educated classes and the unemployment of the in-
dustrial workers in a separate manner. And there is also another reason,
and that is a practical and political reason; it is in this sense, that if the
educated middle classes alone try to get any satisfactory solution of thzir
troubles due to unemployment, they will never succced. The experience
not only in our own country buf in all countries clearly shows that the
middle classes bave not got much power unless they are backed up by
the industrial classes. No educated class of employees without the help
of the industrial workers will ever succeed in compelling any Government
to give them protection against unemployment and the other miseries
from which they suffer. From thc practical point of view I say that the-
edveated classes and the middle classes who suffer from unemployment
should make common cause with the industrial workers; it is only then
that their difficulties will be solved.

I therefore think, Sir, that this question should be taken up by Govern-
ment seriously. They should appoint a Committee, which Committee should
go into the whole question of unemployment and go to the root causes of
unemployment and aleo find out the remedies. Of course, according to my
view, the remedy is that the system on which industry is based should be-
changed. v

An Honourable Member: Down with the capitalists.

Mr. H. Oalvert: Communism.

Mr. N. M. Joshi: It may be Communism, it may be Socialism, let the
Committee decide that. I do not wish to prejudge the issue. I am just
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telling you what the remedy is. I am quite willing to judge on their
merits the findings of the Committee when the findings are out. But,
8ir, my present feeling is that the problem of unemployment cannot be
solved under the present capitalist system, and therefore the problem can
-only be solved by-a change of the system. BSir, my Honourable friend,
Mr. Chaman Lall says rightly that:that might tuke time. We are quite
prepared therefore to consider even pallistives. In England and other
western countries they have unemployment insurance; let us see if in our
country there should not now be some arrangement for giving unemployment
insurance to people who suffer from unemployment.

If it is not possible for all classes of people, let us consider whether we
.can have now a scheme for unemployment insurance for workers engaged
in organised industries, such as factories, mines and other big industries.

Mr. W. 8. J. Willson: Why only organised ?

Mr. N. M. Joshi: For the matter of practical politics. If we can have
unenployment insurance for all classes I shall be very glad indeed and
you will always get my vote for it. It is only to satisfy friends like Mr.
Willson that I am quite ready to make a small compromise and say let us
have an unemployment insurance scheme for the organised workers working
in organised industries. Then, Sir, you may have employment exchanges,
public employment bureaus as there are in England. It is time that Gov-
ernment should consider this question whether some good will be done or
not by starting public employment bureaus in at least the big cities. That
is a question which a Committee should consider and inquire whether the
starting of public employment bureaus will do some good or not. My own
view is that if we start public employment bureaus in towns, they are sure
to do some good and therefore a Committee like that could go into the
question and see whether any good can be done or not, and the problem of
unemployment could to some extent be solved or not by starting publie
employment exchanges. '

Then there is the question of education, especially the technical education
of our people. We have neglected that problem. I do not say that we
have not neglected primary education. T do not say we have not neglected
sccondary education and I do not say that we have not neglected higher
-education. But we have done nothing at all for vocational education.
Unemployment is not caused by the extension of primary education or
sccondary education or higher edueation at all. The cause of unemploy-
ment is quite different. But, Sir, it is quite necessary that if our people
are to be efficient workers and if they are to produce more wealth (which
will be consumed by all people and then there will be more demand for
wealth), if unemployment is to be removed, the system of education also
requires some change. There is no facility in our present state of affairg for
technical education. You can see that even in industrial areas. In Bombay
we have a very large textile industry, but there is not even one school in
which an ordinary worker in the mill can get training and produce things
better and work more efficiently. There i8 not oven one school. Of course
there is the Victoria Jubilee Technical College or School which is only
intended for higher officers in the mills. But thero is not one single sehool
where an ordinary worker in & mill can get education and thereby do his
work tetter. Under this system you cannot therefore suocceed in solving
these problems. I do not wish to take up the time of this House any longer,
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but I again say that I support the amendment of my Honourable friend
Mr. Sadiq Hasan. .

The Reverend Dr. E. M. Macphail (Madras: European): After listening
to my Honourable friends Mr. Joshi and Mr. Chaman Lall, I feel that the
large question which they have raised, while I recognise its importance, is
-one which they have practically told us it will be impossible for this House to
:solve except in the way in which they wish it solved. That is to say they
are proposing a Committee which, in their opinion, if it is to bring in valuable
results, will recommend the adoption of Socialism, # not of Communism,
We are not inclined at present, I think, to adopt, Russian methods which
have not been altogether successful in the increase of wealth in that country.

Mr. N. M, Joshi: May I, Sir, ask whether the appointment of a Com-
‘mittee is a British method or a Russian method?

The Reverend Dr. E. M. Macphail: I was referring to the attempt to
do without the capitalist. That was what I was thinking of.

Mr, K, Ahmed: It is a Church method, Sir. (Laughter.)

The Reverend Dr. E. M. Macphail: I have intervened in the debate
because I have a great deal of sympathy with my Honourable friend Sir
Sivaswamy Aiyer’s amendment, and I should be inclined to vote for his
amendment were it not that I feel that the work which he proposes to be done
would be better done by the Provincial Committees which have been already
appointed or are being appointed. I may be wrong, but my idea would be that
these Committees should consider the matter under local conditions and,
when the time comes, the Government of India should consider these
reports and attempt to co-ordinate them.

As regards the question as to how far the unemployment of the educated
«wlasses is due to British fule, I confess that it is largely due to British rule.
India is one of the few countries in which you have the career open to
talent, where it is possible for a poor boy, a boy with no wealth, to rise
to the highest positions in this Empire. And it is because of that fact, I
believe, that there is such a desire to obtain higher education. I have often
asked my Brahmin students what would they have been doing had the
British never come to Indis, and as far as I can make out they would have
been living upon their lands and upon the offerings of the people.

Mr, O. S. Ranga Iyer: What do they do in Japan?
Sir Harl Singh Gour: They have no Brahming in Japan.

The Reverend Dr. E. M. Macphail: I am not aware as to what happens
to the Japanese Brahmins, but § know that the result of our introducing
University education in Madras, at all events, has been to attract a very very
large number:of Brahmins into the service of Government and also to the
law courts.

Mr. K. Ahmed: What a shame!

The Reverend Dr. E. M. Macphail: I think it is natural, Sir.
'The remuneration of gentlemen in the Ilaw courts is sometimes
very high. Sometimes it is not, I admit, but still there are prizes
and the mnatural thing for young men is to fancy that they are
likely to obtain one of these prizes and therefore they go to the
Bar. Their other great object is to get into Government service.
"That service perhaps is not so attractive as it used to be—it cer-
tainly is not so attractive to the Brahming in Madras—but it is still one
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of the things that attracts people. What I personally should like to see
in the interests of education is that, as far as possible, we should dissociate
the Universities from the idea that instead of being places of learning they
are avenues to Government employment. I once had the audacity to say
something about a University being a place of learning and a man wrote
to the papers saying that Mr. Macphail was mistaken in saying that a
University was a place of learning, it was a place which conferred a title
upon a man to enable him to earn his bread and butter

Pandit Shamlal Nehrui: As g clerk!

The Reverend Dr. E. M. Macphail: Not only as a clerk but as a
journalist or it may be as a lawyer.

My, K. Ahmed: Or as a Swarajist! (Laughter.)

The Reverend Dr. E. M. Macphail: I do not wish to take up-
the time of the House but I really rose partly to protest against
the remarks of Mr. Chaman Lall with regard to our University
education in this country. He said it was designed in order to-
produce the Babu' and that -that was the intention of the Gov-
ernment. 1 suppose he means by that the same kind of thing
that used to be given to me as a parrot-cry by some of my young
friends,—the phrase ‘' slave mentality ’. According to Mr. Chaman Lallk
our education is simply designed to prevent people from thinking. When
I look round the Benches here I am’ convinced, Sir, that our education has
not had that result. The education that we have given in our colleges has
largely produced the large amount of talent that I see on the Benches
opposite me. .

Mr. Ahmad All Khan (Assam: Muhammadan): Sir, I rise to oppose
the Resolution of my Honourable friend Mr. Rangaswami Iyengar and my
reasons are these. I am convinced that a suitable agency for the purpose:
'of investigating the causes and collecting material cannot be appointed by’
the Government of India, but that it should be a Committee appointed by.
the Provincial Governments in each of the various provinces. The fact
remains that there is a great deal of unemployment but I do not think:
that it is general to the extent that has been made out by some of the
speakers on the other side of the House. Much of the unhealthy unrest
among the young men, particularly in Bengal, is due to this cause. Sir,
were 1 to apportion the blame for this unquestionably deplorable state of
things, I would not exempt some of the educationists, in my opinion mis-
guided educationists, who have done their best to flood the market with
graduates in Arts for whom the country has nor can have any demand.
Indianisation of the Government in the various services and the opening’
up of new avenues of occupation, will, I have no doubt, to-a certain-
extent relieve the situation, but it will be but a partial remedy. And
in ‘this connection I cannot free the Government from a certain amount
of responsibility in the matter. Just to illustrate my point I will inform
the House thet a young man of my acquaintance wanted to study Botany,
One would have thought that a subject like Botany would be universally
taught in our colleges, at least in Calcutta. You will be surprised to hear-
that there are only two or perhaps three colleges which give instructions:
in Botany. My point is that the system of education is wholly unsuited
to the needs of the present generation, and to support my opinion I wilk
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«cite one or two lines from a book written by an English author, J. 8.
Nicholson

Mr. A. Rangaswami Iyengar: Very old.

Mr. Ahmad All Khan: No, new, 1925.

Mr. A. Rangaswami Iyengar: A reprint.

Mr. Ahmed Ali Khan: He says:

*“ That most of the educational effort of Phropean Governments in the East had
for its primary object the training of clerks for the Government servicks.”

(An Honourable Member: **\What are you reading from?’’) It is a recent
book by Mr. Nicholson published in 1925.

Mr. A. Rangaswami Iyengar: Reprinted in 1925.

Mr. Ahmad Alli Khan: Now as the primary object in this country is not
‘to train clerks, but to train thinkers and administrators, I submit that we
should have a thorough overhauling of the entire educational system—a
revision of the basis on which it is founded. I may be permitted to quote
.again from the same book, at page 250—some Honourable Members may
like to read it. He says: .

*“ The schools are producing a middle class separated from the whole life of
their community and without prospects outside it. India is an agricultural country
but the present system was built upon urban models. It ghould be based upon the

village. The object of education should be to fit the children for the normal healthy
life of the community of which they form a part.”

That is where the Government have utterly failed.

Well, Sir, it is my firn conviction that unless you go to the root
cause in dealing with the trouble you will only be providing an ineffective
or at best a partial remedy. The subject is a very wide one. The matter
has been exhaustively dealt with by several of the previous speakers. I
do not wish to repeat what they said, although at the same time I feel,
as 1 have already stated, that 1 cannot accept the Resolution as it stands.
That is to say I do not believe that a Committee appointed by the Gov-
.ernment of India is the best agency for the purpose; it would be better left
to Provincial Governments to take action and appoint a Committee in
-each of the provinces, because the causes which are responsible for the
trouble are of varying character and vary in different provinces.

(Several Honourable Members moved that question be put.)

*Mr, Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urban): Sir, I
had no intention of intervening in this debate until an amendment was
put forward, first, by my Honourable friend, Mr. Sadiq Hasan, and,
secondly by my Honourable friend, Lala Lajpat Rai. It seems to me,
Sir, that the original intention and scope of the Resolution proposed by
Mr. Rangaswami Iyengar on bchalf of Kumar Ganganand Sinha and
smended within the scope of that object by Sir Sivaswamy Aiyer has been
‘completely changed, lock, stock and barrel, by Lala Lajpat Rai’s amend-
ment. We know there is unemployment all round. There is unemploy-
ment among those who are employed in the various industries. There is
wunemployment among the agricultural labourers also to some extent; bqt
the problem with which we are asked to deal by the original Resolution is
-unemployment among the middle class, that is, unemployment among the
class who are turned out by our Colleges and our Universities, unemployed
among the class . . . . .

*Speech not corrected by the Honou;cble_ilombn

—_—
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Mr, Ohaman Lall: What is the middle class?

Mr. Bipin Chandra Pal: My friend knows what the middle class is.
Mr. Chaman Lall: What?

Mr. Bipin Ohandra Pal: The middle class is that to which he belongs.
Mr. Chaman Lall: I repudiate that charge, 8ir. (Laughter).

Mr. K. Ahmed: Bring him in. '

Mr. Bipin Chandra Pal: No, I do not want to bring him in. He has.
got a higher place because the leadership of labour is higher than the
middle class of ancient society. Now, I quite understand and you,
gentlemen, sll know what the middle class is?

Mr. Chaman Lall: What is it?

Mrn Bipin Chandra Pal: The middle class is that class which has.
engaged itself for generations past in literary or quasi-literary occupations.
That is the middle class. :

An Honourable Membergy Why not industrial occupations?
Mr. K. Ahmed: Ij is a misleading definition.

Mr. Bipin Ohandra Pal: 1t is so difficult not to mislead my Honour-
able friend, Mr. Kabeer-ud-Din Ahmed that I am not sorry I am mis-
leading him. Just now that is not the question. It is to investigate into-
the problem of unemployment among the middle classes and to suggest
remedies for the same. This unemployment among the middle class, we
all understand what it is.

Mr. K. Ahmed: No, no.

-Mr. Bipin Ohandra Pal: I can only give reasons, not understanding.
Now middle class unemployment is unemployment among educated people,.
those who are turned out, 1 repeat, by our Colleges and our Universities,.
and this middle class unemployment is a very serious problem not only
in economics but also politically. No Government can neglect this middle
class unemployment because the fact of the matter is this, that if this.
middle class becomes disaffected, discontented, then the result is that
they cause unrest in the lower classes and create tremendous revolutions.

Mr, K, Ahmed: They have.

Mnr. Bipin Chandra Pal: Revolutions all over the world have boen led
by this middle class supported by the masses.

An Honourable Member: As you did.
Mr. K. Ahmed: And went to jail several times.

Mr. Dipin Ohandra Pal: Yes, but jail was jail then and not a father-in-
law’s house as it is now. Therefore it is a political problem also. And
how are we to solve this problem? It is not merely an economic problem
either. It is a very complex problem, largely due to the mentality of
these very middle classes themselves. The young man who is turned
out of our Colleges and Universities in ninety-nine cases out of every
hundred does not want to engage himself in hard manual labour; he-
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wants to be the head of other labourers; he wants to be a boss of labour
and not a real labourer himself. Now, let us be honest for once, and
let us ask ourselves this question about our sons, my son, or the son of
my friend over there when he gets one. Is he going in for the learned
professions or is he going in for such work as will place him in & chair
and not put him on the lowest rung of the ladder? What would he prefer?
I frankly say, Sir, one of my sons is training himself for mechanical and
electrical engineering; but when I learn that he has to wield a hammer
hour after hour, I frankly say 1 do not like the idea of it very much.
I would have preferred if he could have done without it. That is the
general feeling. It is ingrained in us and that feeling is to a very large
extent responsible for this middle class unemployment, with which this
Resolution deals. That feeling is very largely responsible for it, and of
course I would not mind my son being the boss of labour; I would not
mind my son being a leader of a Labour Union; I would not mind my son
leading two thousand labourers (Mr. T. C. Goswami: ‘‘Leading an army.”’)
leading an army of lsbourers. Now, that is the real situation. We must
change our mentality; we must change mot only our mentality but our
social system also. Tt is all very well to preach democracy in the Council
Chambers and in public meetings; but when practical proof of democracy
is demanded of us, when & man in rags enters my sitting room—I have
not much of & drawing room—well will my demoecracy stand it?
When my brother, my fellow-countryman for whom my heart bleeds, comes
in his rags and wants to sit by me on my sofa, why, my democracy flies
out of the window. (Cries of ‘“Yours, yours’’.) Yours, yours.

Mr. Ohaman Lall: You are not telling the truth if you say that it
is so.
, Mr, Bipin Chandra Pal: You are not an individual; you represent the
class. :

Mr. Chaman Lall: You are addressing your re‘marks to me personally.

Mr. Bipin Chandra Pal: Now, that is the real fact. That is the
honest truth. I know it, and other people also know it. (An Honourable
Member: ‘‘We also know a great deal.’’) That is the situation. Unless
you are able to change the mentality of our people, unless we change the
entire sociul system which is not democratic or socialistic in the sense
in which these things are understood in other parts of the world, unless
gou are able to do that, until we are able to recognise the God in man,

e he poor orrich . . . .

Mr. Chaman Lall: The God in the Englishman.

Mr. Bipin Ohandra Pal: Until you change the entire social system
and the mentality of our people, it will not be possible to solve this question.
I say it is this mentality which is very largely responsible for the middle
class unemployment,

Now, Sir, it was said that there is no middle class. My Honourable
friend. Lala Lajpat Rai, said that there is no middle class; there are only
the rich and the poor. He forgets that we have in this country middle
classes who are exceedingly poor in some places, poorer than those who
are not regarded as the middle classes. In Bengal there are middle class
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people who are known as middle class people, Brahmins, Kayasthas and
Vaidyas, who are in many instances immensely poorer than the agricul-
turists in certain parts of Bengal.

Pandit Shamlal Nehru: We have no classcs. We have only one class
of slaves,

Mr. Bipin Chandra Pal: Now, these agriculturists in Bengal make more
money than the poorer middle class men. Therefore, it will not do to
say that there are no middle classes. Of course, if you make your banking
scoount the stundard of judgment, you may say that there are no middle
classes in India, but the social standard is there. Society recognises the
middle class” as it recognises the higher clusses and a lower middle class.
Therefore, we have got to face this problem of middle class unemployment.
It affects us; it affects at leust 90 per cent. of the people of this country.
And my submission is that by expanding the scope of this Resolution we
shall be defeating the very purpose for which the original Resolution was
moved. Sir, the middle class unemployment I8 more bitter than un-
employment among the working classes. I have been told that Exchange
Burcaus or Labour Buresus can be established. Now, labour unemploy-
ment can be removed by the organization of labour, and by opening up
new works. The other duy in London, when they had a fall of snow and
the whole city was covered with snow, we read in the papers—you all
read it—that the unemployed received employment in removing the snow
from the streets of London. Now, I wonder if that ig the kind of solution
which will help the middle class unemployment among us.

Mr. A. Rangaswami Aiyengar: Why not?

Mr. Bipin Ohandra Pal: If there is famine, relief works are opened up by
the Government for m(:ibking roads, and so on. Now, I want to know if
the graduates and undergraduates who apply in shoals whenever there
is any vacancy carrying a salary of Rs. 40 or Rs. 50 would care to be
employed in road making. Would they care to carry loads from one place
to another?

An Honourable Member: Would your son do it?

Mr. A. Rangaswami Iyengar: Sir Sivaswamy Aiyer said that they would,
and they are actually doing it in factories. :

Mr. Bipin Ohandra Pal: T do not know how the situation stands in
Madras. I can on]y speak of things that I know of in Bengal.

Mr. A. Rangaswami Iyengar: You have been speaking of Madras, and
you need not do it hereafter.

Mr. Bipin Chandra Pal: I did not talk of Madras unemployment.
I do not know if my Brahmin friends in Madras would carry loads and
try to solve this unemployment problem. I do not know if graduates and
undergraduates in the Madras Presidency would be satisfied with Rs, 2
s week or 8 annas a day even if they were given some work of the kind
which is generally given to a man who is engaged in road making. That
is not the case. The real truth is this. We want intellectual labour,
we want intellectual employment to remove middle class unemployment,
and that being very difficult of attainment, we must change our mentality
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(Pandit Shamlal Nechru: ‘‘Like you”.) We must change oty sécial
system, we must change our system of education, and we must induce our
youmg men not to avoid, even if they do detest, mpnual labour. That is
the real difficulty. There are honourable exceptions. I know there are
men in my own community, as all the world over, with whom all labour
is one, whether it be manual or mental., But they are very rare, With
most of our people manual labour is regarded as not honoursble and mental
labour is the only kind of labour which is honourable,

With these remarks I support the original Resolution and oppose the
amendment of my friend Lala Lajpat Rai.

'Mr. B. K. Shanmukham Ohetty: I move that the quostion be
now put,

The motion was adopted.

The Honoureble Sir Bhupeadra Nath Mitra (Member for Industries and
Labour): Bir, for the laet three or four hours I have listened with com
siderable interest to the debate which has teen conducted in this House on-
a question whose importance is undoubtedly recogmised by everybody. I
have heard the various opinions expressed on the subjeet by varioud:
Members and also the various ramifications which have been brought to-
light as the debate proceeded. It gave me great pleasure to find that a coms
piderable body of my countrymen .are now taking an increasing interest
in problems relating to the economic welfare of the country.

Mr. T. 0. Goswami (Calcutta Suburbs: Non-Muhamsiadin Urbsn):
We wish the Government would take some more interest.

The Honourable fir Bhupendra Nath Mitra: I am not concerned with
the Government at present, if Mr. (Goswami will pardon me. I am now
referring to the public. For, I am one of those Indians who feel, and feel
very strongly, that on the solution of these economic problems will depend
largely the ultimate regeneration of India. I have also listened with pain
and' regret to the perverted utterances and perorations of certain morbid:
intetlects. 1 shall simply leave it at that. I might have been inclined
at. that stage to repeat the words of the great Rabindra Nafh Tagore
uttered before a somewhat similar assemblage. I may be pardened for
repeating s few lines. Mr. Goswami will probably repeat the whole later
on- ang tounslate it.

* Eki sudhu hdshi khéld pramodeta meld,
mickhe sudhu kathd chhaland.
Eseckha ki hethd yashera kdngdli,
kathd genthe genthe nite karatdli.’
I shall simply leave it at ‘that, (Severel Honourable Members: * Trans-
late #.”’) I chall leave that to my friend Mr. Goswai.

(Several Honourable Members again pressed for a translation.)
Mf. Presidest: Order, order.

PaeMonourablé Sir Bhupendrs Nath Mitea: I am not geing. here (o
attompt o dissertation ss to the causes, primary, root or subsidiary, of this
y
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ptoblem of unemployment in genetal, or of the middle classes. We have
4 heard a good deal on the subject from various speakers. The
o Honourable Mover of the original Resolution ascribed it to the
foreign domination essentially, 1f my  Honoursble _ friend by that
referred to the fact that for several centuries a large mass of the people
in this ¢ountry has ceased to be governed by the representatives of them:
selves, possibly there is something in that.  Anyhow, I rather prefer not
to be dragged into political discussions on this question. I have said that
there is little doubt that there is unemployment among the middle classes.
At a certain stage in my career I had to organise a number of offices and
I had the good fortune to give omployment to a certain numter of people
belonging to the educated middle classes. ' The result has been that ever
since then I have been flooded with letters from these educated young
men in which they bring out at length their pitiable = condition and
implore me to save them from starvation. They do not believe that I
have no more opportunities in that direction. They probably think that
with my gradual rise in the rungs of the buresucratic ladder I have becorne
a hard-hearted man. I also receive letters from mothers .and wives of
young men of this class written in more vernaculars than I can deeipher.
That is, Bir, the position. But what is the remedy? That. is-the real
point we are more concerned with. (Mr, K. Ahmed: ‘‘ Send them all to
jail.”’) It seéems to me that most of my friends here take the view that
Government can, by some magical process, through the appointment of
a Commission or otherwise, get rid of this protlem altogether. May. I
read out to my Honourable friends a passage from one of the books of the
celebrated -Burke:

“To provide for us in our necessities is not in the power of Government. It
would be a vain presumption in statesmen to think they can do it. It is in the
power of Government to prevent much evil: it can do very little positive good.™

I think that this remark applies fully to the circumstances of this case.
8till, I do not say that it is not possible for Government to take some
action in that matter. But have Government failed to take that action?
It may be that in the early stages of British rule in this country Govern-
ment were more concerned with mcasures for the preservation of internal
law and ‘order and the repulsion of foreign aggression. Some of my
Honourable friends on the other side may take exception to that action
on the part of the British Government. Possibly they think that if the
Government had not taken that action, the problem of unemployment
would have been solved -as it used to be solved in the pre.British days,
that is, by successive spells of anarchy and consequent thinning of the
pupulation. But after they had safeguarded these important interests of
the people Government began to interest themselves in the othet problems.
Under the scheme of constitutional reforms introduced in 1920, all these
questions connected with nation building have keen handed over to Pro-
vincial Governments acting with their Ministers: I was o little surprissd
to hear from Members in this House who & few months ago advocated
complete provincial autonomy that the Government of India should now
intervene in matters which primarily concern the Provincial Governments.
Is the need for this intervention established? Have the Provincial Gov-
ernments not taken sufficient action in the matter? - (Several Homowrnble
Members: **No.”) I must dissent from that. Whatever may be the posi-
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tion in one or two provinces, that is not the universal position. The pro-
ceedings: of Local Governments and of their Legislative Councils show
that they have not been unmindful of their responsibility in the matter.
In Bengal where the problem is probakly more acute than in any other
part of India, the local Legislative Council passed a Resolution on the
subject in March, 1922, and in pursuance of that Resolution the Local
Government appointed a Committee whose report was published last year.
I have got the report here. It was referred to by Bir Sivsswamy Aiyer.
I wonder if any other Member, or whether any considerable number of
‘Members in this House, have ever cared to read that report.

Mr. A. Rangaswami Iyengar: What has happened to the report?

The Honourable Sir Bhupendra Nath Mitra: The Local Government 18
taking action on the report.

Mr, M. A, Jinnsh: There is no transferred subject there.

The Honourable 8ir Bhupendra Nath Mitra: I cannot help that. It was
also referred to by some previous speaker. 1 would rather prefer not to
drag in purely political questions in dealing with this economic question.
Resolutions on the subject were also passed by the Madras and the United
Provinces Legislative Councils in August 1925. That passed by the Council
of the United Provinces referred to middle class unemployment, whereas
the Resolution passed in the Madras Council covered a wider ficld, both
general unemployment and the unemployment among the educated middle
classes. I know that the Madras Government have just appointed a
Committee in pursuance of that Resolution. The United Provinces Govern-
ment have a Development Board and they have referred the matter in
the first instance to their Development Board. Meanwhile have the Gov-
erriment of India been wholly idle and apathetic? I distinctly say No.
They have taeken a considerable amouns of action in various directions,
such action in certain cases being based on the recommendations of their
Legislature. In 1916, they appointed the Indian Industrial Commission,
of which my friend Pandit Madan Mohan Malaviya was one of the
mombers. That Commission examined the whole question of the develop-
ment of Indian industries and of industrisl and technical education. The
Commission reported in 1918. The introduction of reforms in the consti-
tution of India were under discussion in 1018, eand were introduced in
1920. Under the reformed constitution both education and the develop-
ment of industries, including industrial research and technical eduecation,
have become provincial transferred subjects and this has prevented the Gov-
ermment of India from issuing definite instructions about the action to be
taken by the Provincial Governments on most of the recommendations of
that Commission. The Report of the Commission however forms a valusble
document for the guidance of Provineial Governments and their Ministers.
And there is evidence that these authorities in most of the provinces have
bedn taking action on the recommendations of the Commission, with or
without the assistance of subsidiary Provincial Committees appointed by
them, to the extent that such action is possible within the funds at their
disposal.

‘In their own sphere the Government of India have taken steps to
develop their research institutions and a Mines School is about to be opened
at Dhanbad. They have also formed and are gradually developing the Indisn
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Stores Department. They have modified the rules for the purchase nf
stores required for the Central Government &0 as to give greater latitude
for the purchase of srticles manufictured or available in India so lar as
this is possible without undue saerifice of effieiency or economy. Further
modifications of the rules with the same object are under eonsideration;
while Provineial Governments have recently been given practically a free
hand in the matter of purchase of stores required by them.

The Industrial Commission was followed by the Indian Fiscal Com-
mission of 1921-22; and with reference to the recommendations of that
Commission the Government of India have appointed a Tariff Board and
have granted protection to a certain number of Indian industries. (An
Honourable Member: ‘' Unemployment?'’') Well, I said Indian indus-
tries, and Government’s action has undoubtedly helped to reduce unemploy-
ment.  There have been other Committces like the Indian Mercantile
Marine Committee, action on whose recommendations to the extent that
it is possible to accept them, may provide further avenues of employment
to the educated middle class; and the question of extending the grant of
King's commissions in the Indian Army to Indian youths is now engaging
the consideration of the Skeen Committae.

The Government of India in recent years have also adopted a more
vigorous poliecy in regard to the devclopment of their railways, and these
‘mensures of development will tend to reduce unemployment not only
among the middle classes, but among the other classes as well if there s
any severe unemployment among them.

‘The policy of Indianization of the services with reference to the accepted
reoommendations of the Lee Commission and the replacement by Indians
of certain classes of British personnel in anciliary services of the Army
will also provide oxtended avenues of employment for edueated Indian
youths. At the same time, and this has already been recognized by various
speakers who have spoken before me, it is obviously impossible for the.
Government, Central or Provingial, to find employment for all the educated
Indian youths seeking employment.

The Government of India have also in recent years taken steps to plaee
the finances of the eountry on & satisfactory basis and to rehatilitate her
credit. Stability and improvement in these directions were essential for
the purpose of any development of the country, industrial er otherwise.
In consequence of the measures adopted by them the Government of India
found it possible last year to make reductions in some of the contributions
Jovied by them from tho Provincial Governments and this will cnable the
latter to make more funds available for purposes of development in
various 'directions. :

The External Capital Committee was appointed in 1924, and it has re-
commended inter ¢lia n survey being undertaken nt the oarligst possible
opportunity of the whole field of banking in India, which should be followed
by detailed examination by an expert Committee or Committees of the lines
along which progress should be effeeted, including provision for a compre-
‘honsive scheme of banking education dirested to furnish an adequate supply
ot Indian bankers trained on sound and modemn lines. These suggestions
ate Mow engaging the consideration of the Governmens of India.
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The Indian Economic Inquiry Committee was also appointed at the
beginning of 1925, to mako recommendations as to the lines on which a
general ¢conomic survey of the country should be carried out. The Com-
mittee has submitted its Report and its recommendntions have been
referred for the opinion of Local Governments, whose co-operation is essen-
tial for the purposes of such a survey.

Lastly, as was announced by His Exccllency the Viceroy on the 20th
January last, the Government of India have obtained the approval of His
Majesty, the King Emperor, to the appointment of a Royal Comniission
-on Agriculture, which still forms and will form for years to come the
predominant industry ‘of India. 1t has alreandy been recognized by various
.apeakers who preceded mo that u remedy of the unemployment among tho
educated middle classes muay be found in some scheme of agricultural
development. My friend, Lala Lajpat Rai, doubted whether the Commis-
sion to be appointed is likely to deal with questions relating to the state
of .omployment among the rural classes. Well, I find one of the items
-which they will investigate is the main fuctors affecting rural prosperity
.and the welfare of the agricultural population. That seems to me to be

wide enough.

Lala Lajpat Rai: The thrce heads were specially excluded. I was
talking of those three sub-clauses which had been specially excluded from
the purview of the Royal Commission—land tenure, land assessment
and irrigation.

The . Honourable Sir :Bhupendra Nath Mitra: I thought Mr. Chaman
Lall reforred to that, in connection with what he stated about the sub-
divigion of land tenures.

Lala ?hjpit Rai: That was exactly the reverse. He referred to the
sub-division of the land tenures, and I referred to those three olauses.

However, it does not.matter.

‘The Honourable Sir Bhupendra Nath Mitra: Mr. Chaman Lall is now
not here, .but when he referred to the particular matter of the sub-division
of land tenures—I do not know the position in the Punjab, but I know.the
position in Bengal, and the position in the Punjab is probably the same—
I would have asked him, does he want the Government to interfere with
the law of Manu? What was his idea? :

. An Honourable Member: Why not? It has been scveral times.

The Honourable 8ir Bhupendra Nath Mitm: Sir, from what I have
said, it will. be abundantly clear that the Government of India and the
Provineidl Governments have already taken a great deal of action towards
the ‘investigation of the problem where it is possible for Government to
take a ¢ertain amount of action in the matter. It is not possible for Gov-
ernment bo solve it wholly, because it is obvious, and it has already been
-brought out by several of the speakers who have preceded me and who
‘are in aposition to speak on the subject with more knowledge and con-
fidevce than I can claim, that there are certain factors connected with
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the psychology of the people and their social and quasi-religious
habits which enter into the solution of the problem. It is
for the leaders of the people in the provinces to take steps to secure a
golution of this part of the problem.

Now, Sir, I may say that 1 have up to now been dealing generally with
the question of the unemployment of the educated middle classes, though
my remarks apply also to the problem as & whole because I think it will
be readily recognized that the only real solution of this problem of un-
employment whether among the masses or among the educated middle
classes is the development of the country in various directions. In regard
to the unemployment among people other than the educated middle
classes, I do not know what the position reslly is all over the country. I
know this that in the part of the country I come from, Bengal, there is
no such unemployment, and I think my friend, Mr. Bipin Chandra Pal,
would be able to support me in this matter, namely, that the unemploy-
ment that exists there is the unemployment among the middle classes. In
regard to industrial labour, Bengal really imports what it wants. There-
fore, the conditions are different in different parts of the country. Possibly
the position is the same in the United Provinces . 88 it is
in Bengal. That is probably the reason why their local Legis-
lative Council have not included the people outside the
educated middle classes within the purview of the Committee they recom-
mended. 1 have read the debates in the Madras Legislative Council.
Apparently in that province there is unemployment among agricultural
labourers and therefore the terms of reference to the Committee In Madras
have been recommended to be more general. All that .I have said in-
dicates the importance of leaving the Provincial Governments, at least at
the earlier stages, a free hand to deal with the problem. I have already
pointed out that the Provincial Governments are not unmindful of their
obligations in the matter. When these Provincial Governments, parti-
cularly of the provinces wheére there is unemployment among people at
large or among the educated middle classes, when they have investigated
the matter with the help of local Committees on which they are appointing
large numbers of non-officials, there may come a time when it may be
necessary to appoint a Central Committee; and when that stage is reached,
in fact when Provincial Governments come up to the Government of
India and tell the Government of India that the time has been reached
when a Central Committee is required for the purpose of co-ordination and
co-relation, the Government of India will not hesitate to appoint that
Committee. At the present moment the appointment of such a Com-
mittee would be perfectly futile as has been brought out by various
speakers who have preceded me. It will not only be futile, but if may be
taken exception to by the local Legislative Councils and the Ministers.
In a province like Madras where they are about to appoint a Committee,
if the Government of India now intervene at the desire of this House and
appoint a Committee of their own, such action is bound To cause irrita-
tion to the Madras Legislative Council which passed a Resolution with
reference to which & Committee was about to be appointed by the Pro-
vincial Government. The earnest of the Government of India’s infentions
in this matter has already heen given by the fact that they did not
hesitate to appoint a Royal Commission on Agriculture when they eame
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to the conclusion that co-ordination of the work done by Provincial Govern-
ments had become necessary.

Sir Harl 8ingh @our (Central Provinces Hindi Divisions: Non-Muham-
madan): Did you appoint a Royal Commission or the Secretary of State?

The Honourable Sir Bhupendra Nath Mitra: So far as I know the
Government of India were responsible for it. It was appointed by His
Majesty the King Emperor at the instance of the Government of India. I
submit therefore, Sir, that this House should not press the Resolution to a
definite issue. In fact I really do not know what the substantive propo-
sition before the House is. There has been a considerable disagreement
on the subject and apart from the original Resolution, I believe there are
three amendments on which divergent views have been expressed. That
being the position, I would implore the House to leave the matter where it
is. All the Provincial Legislative Councils will certainly see this dis
cussion and those of them who have not been particularly keen in taking
action in the matter will probably feel the impulse of this discussion and
will take such action as they ought to take in the matter. In fact, the
only action which the Government of India can possibly take under present
conditions, even if this Resolution in some form or other were passed by
the Assembly, would ‘be to draw the attention of the Provincial Gov-
ernments, to the Resolution. '

Mr. T. 0. Goswami: Before you put this very important Resolution to
the vote, Sir, may I point out that the most intelligible part of the
Government Member’s speech was missed by the Legislative Assembly
because he refused to translate the passage which he read out in Bengali.

Mr. President: Order, order. The original question was:
“ That the following Resolution be adopted, namely :
‘ This Assembly recommends to the Governor General in Council that he may
' be pleased to appoint a Committee having a non-official maf'or_itﬁ; to
o classes

investigate into the problem of unemployment among the midd
and suggest remedies for the same'.”

Bince ‘which the following three amendments have been. moved:

‘1. That for all the words after the words ‘to investigate’ the following be
substituted :

‘ the problem of unemployment among the educated classes of India and devise
- suitable remedies whether by a system of industrial and technical educa-
tion, or by a revision of the existing system of education, or by offering
enoouragement to the starting of new industries, or by opening new
avenues of employment, or by the establishment of employment buresux

or by all these or any other means '."” .

2. *“ That the words ‘' among the middle classes ' be omitted.”
3. ** That for the original Resolution the following be substituted :

* This Assembly recommends to the Governor General in' Council that he may
be pleased to appoint a Committee with' b non-official majority to investigate
into the problem of unem‘rloyment in general and among thé educated
classes in perticular and devise suitable remedies whether by a system
of industrial and "technical education, or by a revision of the existing
system of education, or by offering encouragement to the starting of new
industries, or by opening new avenues of employment, or by tie estab-

- lishment of employment bureaux or by all these or any other means;
and that the said Committee do make a report on the latter problem
as early possible’.’”’

. The.question is:
“ That the last amendment be made.”
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Graham, Mr. L.
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The motion was adopted.
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Macphail, Rev. Dr. E. M.
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The Honourable Sir Muhammad Mabibullsh (Member for Bducation,

Health and Lands):

Sir, with your permission I wish to ask the Honour-

able the Leader of the House to make a statement in respect of the Resolu-
tion standing on the paper in the name of Mr. Gaya Prasad Singh belore

it is actually moved.
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RESOLUTION RE TREATMENT OF INDIANS IN SOUTH AFRJCA.

The Honourable Sir Alexander Muddiman (Home Member): Sir, it is
frequently my fate to have to make statements in this House which indicate
wide differences of opinion between the Government and some parts of
the House. To-day I am fortunate in being in the position that I am
dealing with a subject on which every Member of this House is im the
same cump. I refer to the treawment of Indians in South Africa. Now,
next on the paper is a Resolution by Mr. Gaya Prasad Singh which deals
with that subject. There is also an amendment in the name of my
Honourable friend Pandit Motilal Nehru which I know is powerfully basked
by another party also. Now the discussion of the motion and the amend-
ment ab bthis particular juncture will, in the considered opinion of the
Gowernment of India, prejudice the position in South Africa where negotia-
tions are at a very difficult and critical stage. I therefore ‘ask the Honour-
able the Mover of the Resolution and the House to consider whether, in
the best interests of those whom they are seeking to support in maintain-
ing their rights, it would not be proper and wise to postpone this dis-
cussion till later in the current Session. The attitude of this House and
the advice of the Btanding Committee in regard to this matter have so
far been s source of real strength and assistance to the Government, and I’
cannot believe that we cannot rely on that feeling being continued. The
Government of India, on the other hand, have done all that lay in their
power to bring about a fair settlement, and I need hardly give the assurance
that they will continue to do so. I will, however, recall His Excellency
the Governor General's statement: ‘I and my Government are at one
with the general feeling in India’. I would therefore ask MF Gaya
Prasad Singh, in whose name tBe Resolution stands, not to move it to-day .
on the definite understanding that the Government will give this House an
opportunity of considering it and any amendments that may be made to it
before the expiry of the current Bession. The exact date would of course
be to 'a great extent dictated by the march of events in South Africa; but
I will arrange to keep in touch with the parties in this House and as far
as possible fix a date suitable to all.

Mr. Gaya Prasad Bingh (Tirhut Division: Non-Muhammadan): 8ir, I
am obliged to the Honourable the Home Member for the statement which
he has just mado. I need hardly say that I have no desire of doing any-
thing which might embarrass the Government in their somewhat difficult
and delicate negotiations with the authorities either in Bouth Africa or in
England. I also gather that there is a general desire on this side of the
House that I should defer moving my Resolution to a later date. In
deference to the wishes of the Government, I seek your permission not
to move the Resolution to-day, on the clear understanding that another
day in the current Bession will ‘'be giver to me without ballotting for it
again on an official day.

Mr. President: No permission of the Chair is necessary for not moving
a Resolution. If the Honourable Member accepts the assurance given by
the Honourable Home Member., he need not move his Resolution; it is
entirely for the Honourable Member to decide whether he should or should
not move his Resolution.

Mr. Gaya Prasad 8ingh: I do not move it, Sir.
( 495 ) : ‘e
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b u?:;ld.it Motilal Nehru: Does that cxerript him from the chances of the
allo

Mr. President: The Honoursble Member will not have to ballot for
the Resolution. 1 understand Haji Wajihuddin in whose name the third
Resolution stunds does not desire to move it. Mr. Acharya.

Mr. M. K. Acharya: Sir, after the very sympathetic and very illumi-
nating speech of His Excelleney the Vieeroy on the opening day and
after the still more sympathetic and still more illuminating replies of the
Home Member to questions here on the national demand, I do not propose
to move the Resolution.*

Mr. President: Resolution No. 5 is disposed of by Resolution No. 1. I
would like to know whether it is the desire of Mr. Neogy to move his
Resolution at this late hour. ’

Mr. K. 0. Neogy: Sir, T do not propose to move my Resolutiont nt this
late hour: I had an opportunity of disoussing the question .

Mr. President: No speech is permissible.

THE INDIAN NATURALISATION BILL. -
PRESENTATION OF THE REPORT OF THE SELECT COMMITYEE,

The Honourable 8ir Alexander Muddiman (Home Member): Sir, I beg
to lay on the table the Report of the Select Committee on the Naturalisa-
tion Bill.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 1st February, 1926.

** This Assembly recommends to the Governor General in Council that he may ho
pleased to amend the Rules in force under the Government of India Act, so thet—

(a) Every Resolution duly passed by the Leéislative Assembly, unless under

! the extraordinary powers vested in the Governor General i)i the Govern-
ment of India Act, and for reasons to be duly notified by him, it be set
aside by the Governor General, shall be binding on the Government;

(b) and any Resolution passed three times by any Legislative Assembly within
tho life-time of that Assembly shall be binding on the Government and
nha.lldnot ble: set aside by the Governor General under any of the powers
vested in him.”

+'* This Assembly recommends to the Qovernor General in Council that, having
regard to the steadily aggravating depression in the Indian coal trade, the questions
be referred to the Tariff Board for investigation, as to (a) whether a bounty should
be granted to Indian coal exported to foreign ports, (b) whether an additional duty
should be imposed on fuel oi imported into India, and (c) if so, what the rates of
such bounty and daty should be.’
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